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MINISTRY OF FINANCE

(Department of Revenue)
(CENTRAL BOARD OF DIRECT TAXES)

NOTIFICATION

New Delhi, the 31st January, 2024

G.S.R. 83(E).— Inexercise of thepowers conferred by section 139 read with section 295 of the Income-tax Act, 1961 (43 0f1961),the
Central Board of Direct Taxes hereby makes the following rules further to amend Income-tax Rules, 1962, namely:-

1. Short title and commencement.— (1) These rules may be called the Income-tax (Amendment) Rules, 2024.

2.

(2) They shall come into force from the 1 day of April, 2024.

In the Income-tax Rules, 1962 (herein after referred toas theprincipal rules), inrule 12, in sub-rule (3), in the Table, for SI. No. 1 and
entries thereto, the following SI. No. and entries shall be substituted, namely: —

“Sl. Person Condition Manner of furnishing return of income
No.

(@) (i) (iii) (iv)

[1 [|Individual or Hindu| (a) Accounts are required to be audited| (A) Electronically under digital signature; or

Undivided Family

under section 44AB of the Act;

(B) Transmitting the data electronically in the return under
electronic verification code;

(b) Where total income assessable under
the Act during the previous year of
aperson, beingan individual of the
age of eighty yearsormore at any
time during the previous year, and
who furnishes the return in Form
number SAHAJ (ITR-1) or Form
number SUGAM (ITR-4).

(A) Electronically under digital signature; or

(B) Transmitting the data electronically in the return under
electronic verification code; or

(C) Transmitting the data in the return electronically and
thereafter submitting the verification of the return in
Form ITR-V; or

(D) Paper form;

(c) In any other case

(A) Electronically under digital signature; or

(B) Transmitting the data electronically in the return under
electronic verification code; or
(C) Transmitting the data in the return electronically and

thereafter submitting the verification of the return in
Form ITR-V.”

3. In the principal rules, in Appendix 11,

(a) for FORM ITR-2, the following FORM shall be substituted, namely: ——
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INDIAN INCO ME TAX RETURN

Assessment Year

individuals)

s [For Individuals and HUFs nothaving income from profits and gains of business or
£ ITR-2 profession]
& (Please see Rule 12 of the Income-tax Rules, 1962) 210f214a]-]2]s
(Please refer instructions)
GENERAL
(Al) Arstname (A2) Middle name (A3) Last name (A4) PAN
5 (A6) Flat/Door/Block No. (A7) Name of Premises/Building/Village (A5) Status (Tick) p
'<_( o Individual o HUF
E (A8) Road/Street/Post Office | (A14) Date of Birth/ Formation (DD/MM/YYYY) |
; (A9) Area/locality (A15) Aadhaar Number (12digit) / Aadhaar Enrolment Id (28 digit) (ifeligible for Aadhaar)
3 L[] L e PPl i Py
<Zi (A10) Town/City/District (All1) State (A13) PIN code/ZIP code
Q (A12) Country
i
& [ (A16) Residential/Office Phone Number (A17) Mobile No. 2
with STD code/ Mobile No. 1
(A18) Email Address-1 (self) (A19) Email Address-2
0139(1)-On orbefore due date, 0139(4)-After due
(A20) (ali) Filed u/s (Tick) [Please see instruction] date, 0139(5)-Revised Return, 092CD-Modified
return,0119(2)(b)-After condonation of delay
(alii) Orfiled in response to notice u/s 0139(9), 0142(1), 0148,0153C
a2 Do youwish to exercise the option u/s 1 15BAC(6) of Opting out of newtax regime ? (defaultis “No”)
@2) Note- For Optingout, option should be exercised alongwith the retum of income filed u/s 139(1)
Are you filing return of income under Seventh proviso to section 139(1) butotherwise not requiredto furnish retum of
income?- (Tick) - Yes . No
4 (b) If yes, please furnish following information [Note: To be filled onlyifa personisnotrequired to furnish a retumn of
':( income under section 139(1) but filing return of incomedue to fulfilling one or more conditions mentioned in the
5 seventh provisotosection 139(1)]
O . Have you deposited amount oraggregate of amounts exceedingRs. 1 Crore inoneor more current | Amount(Rs) (If
Z (bi) b . -
5 account during the previous year? (Yes/No) Yes)
o (bii) Have you incurred expenditure ofan amount or aggregate of amount exceeding Rs. 2 lakhs for Amount(Rs) (If
travel toa foreign country for yourselfor forany other person? (Yes/No) Yes)
(biii) Have you incurred expenditure of amount or aggregate ofamount exceeding Rs. 1 lakh on Amount(Rs) (If
consumption of electricity during the previous year? (Yes/No) Yes)
(biv) Are you requw.ed tofilea returnas per other conditions prescrlped under clause (iv) ofseventh (Tick) 0 Yeso No
proviso tosection 139(1) (If yes, please select the relevant condition from the drop-down menu)
© If Revised/Defective/Modified, then enter Receipt No. and Date of /
filing original retum (DD/MM/YYYY) /
If filed,in response to a notice u/s 139(9)/142(1)/148/153C ororderu/s 119(2)(b) enter Unique Number/ (Unique |/
(d) Document Identification Number (DIN) and date of such Notice/Order, or if filed u/s 92CD, enter date Number) |/
of Advance Pricing Agreement
(e) Residential Statusin India (for A.Resident [0 Youwerein Indiafor 182 daysor more duringthe previous

year [section 6(1)(a)]
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(Tick applicable option) o0 You were in India for 60 days or more during the previous
year, and have been in India for 365 days or more within the 4
preceding years [section (6)(1)(c)] [where Explanation 1 is not
applicable]

- Youare a citizen of India, who left India, for the purpose of
employment, as a member of the crew of an Indian ship and
were in India for 182 daysor moreduringthe previous yearand
365 daysor more within the preceding 4 years [Explanation
1(a) of section (6)(1)(c)]

- Youarea citizen of India or a person of Indian origin and
have come onavisit to India during the previous year and were
in India for
a) 182 daysor moreduringthe previous year and 365 days or
more within the preceding 4 years; or
b) 120 daysor more duringthe previous year and 365 days or
more within the preceding 4 years if thetotal income, other than
income fromforeign sources, exceeds Rs. 15 lakh. [Explanation
1(b) of section (6)(1)(c)]

B.Resident| 0 You have been a non-resident in India in 9 out of 10
but not | preceding years [section 6(6)(a)]

Ordinarily | o You have been in India for 729 days or less during the 7
Resident preceding years [section 6(6)(a)]

- Youareacitizen of India or person of Indian origin, who
comes on avisit to India, having total income, other than the
income fromforeign sources, exceeding Rs. 15 lakh and have
been in India for 120 days or more but less than 182 days
during the previous year [section 6(6)(c)]

- Youare acitizen of India having total income, other than the
income fromforeign sources, exceeding Rs. 15 lakh during the
previous year and not liable to tax in any other country or
territory by reason ofyour domicile or residence or any other
criteria of similar nature [section 6(6)(d) rws 6(1A)]

C. Non- | 0 You were a non-resident during the previous year.
resident
(i)Please specify the jurisdiction(s) of residence during the
previous year -

S.No. | Jurisdiction(s) | Taxpayer Identification Number(s)
of residence

1

2

(ii) In case you are a Citizen of India or a Person of Indian
Origin (POI), please specify -

Total periodof stayin | Total period of stayin India during the

India during the 4 preceding years (in days)
previous year (in
days)
Residential Statusin India (for HUF) D. o Resident o0 Resident but not Ordinarily Resident 0
(Tick applicable option) Non-resident
(f) Do you want toclaim the benefit under section 115H? (applicable in case of resident) g \I\GSS
(9) Are you governed by Portuguese Civil Code as per section 5A? Tick) p 0 Yes o No (If*YES” please fill Schedule 5A)
(h) Whetheryouarean/FP1? Yes/No  If yes, please provide SEBI Regn. No |
(i) Legal Entity Identifier (LEI) details (mandatory if refund is50 Crores ormore)
LEl Number | Valid uptodate
Q) Whetherthis returnisbeingfiled by a Representative Assessee? (Ticklp o Yes o0 No Ifyes, pleasefumish
followinginformation -
(1) Name ofthe Representative
(2) Capacity ofthe Representative (drop down to be provided)
3) Address of the Representative
(4) Permanent Account Number (PAN)/ Aadhaar No. ofthe Representative
Whether you were Director in a company at any time during the previous year? (Tick) p o Yes o No
(k) : S !
If yes, please furnish following information -
. Director
Name of Company anpeac: PAN V\:?Sizh;;'rtsus:ﬁzetsezre Identification
pany Number (DIN)

(Drop down to
be provided)
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"

Whetheryou have held unlisted equity shares at any time during the previous year?

(Tick) p o Yes

If yes, please furnish following information in respect of equity shares

o No

Name | Type | PA | Openingbalance Shares acquired during the year Sharestransferred | Closing balance
of of N during the year
comp [ Compa
any ny
(Drop No. of Costof No. of Date of Face | Issue Purchase No. of Sale No. of Cost of
down to shares | acquisition | shares | subscription | value | price price per shares | consideration | shares | acquisition
be / purchase per per share (in
provide share | share case of
d) (in purchase
case from
of existing
fresh | shareholder)
issue)
la 1b 2 3 4 5 6 7 8 9 10 11 12 13
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SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE)

|ScheduIeS Details of Incomefrom Salary

Name of Employer Nature of employer (Tick) p TAN of Employer (mandatory if tax is
(drop down tobe provided) deducted)
Addressof employer Town/City State PIN code/ ZIP code
1 |Gross Salary (1a + 1b + 1c + 1d + 1e + 1f) 1 |
a [Salary as per section 17(1) (drop down to be provided) la
b [Value of perquisites as per section 17(2) (drop downto be provided) 1b

c [Profitinlieuofsalary as per section 17(3) (drop down to be provided) 1c

Income from retirement benefitaccount maintained in a notified
country u/s89A (choose country from drop down menu)

In com e from retirement benefit account maintained in a country “other]

@ € than notified country u/s 89A” le
z f Income taxable during the previous year on which relief us 89A was 1
5 claimed inanyearlier previous year.
g (Add multiple rows for Gross Salary in case of more than one employer)
2 |Total GrossSalary (from all employers) 2

Less allowances to theextent exempt u/s 10 (drop downto be provided in e-filing utility) (please
3 [referinstructions) 3
(Note: Ensure thatitisincluded in Total Grosssalaryin (2) above )

3(a)Less: Income claimed for relieffrom taxation u/s 89A 3a
4 |NetSalary(2-3-3a) 4
5 [Deduction u/s 16 (5a + 5b + 5c) 5
a [Standard deduction u/s 16(ia) 5a
b |Entertainment allowance u/s 16(ii) 5b
¢ [Professional tax u/s 16(iii) 5¢c
6 [Income chargeableunder the head ‘Salaries’ (4 - 5) 6

Details Of Income From House Property (Please Refer Instructions) (Drop down to be provided indicating ownership of
Schedule HP property)

Addressof property 1 [Town/City State Country PIN Code/ ZIP Code

1

Is the propertyco-owned? oYes oNo (if “YES” please enter following de tails)

Your percentage of share in the property (%6) |

Name of Co-owner(s) PAN/AadhaarNo oTCo— Percentage Share in Property
owner(s)

|
1l
[Tick p theapplicable [Name(s)of [PAN/Aadhaar No.of Tenant(s) [PAN/TAN/ Aadhaar No. of Tenant(s) (if TDScredit i

option] Tenant(s) |(Pleaseseenote) claimed)
- oLetout (ifletout)
o o Self-occupied ]
?5 0 Deemed let out T
x a | Grossrent received or receivable or lettablevalue la
w b |The amountof rent which cannotbe realized 1b
8 ¢ |Tax paid to local authorities lc
T d [Total (1b+1c) 1d
e |Annual value (1a — 1d) (nil if self -occupied etc. as per section 23(2)of the Act) le
f [Annual value of the property owned (own percentage share x 1e) 1f
g |30%of 1f 1g
h [Interest payable on borrowed capital 1h
' ITotal (1g+1h) 1
Arrears/Unrealized rent received during the yearless 30% 1j
k [Income from house property 1 (1f — 1i +1j) 1k
(fillup details separately for each property)
2 |Pass through income/lossif any * 2
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Income under the head “Income from House Property” (1k+2)
(if negative take thefigure to 2i of schedule CYLA)

3

Please include the income of the specified persons referred to in Schedule SP1 and Pass through income referred to in schedule PTI
while computing the income under this head.

Furnishing of PAN/ Aadhaar No. of tenant is mandatory, if tax is deducted under section 194 -1B.
Furnishing of TAN of tenant is mandatory, if tax is deducted under section 194-1.

| Schedule CG Capital Gains

Short-term Capital Gains (STCG) (Sub-items 3 and 4 are notapplicable for residents)

A

Short-term Capital Gains

CAPITAL GAINS

1

From sale of land orbuilding or both (fill up details separately for each property)

a

Full valueof consideration
received/receivable

ai

Value of property as perstamp
valuation authority

aii

Full valueof consideration
adopted as per section 50C forthe
purpose of Capital Gains [in case
(aii)does not exceed 1.10times
(ai), takethis figure as (ai),or els¢
take (aii)]

aiii

Deductions under section 48

Cost ofacquisition without
indexation

bi

Cost of Improvementwithout
indexation

bii

Expenditure wholly and
exclusively in connection with
transfer

biii

iv

Total (bi +bii +biii)

biv

Balance (aiii — biv)

lc

Deduction under section 54B (Specify
detailsin item D below)

1d

Short-term Capital Gainson Immovable property (1c- 1d)

Ale

—

In case oftransfer ofimmovableproperty, please furnish the following details (see note)

PAN/
Name olAadhaa) Percentage

" [buyer(s] No. of share

buyer(s

Amount

Address
of
property,
country
code,
ZIP code]

Pin
code

State

TE >

Furnishing of PAN/ Aadhaar No.

amount.

smandatory, if the taxis deducted undersection 194
1A or is quotedby buyer in the documents
In case of more than one buyer, please indicate the respective pe rcentage share and

From sale of equity share orunitof equity oriented Mutual Fund (MF) or unitof a business truston
which STTis paid under section 111A or 115AD(1)(ii) proviso (for FII)

& |Full valueof consideration 2a
b IDeductions under section 48
i |cost ofacquisition without indexation bi
I |cost of Improvementwithout indexation bii
ii Expenditure wholly and exclusively in connection with transfer biii
iv [Total (i +ii +iii) biv
€ IBalance (2a— biv) 2c
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Loss to be disallowed u/s 94(7) or 94(8)- for example if asset bought/acquired

within 3 months prior to record date and dividend/income/bonus units are
received, then lossarising outof sale ofsuch assetto be ignored (Enter positive
alue only)

e [Short-term capital gain on equity share or equity oriented MF (STT paid) (2c +2d) A2e

2d

For NON-RESIDENT, not being an FllI- from sale of shares or debentures of an Indian company (to|
be computed with foreign exchange adjustment under first proviso tosection 48)
a [STCG on transactions on which securities transaction tax (STT) is paid A3a

b [STCG on transactions on which securities transaction tax (STT) is not paid A3b

For NON-RESIDENT- from sale of securities (other than those at A2) by an Fll as persection
115AD

a i |In case securitiessold include shares ofa company other than quoted shares, e nter the
following details

alFull valueof consideration received/receivable in respect of unquoted ia
shares
HQFair marketvalueof unquoted shares determinedin the prescribed ib
manner
c|Full valueof consideration in respect of unquoted sharesadopted as per| ic
section 50CA for the purpose of Capital Gains (higher of a or b)
ii  [Full valueof consideration in respectof securities other than unquoted Aii
shares
iii |Total (ic+ii) aiii

b [Deductions under section 48

i |Costofacquisition withoutindexation bi
ii  [Costofimprovement without indexation bii
iii  [Expenditure wholly and exclusively in connection with transfer biii
iv |Total (i +ii +iii) biv
¢ [Balance (4aiii — biv) 4c

Loss to be disallowed u/s 94(7) or 94(8)- for example if security bought/acquired
within 3 months prior to record date and dividend/income/bonus units are

d received, then loss arising outof sale ofsuch security to be ignored (Enter positive 4d
alue only)
e [Short-term capital gain on sale of securities by an Fll (otherthan those at A2) (4c +4d) Ade

5 |From sale of assets other thanat Alor A2 or A3or A4 above

a . In case assetssold include shares of a company other than
quoted shares, enter the following details

aFull valueof consideration received/receivable in respect of unquoted ia
shares
HQFair marketvalueof unquoted shares determinedin the prescribed ib
manner
c[Full valueof consideration in respect of unquoted shares adopted asper| ic
section 50CA forthe purpose of Capital Gains (higher of a orb)
ii  [Full valueof consideration in respect of assets otherthan unquoted shareq aii

iii |Total (ic+ii) aiii
b Ibeductions under section 48

i |Costofacquisition withoutindexation bi

ii  [Costof Improvementwithout indexation bii

iii  |[Expenditure wholly and exclusively in connection with transfer biii

iv |Total (i +ii +iii) biv
¢ |Balance (5aiii — biv) 5¢

d [In case ofasset (security/unit) loss to be disallowed u/s 94(7) or94(8)- for example | 5d
if asset bought/acquired within 3 months prior to record date and
divide nd/income/bonus units are received, then loss arising out of sale of such
asset to be ignored (Enter positive value only)
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€ | STCG on assetsotherthanat Al or A2 or A3 or A4 above (5¢ +5d) Abe
6 [Amountdeemed to be shortterm capital gains
a |Whetherany amountof unutilized capital gain on asset transferred during the previous years shown
below was depositedin the Capital Gains Accounts Scheme within due date for that year?
oYes o No o Notapplicable. If yes,then provide the details below
Sl.[Previousyear|Section under which New asset acquired/constructed [Amount nof
Nolin which asse{ deduction claimed inthat . ; —{used for new
transferred| year Prewpus year in [Amount utll_lsec asset or
vv_hlch asset out_ of Capital remained
acquired/constructed Gains account unutilizedin
Capital gaing
account (X)
'Ro21-22  |54B
ii 2022-23 54B
b |Amountdeemed to be shortterm capital gains,otherthan at‘a’
Total amount deemed to be short term capital gains (aXi +aXii + b) A6
Pass Through Income/ Loss in thenature of Short Term Capital Gain, (Fill up schedule PTI) (A7a+
7 A7
AT7b +AT7c)
a Pass Through Income/ Lossin thenature of Short Term A7d
Capital Gain, chargeable @ 15%
b Pass Through Income/ Loss in thenature of Short Term A7H
Capital Gain, chargeable @ 30%
c Pass Through Income/ Loss in thenature of Short Term A7d
Capital Gain, chargeable at applicable rates
8 Amountof STCG includedin Al — A7 butclaimedas notchargeable totaxor chargeable at special
ratesin IndiaasperDTAA
. . | Rate[Applicabl
S| IAmoun{ltem No. Alto A7ICountry|ArticlgRate as per Treaty| Whether TRC |Section as per rapts [lowe
| of |abovein which name& of [ (enter NIL, if not obtained of LT[ P
Nof. . 1.T. | of (6) or
income included Code [DTAA| chargeable) (YIN) Act
Act 9]
1 @ (3) @ | ) (6) (M @ [ @] (@0
1
1
a [Total amount of STC G claimedas notchargeable totaxin India asper DTAA A8a
b [Total amount of STC G claimedas chargeable to tax atspecial ratesin Indiaas per DTAA A8b
9 |Total Short-term Capital Gain (Ale+ A2e+ A3a+ A3b+ Ade+ ASe+A6+ A7 - A8a) A9
B Long-term capital gain (LTCG) (Sub-items, 5, 6, 7 & 8 are not applicable for residents)
1 |From sale of land orbuildingor both (fill up details separately for each property)
Date of purchase/ acquisition DD/MM/YYYY Date ofsale/transfer DD/IMM/YYYY
a i Full valueof consideration received/receivable ai
ii  [Valueofpropertyas perstamp valuation authority aii
Full valueof consideration adopted as per section 50C forthe purpose
iii  [of Capital Gains [in case (aii)does notexceed 1.10 times (ai), take this | aiii
figure as(ai), or else take (aii)]
b |Deductionsunder section 48
i Cost ofacquisition bi
ila |Costofacquisition with indexation biia
iib [Total cost ofimprovement with indexation biib
(@) Costofimprovement
(b) Year of Improvement
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(c) CostofImprovementwith indexation
Add row
iii  |Expenditure wholly and exclusively in connection with transfer biii
iv  [Total (biia +biib + biii) biv
¢ |Balance (aiii — biv) 1c
d |Deduction under section 54/54B/54 EC/54F (Specify details in item D below) 1d
€ [Long-term Capital Gains on Immovable property (1c- 1d) Ble
f |In case oftransfer ofimmovable property, please fumish the following details (see note)
Address of
property, | ..
S.No. Name of |PAN/ Aadhaar| Percentage Amount | country Pin |State
buyer(s) [No. of buyer(s share code
code, ZIP
code
NOTE » Furnishing of PAN/ Aadhaar No. is mandatory, if the taxis deduced under

section 194-1A orisquoted by buyerin the documents.
In case of more than one buyer, please indicate the respective pe rcentage sharg
and amount.

2 |From sale of bonds or debenture (other than capital indexed bonds issued by Government)

a [Full valueof consideration 2a
b |Deductions under section 48
i |Costofacquisition withoutindexation bi
ii |Costofimprovement without indexation bii
iii [Expenditure wholly and exclusively in connection with transfer biii
iv [Total (bi +bii +biii) biv
¢ [Balance (2a- hiv) 2c
Long- d [Deduction under sections 54F (Specify details in item D below) 2d
term e |LTCG on bondsor debenture (2c — 2d) B2e
ggﬂzl 3 From sale of, (i)-l isted sgcuﬁti&s_(other than a unit) gr zerocoupon bonds where proviso under
section 112(1) is applicable (ii) GDR of an Indian company referred in sec. 115ACA
a [Full valueof consideration 3a
b [Deductions under section 48
i |cost ofacquisition without i ndexation bi
i lcost ofimprovement without indexation bii
Hi Expenditure wholly and exclusively in connection with transfer biii
IV [Total (bi +bii +biii) biv
¢ [Balance (3a- hiv) 3¢
d [Deduction under sections 54F (Specify details in item D below) 3d
€ |Long-term Capital Gainson assets at B3 above (3c — 3d) B3e

4 |From sale of equity share in a company or unitof equity oriented fundor unitof a business trust on
which STTis paid under section 112A

A |LTCG u/s 112A (column 14 of Schedule 112A) 4a
B [Deduction under sections 54F (Specify details in item D below) 4b
C |Long-term Capital Gains on sale of capital assets at B4 above (4a — 4b) B4c

For NON-RESIDENTS- from sale of shares or debenture of Indian company (to be computed with
foreign exchange adjustment under first proviso tosection 48)
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A |LTCG computed without indexation be nefit 5a
B |Deduction under sections 54F (Specify details in item D below) 5b
C |LTCGon shareordebenture (5a-5b) B5c

For NON-RESIDENTS- from sale of, (i) unlistedsecurities as per sec. 112(1)(c), (ii)bondsor GDR
6 |asreferredinsec. 115AC, (iii) securitiesby Fll as referred toin sec. 115AD (other than securities
referred toinsection 112A for which column B7isto be filled up)

al i In case securities sold include shares ofa company other than quoted shares, enter the
following details
a |Full valueof consideration received/receivable in respect of ia
unquoted shares
b  |Fair marketvalueof unquoted shares determinedin the prescribed ib
manner
¢ |Full valueof consideration in respect of unquoted shares adopted ag ic
per section 50CAfor the purpose of Capital Gains (higher of a orb)
ii |Full valueof consideration in respect of securities other than unquoted aii
shares
iii [Total (ic+ii) aiii
b |Deductions under section 48
i [cost ofacquisition without i ndexation bi
i C ost ofimprovement without indexation bii
ii Expenditure wholly and exclusively in connection with transfer biii
IV ITotal (bi +bii +biii) biv
¢ [Balance (6aiii— biv) 6c
d |Deduction under sections /54F (Specify details in item D below) 6d
e [Long-term Capital Gainson assets at6 above in case of NON-RESIDENT (6c¢ - 6d) B6e

7 |For NON-RESIDENTS - From saleof equity share ina company or unit of equity oriented fund or
unitof a business truston which STTis paid undersection 112A

& LTCG uls 112A(column 14 of Schedule 115AD(1)(b)(iii)) a
b [Deduction under section 54F (Specify details in item D below) 7b
€ |Long-term Capital Gains on sale of capital assets at B7 above (7a — 7b) B7c

8 |From sale of foreign exchange asset by NON-RESIDENT INDIAN (If opted under chapter XII-A)

a [LTCG on sale of specified asset (computed without indexation) 8a
b |Less deduction under section 115F (Specify details in item D below) 8bh
¢ [Balance LTCG onsale of specified asset (8a— 8b) B8c

d [LTCG on sale of asset, other than specified asset (computed withoutindexation) | 8d

e [Less deduction under section 115F (Specify details in item D below) 8e
f |Balance LTCG onsale ofasset, other than specifiedasset (8d-8e) B8f
9 From sale of assets where B1to B8 above are notapplicable
a i In case assets sold include shares of a company other than quoted shares,
enter the following details
a [Full valueof consideration received/receivable in respect of ia
unquoted shares
b |Fair marketvalueof unquoted shares determinedin the ib
prescribed manner
¢ [Full valueof consideration in respectof unquoted shares ic
adopted as per section 50CA for the purpose of Capital Gains
ii [Full valueof consideration in respectof assets otherthan aii
unquoted shares
iii [Total (ic+ii) aiii
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B [Deductionsunder section 48 |
i [Costofacquisition with indexation bi
il |Cost ofimprovement with indexation bii
iii [Expenditure wholly and exclusively in connection with transfer | biii
iv [Total (bi +bii +biii) biv
C [Balance (9aiii - biv) 9c
D [Deduction under sections 54F (Specify details in item D below) ad
E Long-term Capital Gains on assetsatB9above ((9c—9d) BYe

lqu ountdeemed to be long-term capital gains

W hetherany amountof unutilized capital gain on assettransferred during the previous
A lyear shown belowwas deposited in the Capital Gains Accounts Scheme withindue date for
that year?

Yes ; No; Notapplicable. (If yes, then provide the details below)

SI.| Previous | Section under New asset acquired/constructed Amount not
No| yearin |whichdeduction used for new
which asset| claimed in that asset or
transferred year remained
unutilized in

Previous year in |[Amountutilised out|
which asset of Capital Gains
acquired/ account

2020-21 54/54F
ii |2021-22 54/54B/54F/ 54GB
i12022-23 54/54B/54F

b [Amountdeemed to be long-term capital gains, other than at‘a’

Total amount deemed to be long-term capital gains (aXi +aXii +aXiii + b) B10
11 Pass Through Income/ Loss in the nature of Long-Te rm Capital Gain, (Fill up schedule PTI) B11
(Bllal+B1la2+B11b)
al Pass Through Income/ Loss in thenature of Long-Term Capital Gain, B11
chargeable @ 10%u/s 112A al
a2|Pass Through Income/ Lossin thenature of Long-Term Capital Gain, B11
chargeable @ 10% under sections other than u/s 112A a2
b [Pass Through Income/ Loss in thenature of Long-Term Capital Gain, B11h
12 Amountof LTCG included in B1- B11butclaimed as notchargeable totaxor chargeableat special ratesin
Indiaasper DTAA
tI|tem No. Rate asper Whether
sl JAmountB1 to B11CountryjArticle Treat TRC |Section Rate as | Applicable
Nol Of [above inpname& of Y obtained |of L.T.| per L.T. |rate [lower of
income| which | Code |DTAA|  (Enter NIL, if not Act | Act | (6)or(9)]
included chargeable) (YIN)
@O @ (3) @ | ) (6) (GO (€) 9) (10)
|
1
a [Total amount of LTC G claimed as notchargeable totaxasper DTAA B12a
b [Total amount of LTC G claimed as chargeableto tax atspecial rates as per DTAA B12b
13 |Total lona term capital aain charaeableunder 1. T. Act B13
(Ble+B2e+B3e+B4c+B5c+B6e+B7c+B8c+B8f+B9e+B10+B11 - B12a)
C1 |Sum ofCapital Gain Incomes (9ii +9iii +9iv+9v+9vi +9vii +9viii of table Ebelow) C1
C2 |Income from transferof Virtual Digital Assets (Col.7 of Schedule VDA) C2
C3 |Income chargeableunder the head “CAPITAL GAINS” (C1+C2) C3

D |Information aboutdeduction claimedagainst Capital Gains

1 |In case of deduction u/s 54/54B/54EC /54F/115F give following details
a Deduction claimed u/s 54
i |Date of transferof original asset ai dd/mm/iyyyy
ii [Costofnewresidential house aii
iii [Date of purchase/construction of new residential house | aiii dd/mm/fyyyy
jv /Amountde posited in Capital Gains Accounts Scheme aiv
before due date
(iva) Date of deposit (ivb) Account number (ive) IFS code
dd/mm/iyyyy
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v JAmountof deduction claimed av |
b Deduction claimed u/s 54B
i |Date of transferof original asset bi dd/mm/iyyyy
ii |Costofnewagricultural land bii
iii [Date of purchase of new agricultural land biii dd/mm/lyyyy
iv JAmountde posited in Capital Gains Accounts Scheme biv
before due date
(iva) Date of deposit (ivb) Account number (ive) IFS code
dd/mm/yyyy
v [Amountof deduction claimed bv
c Deduction claimed u/s 54EC
i |Date of transferof original asset ci dd/mm/yyyy
IAmountinvested in specified/notified bonds
ii |(Notexceedingfifty lakh rupees) cii
iii |Date of investment ciii dd/mm/yyyy
iv_[Amountof deduction claimed civ
d Deduction claimed u/s 54F
i |Date of transferof original asset di dd/mm/fyyyy
il [Costofnewresidential house dii
iii [Date of purchase/construction of new residential house diii dd/mm/yyyy
iv fAmountdeposited in Capital Gains Accounts Scheme div
before due date
(iva) Date of deposit (ivb) Account number (ive) IFS code
dd/mm/fyyyy
v [Amountof deduction claimed dv
e Deduction claimed u/s 115F (for Non-Resident Indians)
i |Date of transferof original foreign exchange asset ei dd/mm/iyyyy
JAmountinvested in new specified asset or savings
i [certificate e ii
iii |Date of investment e iii dd/mm/yyyy
iv [Amountof deduction claimed eiv
f [Total deductionclaimed (la+1b+1c+1d+1e) f
E Set-offof current year capital losses with currentyear capital gains (excluding amounts included in A8a & B12a whichisnot
chargeable under DTAA)

Short term capital loss Long term capital loss Current
year’s
capital

Capital Gain of gains
currentyear (Fill remainin
Type of  [thiscolumnonly| . ] DTA . . DTA| g after
Sl Capital Gain| if computed 15%| 30% |applicable rate| A 10% 20% A | set off
figure is positive) rates rates
(9=1-2-3
4-5-6-7-
8)
1 2 3 4 5) 6 7 8 9
Capital Loss
i [to be set off
(Fill this row (A2e* (B3e*+Bdc™
. + . . " B6e* + B7c* H (Ble*+B2e*+B5c*+
only ed if pza [VEHATH (fi;;AibA;gie ABDb| BSc*+ |B8f*+B9e*+B10*+B11/B12b
]f_omp“ ed + Bllal*+BllaZ b*)
igure is A7a%) *)
negative)
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. 1504 (A2e*+A3a* +
ii () ATa *)
iii[ghor{ 30% | Ade* +ATb*
| _[term ( 5
i Ale*+A3b*+
capitg ;
iv|| gainapplliabl ASe*+A6* +
e rate ATC*)
v DTAA A8b
rates
(B3e*+B4c* +
B6e* + B7c* +
Vi 10% B8c*
+Bllal*+B1la2*
Long )
L {te rm (Ble*+B2e*+B5¢
capitg >y
i o)
vill 931 20% lgge poerrB107
+B11b*)
vii DTAA BI2b
i rates
i Total loss set off (ii +iii+iv+v+
Vi + Vil +viii)
Loss remaining after set off (i —
iX)

TE
>N

The figuresof STCGinthistable (Ale* etc.) are the amounts of STC G computed in respective column (Al-A6) as reduced by the
amount of STC G not chargeable to tax orchargeable atspecial rates asper DTAA, which is includedtherein, if any.

The figuresof LTCG inthistable (Ble*etc.) are theamounts of LTC G computed in respective column (B1-B10) as reduced by the
amount of LTC G not chargeableto tax or chargeable at special rates as per DTAA, which isincluded therein, if any.

Information about accrual/receiptof capital gain

16/3 to
16/6 to 15/9 16712

Type of Capital gain/ Date Upto 15/6 (i) (ii) 16/9 to 15/12 (iii)  [to 15/3 31/3
iv) | (v
Short-term capital gains taxable atthe rate of
1 15%
Enter value from item 3iii of schedule BFLA, if
any.
Short-term capital gains taxable atthe rate of
) 30%
Enter value from item 3iv of schedule BFLA, if]
any.

Short-term capital gains taxable atapplicable
3 |rates Enter value from item 3v
of schedule BFLA, ifany.

Short-term capital gains taxable at DTAA
rates

Enter value from item 3vi of schedule BFLA, if
any.

Long- term capital gains taxable atthe rate of
10%

Enter value from item 3vii of schedule BFLA, if]
any.

Long- term capital gains taxable atthe rate of
20%

Enter value from item 3viii of schedule BFLA,
ifany.
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Long- term capital gains taxable atthe rate
DTAA rates

Enter value from item 3ix of schedule BFLA, if
any.

Capital gainson transfer of Virtual Digital
Asset taxable at the rate of 30%

Enter value from item 16 of schedule S, if any

o]

this head

[\[e}= Please include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SPTwhile computing the income unde
>
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- From sale of equity share in a company or unitof equity-oriented fund or unitof a business trust on which STTis paid under section 112A

Schedule 112A

Full Value of
Consideration
-If sh_ares are Total
acquiredonor If the long- -
before term Fair Expenditure Balance
Cost of - Fair Market | Market
31.01.2018 L capital wholly and (6-13)
Name of . acquisition Value per | Value of .
Share/ Sale-price (Total Sale - asset was . . exclusively Total Item 4
. ISIN the No. of Shares/ without Cost of . share/unitas | capital . .
SI. No. Unit - per Share/ | Value) (4*5) | . . L acquired in deductions (a) of
. Code | Share/ Units . indexation | acquisition on 31st asset as .
Acquired Unit Unit - If shares are Hiaher of before Januar or connection (7+12) LTCG
Acquired after g 01.02.2018, Y, pe with Schedule
8 and9 2018 section
31st January -Lower of 55(2) (ac)- transfer of ITR2
2018 - Please 6and11 (4*10)
enter Full
Value of
Consideration
(Col 1a) (Col
(Col 1) 2) (Col 3) (Col 4) (Col 5) (Col 6) (Col 7) (Col 8) (Col 9) (Col 10) (Col 11) (Col 12) (Col 13) | (Col 14)
1
2
3
4
Add Rows
Total
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. For NON-RESIDENTS - From saleof equity share ina company or unit of equity-oriented fund or unit of a business trust on which STTis paid under section 112A
115AD(1)(b)(iii) proviso

Full Value of
Consideration
-If shares are
acquiredon or Total Eair
before If the long- Market
31.01.2018 Cost of term capital . . Balance
. S Fair Market | Value of | Expenditure
Share/ Unit Name Sale- (Total Sale acquisition asset was . (6-13)
. No. of . . ; Value per capital wholly and Total
Acquired ISIN | of the price per | Value) (4*5) without Cost of acquired ; : . - Item 7 (a)
SI. No. Shares/ . - S share/unit as assetas | exclusivelyin | deductions
Code | Share/ Units Share/ -If shares are | indexation | acquisition before on 31st or connection (7+12) of LTCG
Unit Unit Acquiredafter | Higherof8 01.02.2018, P . - Schedule
January,2018 section with transfer
31st January and 9 Lower of 6 55(2)(ac)- of ITR2
2018 - Please and 11 (4%10)
enter Full
Value of
Consideration
(Col 1a) (Col
(Col 1) 2) (Col 3) (Col 4) (Col 5) (Col 6) (Col 7) (Col 8) (Col 9) (Col 10) (Col 11) (Col 12) (Col 13) (Col 14)
1
2
3
4
Add Rows
Total |

Schedule VDA

Income from transfer of Virtual Digital Assets
(Note: Details of every transaction are to be filled, wherein e very ‘transfer’is a transaction)

Sl. No. Date of Acquisition Date of Transfer Head under which income | Cost of Acquisition (In case of gift; Consideration Income fromtransfer of Virtual
to be taxed (Capital Gain) | a. Enter the amount on which tax is paid [ Received Digital Assets (enter nil in case
u/s 56(2)(x) if any of loss) (Col. 6 — Col. 5)
b. In any other case cost to previous
owner)
(Col. 1) (Col. 2) (Col. 3) (Col. 4) (Col. 5) (Col. 6) (Col. 7)
Add Rows
| Total (Sum of all Positive Incomes of Capital Gainin Col. 7) (Item No.C2 of Schedule CG)
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chedule OS Income from Other Sources

OTHER SOURCES

1

Gross income chargeableto taxatnormal applicable rates (1a+ 1b+1c+1d + 1e)

a

Dividends, Gross (ai+aii)

la

i Dividend income other than (ii) ai

ii  |Dividend income u/s 2(22)(e) aii

Interest, Gross (bi + bii +biii + biv+ bv+bvi + bvii +bviii +bix)

1b

i [From SavingsBank bi

i From De posits (Bank/ Post Office/ Co- bii
ope rative) Society/)

From Income-tax Refund biii

iv |In the nature of Pass through income/ loss | biv

Interest accrued on contributions to
v [providentfundto the extenttaxableasper | bv
first provisoto section 10(11)

Interest accrued on contributions to
vi |providentfundto the extenttaxableasper [ bvi
second proviso to section 10(11)

Interest accrued on contributions to
providentfundto the extenttaxableasper |bvii
first provisoto section 10(12)

Vi

Interest accrued on contributions to
viii [providentfundto the extenttaxableasper |bvii
second proviso to section 10(12)

ix |Others bix

(¢]

Rental income from machinery, plants, buildings,etc., Gross

1c

Income ofthe nature referred toin section 56(2)(x) which is chargeableto tax
(di +dii +diii+div+dv)

1d

lAggregate value of sum of money re ceived without | di

i . .
consideration

In case immovable property is received without dii
consideration, stamp duty valueof property

In case immovable property is received for
iii [inadequate consideration stamp duty value of diii
propertyinexcess of such consideration

In case any other property is received without div
consideration, fair marketvalueof property

In case anyother propertyis received for
v [inadequate consideration, fair market value of
propertyin excess of such consideration

dv

Any other income (please specify nature)

le

Sl

‘Nature
NoO|

Amount

FamilyPension

Income from retirementbenefitaccount maintained in a notified country u/s
89A (choose country from drop down menu)

Income from retirement benefit account maintained in a country “other than
notified country u/s 89A”

Income taxable during the previous year on which relief u/s 89A was claimed in
any earlier previous year.

Any specified sum received by a unit holder from a business trust during the
previous year referred to in section 56(2)(xii)

Any sum received, including the amount allocated by way of bonus, atany time
duringa previous year, under a lifeinsurance policy referred to in section
56(2)(xiii)

Rows can be addedas required

Income chargeableat special rates (2ai+2aii+ 2b+ 2c+2d + 2e +2f elements related tg
SI. No.1)
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. [Winnings from lotteries, crossword puzzles, races,card gamesetc. chargeable

& lus 11588 2a
aii|/lncome by way of winnings from online games chargeable u/s 115BBJ 2ai
b [Income chargeableu/s 115BBE (bi + bii + biii + biv+bv + bvi) 2b
i [Cashcredits u/s68 bi
ii [Unexplained investmentsu/s 69 bii
iii Unexplained money etc. u/s 69A bii
jv [Undisclosed investmentsetc. u/s69B bi
v [Unexplained expenditure etc. u/s 69C bv
vi [Amountborrowedor repaid on hundiu/s 69D |bvi
¢ [Accumulatedbalance of recognised providentfund taxable u/s 111 2¢c
S.No.| Assessment Year Incom'e Tax benefit
benefit
(i) (i) (iii) (iv)
d [Any other income chargeable at special rate (total of di to dxx) 2d

Dividends received by non-resident (notbeingcompany) di
i |orforeign company chargeable u/s 115A(1)(a)(i) other
than proviso to section 115A(1)(a)(A)

Dividend received by non-resident (notbeing company)| dia
or foreign company from a unit in an International
ia [Financial Services Centre,as referred to in sub-section
(1A) of section 80LA, chargeable under proviso to section|
115A(1)(a)(A)

Interest received from Govemmentor Indian concernon| dii
foreign currency debts chargeable u/s 115A(1)(a)(ii)

Interest received from Infrastructure Debt Fund| diii
chargeable u/s 115A(1)(a)(iia)

Interest referred to insection 194LC(1) - chargeable u/g div
115A(1)(a)(iiaa) @ 5%

Interest referred to in section 194LD - chargeable u/s dv
115A(1)(a)(iiab)

Distributed incomebeinginterestreferred to in section| dvi

V' 1194LBA - chargeable u/s 115A(1)(a)(iiac)

Income from units of UTI or other Mutual Funds| dvii
specified in section 10(23D), purchased in Foreign
Currency - chargeable u/s 115A(1)(a)(iii)

Vi

Income from royalty or fees for technical services|dviii
viii [received from Government or Indian concern -
chargeable u/s 115A(1)(b)(A) & 115A(1)(b)(B)

Income by way of intereston bonds purchased in foreign dix
currency by non-residents - chargeable u/s 115AC

Income by way of Dividend on GDRs purchased in| dx
X [foreign currency by non-residents - chargeable u/s
115AC

Income by way ofdividends from GDRs purchased in| dxi

X! foreign currency by residents - chargeable u/s 115ACA
Income (other than dividend) received by an Fll in[ dxii
xii |respect ofsecurities (other than units referred to in|

section 115AB) - chargeable u/s 115AD(1)(i)

Income by way of interest received by an FIl on bondsor{dxiii
xiii [Governmentsecuritiesreferred to in section 194LD
chargeable as per proviso to section 115AD(1)(i)

Income received by non-residents sportsmen or sports{ dxiv

X associations chargeable u/s 115BBA

xy |[Ponations in certain cases chargeable u/s 115BBC| dxv

xvi [Interest referred to in Proviso to section 194L.C(1) {dxvi

chargeable u/s 115A(1)(a)(iiaa) @ 4%

Income by way of royalty from patent developed andldxvii

xvit registered in India - chargeable u/s 115BBF
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wviii Income by way of transfer of carbon credits - chargeabl e{dxviii
u/s 115BBG
xix Investment Income of a Non-Resident Indian {d xix
chargeable u/s 115E
Income beingdividend received by an FIl in respect off dxx
XX [securities (other than units referred to in section 115AB)
- chargeable u/s 115AD(1)(i)
o Pass through income in the nature of income from other sources claimed as chargeable at special rates 26
(drop down to be provided)
Amountincludedin 1 and 2 above, which isclaimed as chargeable at special ratesin Indiaasper DTAA
f 2f
(total of column (2) of table below)
. Rate as per
Item No.lai | .
Amount 1b to 2 in CountryArticle of Treaty . Whethe rSection Rate |Applicable rate
. name & (enter NIL, if[ TRC as per|[lower of (6) or
SI.No| of which DTAA . of ILT. 9
income| included Code not obtained Act T ©)
chargeable) (YIN) Act
] @ (3) 4) (5) (6) (7 ) [ O (10)
(12)
1
1
3 [Deductionsunder section 57 (other than those relating to income chargeable at special rates under 2a, 2b & 2d)
. [Expenses/Deductions other than “aii”(in case other than 3ai
al family pension) al
..|Interest expenditure on dividend u/s 57(i) (available only .
aiil. . - 3aii
if income offered in 1A)
aiiaEllglble Interest expenditure u/s 57(1) — Computed 3aiia
Amount
aiiiDeduction u/s.57(iia) (in case of familypensiononly) 3aiii
b Depreciation (available only if income offered in 1c o b
Schedule OS)
c (Total 3c
4 JAmounts not deductible u/s58 4
5 [Profitschargeableto tax u/s 59 5
5a [Income claimed for relief from taxation u/s 89A 5a
6 Net Incomefrom other sources chargeable atnormal applicable rates (1(after reducing income related to 6
DTAA portion) —3 +4 +5-5a) (If negative take the figure to 3i of schedule CYLA )
7 |Income from other sources (other than from owning race horses) (2 + 6) (enter 6 as nil, if negative) 7

8 [Income from the activity of owning and maintaining race horses

a [Receipts 8a

b Deductions under section 57 in relation to 8b
receipts at8aonly

Amounts not deductible u/s58

o 8c
d Profitschargeableto tax u/s59 8d
e |Balance (8a-8b+8c+8d) (if negative take the figure to 6xii of Schedule CFL) 8e
9 [Income under the head “Income from Other Sources” (7 + 8e) (take8e asnil if negative) 9
10 |Information aboutaccrual/receiptof income from Other Sources
S.No. |[Other Source Income[Upto 15/ Fromlsllglﬁ to FroT5/1162/9 to Fr(g;né%lZ Frorr;lllgls to
(M) (i) (iii) (iv) ()

Income by way off
winnings from lotteries
crossword  puzzles,
races,games, gambling
bettingetc.referred to

in section 2(24)(ix)




[ATT [—gTe

3(i)]

HILT T TSI

SETYTI

167

Income by way of
2 |winnings from online
games u/s 115BBJ

Dividend Income
referredin SI. No. 1a(i)

Dividend Income ul/s
115A(1)(a)(i) other than
4 |as per proviso to sedq
115A(1)(a)(A) @ 2094
(Including PTI Income

Dividend income under|
proviso to section|

S 115A(1)(a)(A) @ 10%
(Including PTI Income
6 Dividend Income u/fg

115AC @ 10%

Dividend Income u/s
7 |115ACA (1)(a) @ 10%4
(Including PTI Income

Dividend Income of FI||
(other than units
referred to in section
115AB) u/s 115AD(1)(i
@ 20% (Including PTI
Income)

Dividend income
9 [chargeable at DTAA
Rates

Income from retirement
benefit account
maintained in a notified
country  u/s  89A
(Taxable portion after
reducing relief u/s 89A

10

Please include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SP1while computing the

NOTE » income under this head.

|Schedule (24Nl Details of Incomeafter Set off of Current Year Losses

CURRENT YEAR LOSS ADJUSTMENT

SI. Head/ Source of Income Income of current|House property [Net lossfrom Other sources|Current year’s
No. year (Fill this loss of the chargeable at normal Income
column only if [current year set|applicable rates (other than|remaining after
income is zero or off loss from race horses) of the set off
positive) current year set off
1 2 3 4=1-2-3
Loss to be set off —_>
i |(Fill this row onlyifcomputed figure (3 °f:|§;‘ed“'e (6 of Schedule-0S)
is negative)
ii |Salaries (6 of Schedule S)
iii |House property (3 of Schedule HP)
iv Short-term capital gain taxable @ (9ii of item E of
15% Schedule CG)
v Short-term capital gain taxable @ (9iii of item E of
30% Schedule CG)
. [Short-term capital gain taxable at (91v of item E of
v applicable rates Schedule CG)
vii Short-term capital gain taxable at| (9v ofitem E of
special rates in India as per DTAA| Schedule CG)
viii |Long term capital gain taxable @ 10%, (Z\élhzrj Ltle:]CIé)o f
ix [Long term capital gain taxable @ 20% (95\2;]2; :,tEmC(E;)Of
N Long term capital gains taxable at| (9viii of item E of
special rates in India as per DTAA| Schedule CG)
i Net income from other sources (6 of Schedule 0S)

chargeable atnormal applicable rates
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i Pro_fitfror_n the activity of owning and (8¢ of Schedule 0OS)
maintaining race horses
xiii Total loss set off (ii +iii+iv+v+vi+vii +viii +iX+X +Xi
+Xil)
xiv |Loss remaining after set-off (i — xiii)

|Schedu|e RIS W N De tails of Incomeafter Set off of Brought Forward Losses of earlier years

BROUGHT FORWARD LOSS ADJUSTMENT

Sl. Head/ Source of Income Income after set off, if any, of Brought forward loss set off Current
No. currentyear’slosses as per 4 of year’sincome
Schedule CYLA) remaining
after set off
1 2 3
i |Salaries (4ii of schedule CYLA)
il |[House property (41t of schedule CYLA) (B/f house property loss)
iii i;\[’c}rt-term capital gain taxable @ (4iv of schedule CYLA) (B/f short-term capital loss)
0
iv i(k)\;rt-term capital gain taxable @ (4v of schedule CYLA) (B/f short-term capital loss)
(o]
v Short-te rm capital gain taxable at (4vi of schedule CYLA) (B/f short-term capital loss)
applicable rates
Vi Short-te rm cgpltal _galn taxable at (4vii of schedule CYLA) (B/f short-term capital loss)
special rates in India as per DTAA
vii [Long-term capital gain taxable @ 1094 (4viii of schedule CYLA) (B/f short-term or long-term capital loss)
viii|Long term capital gain taxable @ 20%| (4ix of schedule CYLA) (B/f short-term or long-term capital loss)
. |Long term capital gains taxable at .
4x of schedule CYLA B/fshort-term or long-term capital loss
X special rates in India as per DTAA ( ) ( 0 P )
X Net income from othgr sources ( 4xi of schedule CYLA)
chargeable atnormal applicable rates
Xi Profitfrom owning and maintaining (4xii of schedule CYLA) (B/f loss from horse races)
race horses
i Total of brought forward loss set off
(21 +2iii+2iv+2v+2vi + 2vii +2viii + 2ix + 2xi)
xiii|Currentyear’s income remaining after setoff Total of (3i +3ii+3iii+3iv+3v+3vi +3vii +3viii+3ix+3x +3xi)
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Schedule CFL ‘

Assessment Year

CARRY FORWARD OF LOSS

Date of Filing
(DD/IMMIYYYY)

House property loss

Short-term capital loss

Long-term
Capital loss

Loss from owning
and maintaining
race horses

2

5

6

2016-17

2017-18

2018-19

2019-20

2020-21

Vi

2021-22

vii

2022-23

viii

2023-24

Total of earlier
year losses

Adjustment of
above lossesin
Schedule BFLA

Xi

2024-25 (Current
year losses)

Xii

Total loss carried
forward to future
years

(2ii of Schedule
BFLA)

(2xi of Schedule
BFLA)

(2xiv of Schedule
CYLA)

(2x+3x+4x+5x) of item
E of Schedule CG

(6x+7x+8x) of
item E of Schedule
CG

(8e of Schedule OS, if]
—ve)
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Schedule VI-A Deductions under Chapter VI-A

Part B- Deduction in respect of ce rtain payments

TOTAL DEDUCTIONS

a |80C b [80CCC

c |80CCD(1) d [80CCD(1B)
80D (Details are to be filled

e |80CCD(2) f [inthedrop down to be
providedin e-filing utility)
B0DDB (Detailsaretobe

g [80DD h f[filledin the drop down to ke
providedin e-filing utility)

i |80E j [BOEE

k [80EEA | |BOEEB

m (80G n [80GG

0 |80GGA p [B0GGC

2 [Part C, CAand D- Deduction in respectof certain incomes/other deduction

g [80QQB r [BORRB

s |80TTA t [B0TTB

u (80U ua 80CCH

ub Any other deduction as

per the e-filing utility

Total deductions under Chapter VI-A (Total of a toub)

DETAILS OF DONATIONS

| Schedule 80G

Details of donations entitled for deduction under section 80G

Donations entitled for 100% deduction without

A qualifying limit
PAN of . . .
Name and address of Donee Donee Amount of donation Eligible Amount of donation
Donation in|Donation in| Total
cash other mode| Donation
i
ii
jiii [Total
B Donations entitled for 50% deduction without
qualifying limit
PAN of . . .
Name and address of Donee Donee Amount of donation Eligible Amount of donation
Donation in[Donation in| Total
cash other mode| Donation
i
ii
iii [Total
c Donations entitled for 100% deduction subject to
qualifying limit
PAN of . . .
Name and address of Donee Donee Amount of donation Eligible Amount of donation
Donation in|Donation in| Total
cash other mode| Donation
i
ii
iii [Total
D Donations entitled for 50% deduction subject to
qualifying limit
ARN
PAN of Donation . Eligible Amount of
Name and address of Donee ( Amount of donation g .
Donee Reference donation
Number)
Donation in[Donation inf Total
cash other mode| Donation
i
ii
iii [Total
E |Total donations (Aiii + Biii + Ciii + Diii)
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Details of donations forscientificresearch or rural de velopment
s Relevantclause under which Name and PAN of Amount of donation Eligible
Nc; deduction is claimgd (drop| address of Donee Amount of
‘[ down to be provided) Donee donation
Donation in cash[Donation in other modg Total
Donation

ITotal donation

Schedule Details of contributions made to political parties
80GGC
S. Amount of contribution Eligibleamountof Transaction IFS code of Bank
Date . .
No contribution Reference
Contribution in number for UPI
Contribution| other mode transfer or
in cash [Total Contribution Cheque number/
IMPS/ NEFT/
RTGS
i
(add rows)
Total
contribution

| Schedule 80DD

Details of deduction in respect of maintenance including medical treatment ofa dependent who is a person with disability

Nature of Type of dependent PAN of the Aadhaar of the Date of filingof | Ack. No. of UDID Number (If
disability dependent dependent Form 101A Form 101Afiled | available)
Dependent 1. Spouse
personwith 2.%on
disability 3. Daughter
Dependent 4. Father
personwith 5. Mother
severe 6. Brother
disability 7. Sister
8. Member of the HUF
(in case of HUF)
|§j\t/|1$dule Computation of Alternate Minimum Tax payable under section 115JC
1 [Total Income as per item 12 of PART-B-TI 1
2 IAdjustment as per section 115JC(2)
Deduction claimed under any section included in Chapter VI{ 2a
a (A under the heading “C.—Deductions in respect of certain
incomes”
3 IAdjusted Total Income under section 115JC(1) (1+2a) 3
4 ITax payable under section 115JC [18.5% of (3)] (if 3 is greater than Rs. 20 lakhs) 4
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Schedule Computation of dit und ion 115JD
AMTC putation of tax credit under section
1 [Tax under section 115JC in assessment year 2024-25 (1d of Part-B-TTI) 1
2 |Tax under other provisions of the Act In assessment year 2024-25 (7 of Part-B-TIT) [ 2
3 Amou(r)li[of tax againstwhich creditisavailable [enter (2—1) if 2 isgreater than 1, otherwise[ 3
enter
4 |UtiTization of AMTcredit Available (Sumof AMTcredit utilized during the current year is subject to maximum of amounf
mentioned in 3 above and cannot exceed the sum of AMT Credit Brought Forward)
S. | Assessment Year AMT Credit AMT Credit Balance AMT Credit
No. (A) Gross [Set-offinearlier] Balance brought |Utilized duringthe Carried Forward
(B1) Jassessmentyears forward to the Current (D)=(B3) —(C)
(B2) currentassessmentlAssessment Year
year (©)
(B3) =(B1) - (B2)
i [2013-14
11 [2014-15
111 [2015-16
iv [2016-17
v [2017-18
vi [2018-19
vil [2019-20
vii[2020-21
ix [2021-22
x [2022-23
X1 [2023-24
i [CurrentAY (enter 1-2
if 1>2 else enter 0)
Xii [Total [ [
5 [Amountof tax creditunder section 115JD utilized duringthe year [total of item No. 4 (C)]] 5
6 [Amountof AMTTiabilityavalilable for creditin subsequent assessment years [total of 4 (D)]] ©
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Schedule SI

Sl Section Special rate| Income Tax thereon
No (%) (i) (ii)
1 [111- Accumulated balance of recognized provident for prior years (2ciii of Schedule OS S(czhce:;L?I];

2 |111Aorsection 115AD(1)(b)(ii)- Proviso (STC G on shares units on which 15 (3iii of Schedule
STT paid) BFLA)
3 [L15AD (STCG for Flls on securities where STTnot paid) 30 (3iv of Schedule
4 A . - L . . (part of 3vii of
112 proviso (LTCG on listed securities/ units without indexation) 10 Schedule BFLA)
5 [L12(1)(c)iii) (LTC G for non-residenton unlisted securities) 10 (part of 3vii of
Schedule BELA)
6 115AC (LTCG for non-residenton bonds/GDR) 10 (part of 3vii of
Schedule BELA)
" li1saca (LTCG for an employee of specified company on GDR) 10 (part of 3vil of
Schedule BELA)
8 |115AD (LTCG for Flls on securities) 10 (part of 3vii of
S(chedulfe BFL/-f\)
9 . . o part of 3vii o
115E(LTCG for non-resident Indian on specified asset) 10 Schedule BFLA)
10 [112 (LTCG onothers) 20 (3viii of Schedule
11 [112Aor section 115AD(1)(b)(iii)-Proviso (LTC G onsale of shares or units 10 (part of 3vi of
on which STTis paid) Schedule BFLA)
12 . . . (part of 3vi of
STCG Chargeableat special ratesin Indiaasper DTAA Schedule BFLA)
L -
= |13 . . . (part of 3ix of
é LTCG Chargeable atspecial ratesin Indiaas per DTAA schedule BFLA)
= (part of 2a(i) of
< - - .
3 14a[115BB (Winnings from lotteries, puzzles, races,gamesetc.) 30 Schedule 0S)
w —
& |14b[115BBJ (Winnings from onlinegames) 30 (2aii of Schedule OS
15 [L15BBE(Incomeundersection 68,69,69A, 69B,69C or 69D) 60 (2b of Schedule OS)
16 115BBH (Income from transfer of Virtual Digital Asset) 30 (C2 of Schedule CG)
17 115BBF (Tax on income from patent) 10 (part of 2d of
Schedule OS)
18 115BBG (Tax onincome from transfer of carbon credits) 10 (part of 2d of
Schedule OS)
19 IJAny other income chargeable atspecial rate (Drop downto be provided in e (part of 2d of
filing utilitv) Schedule 0S)
20 O thersource ofincome chargeable atspecial ratesin India as per DTAA (partof 2f of Scheduld
0s)
21 Pass Through Income in the nature of Short Term Capital Gain 15 (part of 3iv of
chargeable @ 15% Schedule BFLA)
22 Pass Through Income in the nature of Short Term Capital Gain 30 (part of 3v of Schedule
chargeable @ 30% BFLA)
23 [Pass Through Income in the nature of Long Term Capital Gain 10 (part of 3vii of
charaeable @ 10%11/s112A Schedule BELA)
24 Pass Through Income in the nature of Long Term Capital Gain 10 (part of 3vii of
chargeable @ 10%- under sections other than u/s 112A Schedule BFLA)
25 [Pass Through Income inthe nature of Long Term Capital Gain 20 (part of 3viii of
charaeable @ 20% Schedule BFLA)
Pass through income in the nature of income from other source chargeable
26 at special rates (Drop down to be provided in e-filing utility) (2e of Schedule OS)
Total
Schedule SPI Income of specified persons (spouse, minor child etc.)includableinincome of the assessee as per section 64

S1 Ng Name of person PAN/ Aadhaar No. of person Relationship Amount (Rs) [ Head of Incomd
(optional) in which
included
1
2
3




174

THE GAZETTE OF INDIA : EXTRAORDINARY [PART 1I—SEC. 3(i)]

Schedule El Details of Exempt Income (Income notto be included in Total Income or notchargeable to tax)

1 [Interestincome 1
5 | i Gross Agricultural receipts (other than income tobe excluded under i
rule 7A, 7Bor 8 of .T. Rules)
ii |Expenditure incurred onagriculture ii
iii |Unabsorbed agricultural loss of previous eight assessmentyears iii
iv [Net Agricultural income for the year (i —ii—iii) (enter nil if loss) 2
v In case the net agricultural income forthe year exceeds Rs.5 lakh, please fumish the following
details (Fill up details separately for each agricultural land)
g a [Name ofdistrictalongwith pin code in which agricultural land is | ocated
8 b |Measurement ofagricultural land in Acre
Z ¢ |Whetherthe agricultural land isowned or held on lease (drop down to be provided)
'_
% d [Whetherthe agricultural land isirrigated or rain-fed (drop downto be provided)
% 3 |Otherexemptincome (includingexemptincomeof minor child) 3
4 |Income claimed as not chargeable to tax as per DTAA
SI. | Amount| Nature of|Country namelArticle of DTAA[ Head of Income |Whether TRC
No. |ofincome| income & Code obtained
(YIN)
1
1]
111 [Total Income from DTAA claimed as not chargeable to tax
5 [Pass through income claimed as not chargeable to tax (Schedule PTI)
6 [Total (1+2+3+4+5+) 6
Schedule PTI Pass Through Income details from business trust or investment fund as per section 115UA, 115UB
SI. | Investment PAN of the | Sl Head of income Current | Share of Net TDS on
entitycowered | Name of business year current Income/ such
by section business trust/ income | year loss Loss amount,
115UA/A15UB trust/ investment distributed (7-8) if any
investment fund by
fund Investment
fund
(1) (2) (3) 4) 5 (6) Q) (8) 9) (10)
1. | (Dropdownto | House property
be provided) ii_ | Capital Gains
a Short term
ai Section 111A
w aii | Others
S b Long term
3 bi | Section 112A
pd bii | Other than
T Section 112A
O iii | OtherSources
3 A_| Dividend
o4 B Others
E iv_| Income claimed to be exempt
) a u/s 10(23FBB)
E b U/S coeeeeninnnnn
c U/S ceveennnnnns
2. | House property
ii | Capital Gains
a Short term
ai Section 111A
aii | Others
b Long term
bi Section 112A
bii | Other than
Section 112A
iii | Other Sources
a | Dividend
B | Others
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iv | Income claimed to be exempt
a | uls 10(23FBB)
b U/S wevernennnnnnn
c U/S vevennrannen

Pleaserefer tothe instructions for filling out this schedule.

Details of Incomefrom outside Indiaand tax relief (available only in case of resident)

| Schedule FS|
SI. |Country [Taxpayer |Sl] Headof |Incomefrom| Tax paid| Tax payable on such | Tax relief |Relevantarticle of
Code Identification income |outside India] outside | income under normal |availablein| DTAA if relief
Number (includedin| India provisions in India India claimed u/s 90 or
(dropdown PART B-TI) (e) =(c)or 90A
to be (d)
providedin whichewer is
the e-filing lower
utility) (a) (b) (©) (A e) (
1 i [salary
i House
Property
iiiiCapital Gains
ivlOthersources
Total
2 i [Salary
i House
Property
iiijCapital Gains
ivlOthersources
Total

Please refer to the instructions for filling out this schedule.

Schedule TR Summary of tax relief claimed fortaxes paid outside India (availableonly in case of resident)

1 [Summary of Tax reliefclaimed

Country Code Taxpayer | Total taxes paid outside India | Total tax relief available |Tax Relief Claimed
Identification| (total of (c) of Schedule FSlin |(total of (¢)of Schedule FSlin[ under section
Number respect of each country) respect of each country) |(specify90,90A or 91
(a) (b) (c) (d) (e)
Total
) otal Tax reliefavailable in respect ofcountry where DTAA is applicable (section 90/90A) (Part of total off )
1(d))
3 otal Tax reliefavailable in respect of country where DTAA Is not applicable (section 91) (Part of total of 3
1(d))
4 W hetherany tax paid outside India,on which tax reliefwas allowed in India, has been refunded/credited 4 Yes/No
by the foreign taxauthority during the year? If yes, provide the details below

b

ssessmentyear in which tax relief allowed in India

a [Amountof tax refunded | | IA
] Please refer to the instructions for filling out this schedule.
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|Schedu|e FA Details of Foreign Assetsand Income from any source outside India
Al |Detailsof Foreign Depository Accounts held (including any beneficial interest) at any time during the calendaryearending ason
2 31°'December, 2023
WI'ST [Cou[ Country code [Name of] Address of [ ZIP code | Account | Status [Account| Peak Closing Gross
i’,;’ No [ntry financial| financial number opening|balance| balance | interest
Z na institutio institution date [ during paid/credit]
V]
o me n the ed to the
% period account
s duringthe
(‘-5 period
9l @@ (3) 4) (5) (6) ) (8) 9 (10) (11) (12)
<0
(i)
Details of Foreign Custodial Accounts held (including any beneficial interest) at any time during the calendar yearendingason
A2 [«
31°" December, 2023
SI [Cou[Country code | Name of [Address| ZIP |Account| Status |Account| Peak |[Closin|Gross amountpaid/credited to
No [ntry financial of code [number opening|balance| g |the accountduringthe period
na institution|financial date during |balan| (drop down to be provided
me | the ce [specifying nature ofamount viz.
instituti period interest/dividend/proceeds from
on sale or redemption of financial
assets/ other income)
1@ (3) 4) (5) | 6) ) (8) 9) (10) | (11) (12)
M
(i)
A3 Details of Foreign Equity and Debt Interest held (including any beneficial interest) in any entity atany time during the calendar
year ending as on 31% December, 2023
Sl |Coun| Country code [Nam]|Address| ZIP [ Nature [Date of| Initial Peak |Closin| Total gross | Total gross
No | try e of [ofentity| code |of entity|acquiri|value of |value of | ¢ amount |proceeds from
name entity ng the the |investme|value |paid/credited sale or
interest|investme|nt during with respect [redemption of
nt the to the holding|[ investment
period during the during the
period period
@@ 3) @ ) | (6 (7 (8) 9) (10) | (11) (12) (13)
Q)
(ii)
Details of Foreign Cash Value Insurance Contractor Annuity Contract held (including any beneficial interest) at any time during
Ad . st
the calendar year ending as on 31* December, 2023
S| [Coun|[ Country code Name of Address| ZIP code | Date of contract | The cash value or| Total gross amount
No | try financial of surrender value of| paid/credited with
name institution in [financial the contract |respectto the contract
which insurance|instituti during the period
contract held on
@@ (3) 4) (5) (6) (7 (8) 9)
(i)
(ii)
B |Details of Financial Interest in any Entity held (including any beneficial interest) at any time during the calendar yearendingas
on 31° December, 2023
S| |Count| ZIP Code |Nature|Name and Nature of  [Date since| Total Income |Natur| Income taxable and
No [ ry of |Address of Interest- held |Investment|accrued | e of |offered in this return
Name entity | the Entity |Direct/ Beneficial (atcost) (in| from |Inco [Amount|Schedu| Item
and owner/ rupees) such | me le [numbe
code Beneficiary Interest where| rof
offered|schedu
le
L 1@ 2a ®) 4 ®) (6) Q) ® (9| @0 | dy |12
Q)
(i)
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C |Detailsof Immovable Property held (including any beneficial interest) at any time during the calendar year endingason 31%
December, 2023
S| |Countr ZIP Code Address| Ownership- | Date of Total Income [Nature of [Income taxable and offered
No [y Name of the Direct/ acquisitiof Investment | derived | Income in this return
and Property] Beneficial n (at cost) (in [from the IAmount|Schedule| Item
code owner/ rupees) |property where [numbe
Beneficiary offered | rof
schedu
le
1] @ 2a 3) () (5) (6) (M (8) (9) (10) | (11)
(i)
(ii)
D [Detailsof anyother Capital Asset held (including any beneficial interest) at any time during the calendar year ending as on 317
December, 2023
Sl |Countr Nature of|Ownership-| Date of Total Income|Nature of [Income taxable and offered
No |y Name ZIP Code Asset Direct/ [acquisition [Investment (at|derived| Income in this return
and Beneficial cost) (in rupees)| from IAmount|Schedule| Item
code owner/ the where [numbe
Beneficiary asset offered | rof
schedu
le
1] @ 2b (3 4) ) (6) ) (8) 9 (10) 1 (1)
(i)
(i)
E |Detailsof account(s) in which you have signing authority held (including any be neficial interest) at any time during the calendar
lyear ending as on 31° December, 2023 and which has not been included in A to D above.
Sl |Name |Address|Count| ZIP Name of the [Accou Peak Whether |If (7)is yes, | If (7) is yes, Income
No |of the | of the ry | Code | account holder | nt Balance/ income Income |offeredin this return
Institut{instituti| Name Numb|Investment | accruedis [accruedin
ionin on and er |duringthe |taxablein [theaccount
which Code year (in  |your hands?
the rupees)
account
is held
JAmountSchedul| Item
e where[numbe
offered| rof
schedu
le
[ @ (3) | (3a) [ (3b) 4) (5) (6) Q) (8) (9 | (10) | (1)
(i)
(i)
F [Details of trusts, created under the laws ofa country outside India, in which you are a trustee, be neficiary or settlor
Sl [Count ZIP Code Name and | Name [Name and |Name and| Date [Whethe| If (8)is| If (8) is yes, Income
No | ry addressofthe| and [address of |addressof|since r yes, |offeredin this return
Name trust address| Settlor |Beneficiarifpositiofincome|Income |Amoun|Schedul| Item
and of es n held|derived|derived t |ewhere[numbe
code trustees is [from the offered| rof
taxable | trust schedu
in your le
hands?
@ (2a) (3) 4) (5) (6) M| ® 9) (10) | (11) | (12)
(i)
(ii)
G Details of any other incomede rived from any source outside India which isnot included in, - (i) items A to Fabove and, (ii) income
under the head business or profession
If (6) is yes, Income
offered in this return
S| Country Name and address of the _ Nature Whethe_r AmoulSchedull Ttem
No Name and ZIP Code person from whom Income derived| of taxable in nt |e where|numbe
code derived income|your hands? offered| rof
schedu
le
o @ (2b) @) @ ®) ®) O @ [ ©
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(i)

(i)

Please refer to instructions for filling out this schedule. In case ofan individual, not beingan Indian citizen,who is in India on
(0¥ Vo8 Il 2 business, employment or student visa, an asset acquired during any previous year in which he was non-resident is not
mandatory to be reported in this schedule if no income is derived from that asset during the current previous year.

Schedule 5A Information regarding apportionmentof income between spouses govermed by Portuguese Civil C ode
Name ofthe spouse

PAN/ Aadhaar No.of the

Heads of Income Receipts under JAmountapportioned in thefAmount of TDS deducted TDS apportioned in the
the head hands of the spouse on income at (ii) hands of spouse
(i) (i) (iii) (iv) )
1 |House Property
2 |Capital gains
3 |Other sources
4 [Total

|ScheduIeAL Assets and Liabilities at the end of the year (applicable in a case where total income exceeds Rs.50 lakh)
A [Detailsof immovable assets

(iv)|Financial assets Amount (cost) in Rs.
(a) [Bank (including all deposits)

(b) |Shares and securities
(c
(d) |Loans and advances given

(e)[Cash in hand

C |Liabilitiesinrelation to Assetsat (A +B)

Please refer to instructions for filling out this schedule.

Sl. Description Address Pin code Amount (cost) in Rs.
No.

IO 2 G 4 5

w @)

= [

m | B [Detailsof movable assets

E SI. Description Amount (cost) in Rs.

[a) No.

Z[@ @ ©)

2 () Jewellery, bullion etc.

2 | (i) |Archaeological collections, drawings, painting, sculpture or any work of art

2 (iii)[Vehicles, yachts, boats and aircrafts

T

o

n

=

2

[

[a)

~

Insurance policies

S CR I CEVG I CIe-To il Information related to Tax deferred - relatableto income on perquisites referred in section 17(2)(vi)
ESOP received from employer, being an eligible start-up referred to in section 80-1AC

PAN of the employer being an eligible startup

DPIIT registration number of the employer

SI. T Assessment | Amount [ Has any of the followingevents occurred during the Balance amount of
No. Year of Tax | previousyear relevant to current assessment year tax deferred to be
deferred | Such specified Ceased to | Forty-eight months | Amount of | carried forward to
brought | security or sweat be the [ haveexpired from | tax payable the next
forward | equity shareswere | employee | the end of the | in the | Assessment years
DETAILS
sold of the | relevant assessment | current
(i)Fully employer | year in  which | Assessment Col (3-7)
(ii)Partly who specified security or | Year
(iii)Not sold allottedor | sweat equity shares
transferred | referred to in the | (to be
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Specify the date such said *clause were | populated
andamount of tax | specified allotted. If yes, [ fromcol. 3
attributedtosuch | security or | specify date or 4 asthe
sale out of Col 3 sweat case
equity maybe)
(Details to be | share?
provided as per| o Yes o
utility) No
If yes,
specify
date
1 2 3 4 5 6 7
Sl. No. 8
of
Schedule
1 2021-22 ESOP
for last
year
Sl. No. 8
of (T o be enabled from
Schedule AY 2026-27)
2 2022-23 ESOP (Payment to be
for last made in FY 2025-
year 26)
Sl No. 8
of
Schedule
3 2023-24 ESOP
for last
year
ERN TR 1 [ [ —
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PART-B

PartB-TI Computation of total income

1 [salaries (6 of Schedule S) 1
2 |Income from house property (3 of Schedule HP) (enter nil if loss) 2
3 [Capital gains
a |[Shortterm
[}
g i |Short-term chargeable @ 15% (9ii of item E of schedule CG) ai
% ii [Short-term chargeable @ 30%o (9iii of item E of schedule CG) aii
= ... |Short-term chargeableat applicable rate (9iv of item E of schedule| ...
<
P iii cc) aiii
o
= . |Short-term chargeableat special ratesin IndiaasperDTAA (9v | .
V' lofitem E of Schedule CG) av
v [Total Short-term (ai +aii +aiii +aiv) (enter nil if loss) 3av
b |Long-term
i |Long-term chargeable @ 10% (9vi ofitem E of schedule CG) bi
ii |Long-term chargeable @ 20% (9viiof item E of schedule CG) bii
... |Long-term chargeable at special rates in India as per DTAA biii
"' loviii of item E of schedule CG) m
iv [Total Long-term (bi +bii + biii) (enter nil if loss) 3biv
¢ [Sum of Short-term/Long-term capital gains (3av +3biv) (enter nil if loss) 3c
d |[Capital gainchargeable @ 30%u/s 115BBH (C2 of schedule CG) 3d
e [Total capital gains(3c+3d) 3e
4 |Income from other sources
a [Netincomefrom othersourceschargeable to tax at normal applicable 4a
rates (6 of Schedule OS) (enter nil if loss)
b lincome chargeableto tax atspecial rates (2 of Schedule OS) 4b
¢ [Income from the activity of owning and maintaining race horses ( 8e of 4
Schedule OS) (enter nil if loss) ¢
d |Total (4a +4b +4c) (enternil if loss) 4d
5 [Total of headwise income (1+2+3e+4d) 5
6 |Losses ofcurrentyear setoffagainst 5 (total of 2xiii and 3xiii of Schedule CYLA) 6
7 |Balance after set off current year losses (5-6) (total of column 4 of Schedule CYLA+ 2 of Schedule OS) 7
8 |Brought forward losses setoffagainst 7 ( 2xii of Schedule BFLA) 8
9 |Gross Total income (7-8) (3xiii of Schedule BFLA + 2 of Schedule OS) 9
10 |Income chargeableto tax atspecial rate under section 111A, 112,112A etc. included in 9 10
11 [Deductionsunder Chapter VI-A [wof ScheduleVIA and limited to (9-10)] 11
12 [Total income (9-11) 12
13 [Incomewhichis included in 12and chargeable totax at special rates (total of column (i) of schedule SI) 13
14 |Netagricultural income/ any other income for rate purpose ( 3 of Schedule EI) 14
15 |Aggregate income (12-13+14) [applicableif (12-13) exceeds maximum amount not chargeableto tax] 15
16 |Losses ofcurrentyear to be carried forward (total of row xi of Schedule CFL) 16
17 |Deemed income under section 115JC (3 of Schedule AMT) 17
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| PartB -TTI

1

Computation of tax liability on total income

Tax payable on deemed total incomeu/s 115JC (4 of Schedule

AMT) la

Surcharge on (a) (if applicable) 1b

Health and Education Cess @ 4%on (1a + 1b) above lc

olo|T

Total tax payableon deemed total income (1a +1b +1c)

1d]

COMPUTATION OF TAX
LIABILITY

Tax payable on total income

Tax at normal rateson 15o0f Part B-Tl 2a

oo

Tax at special rates (total of col. (ii) of Schedule SI) 2b

¢ [Rebate onagriculturalincome [applicableif (12-13) of Part B{ 2¢
Tl exceeds maximum amount not chargeable to tax]

d [Tax Payable on Total Income (2a +2b - 2c)

2d

Rebate under section 87A

'Tax payable after rebate (2d - 3)

before marginal relief
relief

Surcharge Surcharge Surcharge
computed |after margina

@ 25%of 15(ii) of Schedule Sl 5i ia

i [@10%o0r 15%, as applicable (Refer instructions) |5ii iia

iii [On [(4) - 15(ii) of ScheduleSI —taxonincomes 5iii

referred in 5(ii) above)]

iv [Total ia+iia

5iv

Health and Education Cess @ 4%on (4 +5iv)

Gross tax liability (4+5iv+6)

[oc] BN]l W)

Gross tax payable (higher of 1dand 7)

Tax on income withoutincluding income on perquisites referred in section 17(2)(vi)
received from employer, being an eligible start-up referred to in section 80-1AC (8-8b

8a

8b

'Tax deferred - relatable toincome on perquisites referred insection 17(2)(vi) received from
employer, beingan eligible start-up referred to in section 80-IAC

8b

8c

'Tax deferred from earlier years but payable duringcurrent AY (total of col 7 of schedule
Tax deferred on ESOP

8c

Credit u/s 115JD of tax paid in earlier years (applicable only if 7 ishigher than 1d) (row5 of
Schedule AMTC)

10

'Tax payable after credit u/s115JD(8a+8c - 9)

10

11

Tax relief

a [Section 89(Please ensure to submit Form 10E) 114

b [Section90/90A (2 ofSchedule TR) 11b

¢ [Section91 (3ofSchedule TR) 1llc

d [Total (11a+11lb+11c)

11d

12

Net tax liability (10— 11d) (enter zero if negative)

12

13

Interest and fee payable

a Interest for default in furnishing the retum (section 134l
234A)

Interest for default in paymentof advance tax

b (section 234B)

¢ [Interest for defermentof advance tax (section 234C)|13c

d Fee for default in fumishing return of income
(section 234F)

e |Total Interest and Fee Payable (13a+13b+13c+13d)

13e

14

IAggregate liability (12 +13e)

14

TAXES PAID

15

Taxes Paid

a [Advance Tax (from column 5 of 20A) 154

b |TDS (total of column 5 of 20Bandcolumn9 of 20C) [15h|

¢ [TCS (total of column 7(i) of 20D) 15¢c

d [Self-Assessment Tax (from column’5 of 20A) 15d|

e |Total Taxes Paid (15a+15b+15c+15d)

15e

16

IAmountpayable (Enter if 14is greater than 15e, else enter 0)

16

17

Refund (If15e is greater than 14) (Refund, ifany, will be directly credited into the bank
account)

17
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- . . L . . - Select Yes
= Do you have a bank accountin India (Non- Residents claiming refund with no bank account in India may
z 18 or No
=) select No)
o
8 SI.[IFS Code of theBank in case off Name of the Bank Account Type of account
< Bank Accounts held in India Number | (Dropdown to be provided by e-filing
< utility)
< i
o —
ii

Note: 1. All bank accounts held at any time are to be reported, e xceptdormant A/c.
2. In case of multiple accounts, the refund will be credited to one of the validated accounts after processing the return.

Rows can be addedas required

b) Non- residents, who are claiming income-tax refund and not having bank accountin Indiamay, attheir option, furnish
the details of one foreign bank account:

Sl.No. |SWIFTCode

Name ofthe Bank

Country of Location

IBAN

Rows can be addedas required

19

Do you at any time during the previous year,
(i) hold, as beneficial owner, beneficiary or otherwise, any asset (including financial interest in any
entity) located outside India; or
(ii) have signing authority in any account located outside India; or
(iii) have incomefrom any source outside India?
[applicable onlyin case ofa resident] [Ensure Schedule FAisfilled up if the answer is Yes]

o Yes o No

TAX PAYMENTS

.

A Details of payments of Advance Tax and Self-Assessment Tax

Sl BSR Code Date of Deposit (DD/MM/YYYY) | Serial Number of Amount (Rs)
No Challan

X

<

E | @ 2 ©)] 4) (5)

pd

[}

P .

N i

wn

L

0

0

< ii

w

—

w

) iii

O

pd

<>( iv

)

Enter the totals of Advance tax and Self-Assessment tax in SINo. 15a & 15dofPart B-TTI

0 |Detailsof Tax Deducted at Source from Salary [As per Form 16issued by Employer(s)]
SI No [ Tax Deduction Account Number| Name of the Employer [Incomechargeable under Total tax deducted
(TAN) of the Employer Salaries
(€] ) 3) 4 (5)

% I

<

w

z

o]

a1l n

l_

Please enter total of column

5in15bofPartB-TTI

Details of Tax Deducted at Source (TDS) on Income [As per Form 16 A issued or Form 16B/16C/16E furnished by Deductor(s)]
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Sl PAN/ | TAN of | Unclaimed | TDS of the current |TDS credit being claimed this| Corresponding |TDS credit
No | TDS |Aadhaar| the TDS brought|Financial Year (TDS| Year (only if corresponding |Receipt/withdrawals| being
credit | No. of [Deductor/|forward (b/f)| deducted during FY |[income is being offered for tax offered carried
relating| Other [ PAN/ 2023-24 ) this year, not applicable if TDS forward
to self | Person | Aadhaar is deducted u/s 194N)
fother | (if TDS | No.of ™", "~ Typs|peducted[Deducted in|Claimed|Claimedin the hands| Gross | Head of
person | credit | Tenant/ Yearin| b/f | in own [the handsof| in own | of spouse as per [Amount| Income
[spouse |related| Buyer | ey hands | spouse as | hands | section 5A or any
as per toother deducted per section other person as per
section person) 5Aor any rule 37BA(2) (if
SA/other otherperson applicable)
person as perrule
as Pler 37BA(2) (if
rule ;
37BAQ) applicable)
) @ (3) 4) Gy (B O (8) (9) (10) (11) (12) (13)
Income| TDS Income| TDS| PAN/
Aadhaar
No.
|

NOTE » Please enter total of column 9 in 15b of Part B- TTI

D |Detailsof Tax Collected atSource (TCS) [As per Form 27Dissued by the Collector(s)]

Sl TCS credit Tax PAN of Unclaimed TCS | TCSof the current fin.| TCS credit being claimed| TCS credit being
No. ([relatingto self| Deduction |other Person| brought forward Year this Year carried forward
/other person| and Tax (if TCS (b/f)
[spouse as per| Collection | credit |g- Amount | Collected Collectedin
w section 5A/ | Account relatedto |vearin b/ in own |the hands of
g other personas| Number of other which hands |spouse as per : :
15} per rule the Collector| person) |eojjected section 5A or! Claimedin the
P 37BA(2
= (2)] anyother | i eq|NaNdS OF spouse a
i person as per in own per section 5Aor
E rule 37-1(1) hands [2"Y other person
o (if as perrule 37-1(1
% applicable) (if applicable)
é’ (1) 2(i) (2)(ii) (3) 4 (5) 6(i) (6)(ii) 7(i) (7)(ii) (8)
TCS PAN
i
Please enter total of column 7(i) in 15¢ of Part B- TTI
VERIFICATION
1, son/ daughter of , solemnly declare that to the best of my knowledge

and belief, the information given in the returnand schedules thereto is correct and completeand is in accordance with the provisions of the Income-tax
Act, 1961.

| further declare that | am makingreturnin mycapacityas_ _ and | am also competent to make this return and verify it. | am holding
permanent account number (if allotted) (Pleasesee instruction) | further declare that the critical assumptions specified in the agreement
have been satisfied and all theterms and conditions of the agreement have been complied with. (Applicable in a case where return is furnished under
section 92CD)

Date Place Signhere=>

If the return has been prepared by a Tax Retum Preparer (TRP) give further details below:

Identification No. of TRP Name of TRP Counter Signature of TRP

If TRP is entitled for any reimbursement from the Government, amount thereof ”;
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(b) for FORM ITR-3, the following FORM shall be substituted, namely: —

INDIAN INCO ME TAX RETURN
(For individuals and HUFs having incomefrom profits and gains of business or
ITR-3 profession)

Assessment Year

“FORM

(Please see rule 12 of the Income-tax Rules,1962)
(Please refer instructions)

| Part A-GEN GENERAL

(A1) Frstname (A2) Middle name (A3) Last name (A4) PAN

(A5) Flat/Door/Block No. (A6) Name Of Premises/Building/Village (A14) Status (Tick) p

o Individual o HUF

(A7) Road/Street/Post Office (A8) Date of Birth/Formation (DD/MM/YYYY)| (A15) Date of Commencement of
Business (DD/MM/YYYY)

(A9) Area/locality (A16) Aadhaar Number (12digit)/ Aadhaar Enrolment Id (28digit) (if eligible for
Aadhaar)

PERSONAL INFORMATION

(A10) Town/City/District (All) State (A12) PIN code/ZIP code

(A13) Country

(A17) Residential/Office Phone Number with STD code/Mobile Mobile No. 2
No. 1

(A18) Email Address-1 (self) Email Address-2

Due Date for filing return of income [Dropdown to be provided] :

2(59) 1. 31st July
2.31st October
3.30th November

(A19) | . . . . -139(1)-Onor Before due date, -139(4)- After due date, :139(5)- Revised
Filed u/s (Tick)[Please see instruction
(aii) tleduls(TidoP instruction] Return, 92CD-Modified return, . 119(2)(b)- after condonation of delay

Or Filedin response tonotice u/s 1139(9) -142(1), 148, :153C

a. Have you exercised the option u/s 115BAC(6) of Opting out of newtax regime? (default is“No™) - No : Yes, within thedue

date  Yes, but beyondthe due date (If option other than ‘No’ is selected, please furnish date of filing and Acknowledgement
number of form 10-1EA)

FILING STATUS

Note-For Opting out, option should be exercised in form 10-1EA on or before the due date for filing return u/s 139(1)

Are you filing return of income under seventh proviso to Section 139(1) butotherwise not requiredto furnish retum of
income?—(Tick) -OYes :ONo

(c) | Ifyes, please furnish following information

[Note: To be filled onlyifa personis not required to furnish a return of income under section 139(1) butfiling return of
income due to fulfilling one or more conditions mentioned in the seventh proviso to section 139(1)]

Have you deposited amount oraggregate of amounts exceedingRs. 1 Crorein
one or more currentaccountduringthe previous year? (Yes/No)

(ci) Amount(Rs) (If Yes)
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(cii)

Have you incurred expenditure of an amount oraggregate ofamount
exceeding Rs. 2 lakhfor travel to a foreign country foryourself or for any Amount(Rs) (If Yes)

otherperson? (Yes/No)

(ciii)

Have you incurred expenditure of amount or aggregate of amount exceeding
Rs. 1 lakh on consumption ofelectricity during the previous year? (Yes/No)

Amount(Rs) (If Yes)

(civ)

Are you required tofilea return as per other conditions prescribed under
clause (iv) ofseventh proviso to section 139(1) (If yes, please select the relevant]

condition from the drop-down menu)

(Tick) o Yeso No

(d)

If revised/Defective/Modified, thenenter Receipt

No. and Date of filing original
(DDIMMIYYYY)

return / /

(€)

If filed, in response to a notice u/s 139(9)/142(1)/148/153C or order u/s 119(2)(b), enter
Unique Number/Document Identification Number and date of such notice/order, orif filed
u/s 92CD enter date of advance pricing agreement

(unique
number)

(f

Residential A. Resident
Statusin India
(for individuals
(Tick applicable
option)

o Youwere in India for 182 days or more duringthe previous year [section 6(1)(a)]

o Youwere in Indiafor 60 days or more during the previous year, and have been in
India for 365 days or more within the 4 preceding years [section (6)(1)(c)] [where
Explanation 1 is not applicable]

o You are a citizen of India, who left India, for the purpose of employment, as a
member of the crewof an Indian shipandwere in India for 182 days or more during the
previous year and 365 days ormore withinthe preceding 4 years [Explanation 1(a) of
section (6)(1)(c)]

O Youare acitizen of India ora person of Indian origin and have come on a visit to
India during the previous year and were in India for

a) 182 days or more during the previous year and 365 days or more within the
preceding 4 years; or

b) 120 days or more during the previous year and 365 days or more within the
preceding 4 years if the total income, otherthanincome from foreign sources, exceeds|
Rs. 15 lakh. [Explanation 1(b) of section (6)(1)(c)]

B. Residentbutnot
Ordinarily Resident

0 Youhave been anon-resident in Indiain 9 out of 10 preceding years [section 6(6) ()]

0 Youhave been in India for 729 days or less during the 7 preceding years [section

6(6)(a)]

- Youare acitizen of India or person of Indian origin, who comes on a visit to India,
havingtotal income, other than the income from foreign sources, exceeding Rs. 15 lakh|
andhave been in India for 120 days or more but less than 182 days duringthe previoug
year [section 6(6)(c)]

- Youare acitizen of India having total income, otherthan the income from foreign
sources, exceeding Rs. 15 lakh during the previous year and not liable to tax in any
other country or territory by reason of your domicile or residence orany other criteria
of similar nature [section 6(6)(d) rws 6(1A)]

C. Non-resident

O You were a non-resident during the previous year.
(i) Please specify the jurisdiction(s) of residenceduring the previous year -

S.No. Jurisdiction of residence Taxpayer Identification Number

1

2

(ii) In case youare a Citizen of India or a Person of Indian Origin (POI), please specify

Total period of stay in India during the previous| Total period of stay in India during
year (in days) the 4 preceding years (in days)
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Residential 0 Resident 0 Resident but not Ordinarily Resident o Non-resident
Statusin India
(for HUF)
(Tick applicable
option)
(9) | Doyou want toclaim the benefit under section 115H? (applicable in case of resident) | 0 Yes o No
(h) [ Are yougoverned by Portuguese Civil Code as per section 5A? Tick) p 0 Yes o No (If “YES” please fill Schedule 54)
(i) | Whetherthis returnisbeingfiled by a representative assessee? (Tick)p o Yes o No If yes, furnish following information -
(1)| Name ofthe representative assessee
(2)| Capacity of the Representative (drop downto be provided)
(3)| Address of the representative assessee
(4)| Permanent Account Number (PAN)/Aadhaar No. of the representative assessee
Whether you were Director in a company at any time during the previous year? (Tick) M O Yes O No
(i) | 1f yes, please furnish following i nformation -
Whetherits shares
Type of i ificati
Name of Company yp PAN are listed or Director Identification Number (DIN)
Company -
unlisted
(K) Whetheryouare Partnerina firm? (Tick)M O Yes O No If yes, please furnish following information
Name of Firm PAN
Whetheryou have held unlisted equity shares atany time during the previousyear?  (Tick) O Yes O No
(I | Ifyes, please furnish following information in respect of equity shares
. . . Shares transferred | Closing
Opening balance Shares acquired during the year during the year balance
Issue
price | Purchase price
Nameof | Type of PAN Date of Face per per share (in
company | Company No. of Costof [No.of . value | share case of No. of Sale No. of
S subscription | X .
shares | acquisition | shares per (in purchase from | shares| consideration| shares
/ purchase L
share | case of existing
fresh shareholder)
issue)
1 2 3 4 5 6 7 8 9 10 11 12 13 14
In case ofnon-resident, isthere a pe rmanent establishment (PE) in India? (Tick) 4 O Yes O No
(m
In the case ofnon-resident, isthere a Significant Economic Presence (SEP) in India (Tick) o Yes o No
please provide details of
(a) aggregate of payments arising from the transaction or transactions during the previous year as referred in Explanation 2A(a) to
(n) . .
Section 9(1)(i)
(b) number ofusersin Indiaas referred in Explanation 2A(b) to Section 9(1)(i).
Whetherassessee hasa unitinan International Financial Services Centre and de rives income solely in convertible foreign exchange?
(o))OYes O No
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WhetheryouareanFPI1? Yes/No  If yes, please provide SEBI Regn. No

()
Legal Entity Identifier (LEI) details (mandatory if refund is50 C rores ormore
(@)
LEl Number Valid upto date
(a1) | Areyou liable to maintain accounts as per section 44AA?  (Tick) O Yes O No
(a2) [ Whetherassessee isdeclaring income only under section 44AE/44B/44BB/44AD/44ADA44BBA O Yes O No
a2i If No, whether during theyear Total sales/tumover/gross receipts of businessisbetweenRs. 1 crore and Rs. 10crores? O
Yes O No, turnover does not exceed 1 crore O No, turnover exceeds 10 crores
If Yes is selected at a2i, whether aggregate ofall amounts received includingamount received forsales, turnover or gross
azii receipts or on capital account like capital contributions, loansetc. during the previousyear,in cash & non-a/c payee
cheque/DD, does notexceed five per centof said amount? O Yes O No
If Yes is selected at a2i, whether aggregate ofall payments made including amountincurred for expenditure or on capital
a2iii | accountsuch asasset acquisition, repayment ofloans etc., in cash & non-a/c payee cheque/DD during the previous year does
z not exceed five per cent ofthe said payment? O Yes O No
(I:) (b) | Are youliable foraudit under section 44AB? (Tick)M O Yes O No
<§’: If Yes is selected at (b), mention by virtue of which of the following conditions:
% (bi) | Sales, turnover or gross receipts exceeds the limits specified under section 44AB (Tick)
% Assessee falling u/s 44AD/44ADA/44AE/44BB but notoffering income on presumptive basis (Tick applicable section)&
= (bii)
a [44AD, 44ADA, 44AE, 44BB
2 | (biii) [ Others(Tick) &
c If (b) is Yes, whether the accounts have beenaudited by anaccountant? (Tick) O Yes O No
© If Yes, fumish thefollowing information be low
(1)| Date of furnishing of theaudit report (DD/MM/YYYY) / /
(2)| Name ofthe auditor signing the tax audit report
(3)] Membership No.of the auditor
(4)| Name ofthe auditor (proprietorship/ firm)
(5)| Proprietorship/firm registration number
(6)| Permanent Account Number (PAN)/Aadhaar No. of the proprietorship/ firm
(7)| Date of report ofthe audit
(8)] Acknowledgementnumber of theaudit report
(9)| UDIN
(di) | Are youliable for Audit u/s 92E? o Yes o No
(dii) If (di) is Yes, Whether the accountshave been audited u/s| _Yes .| Date of furnishing the audit| Acknowledgement
92E? No report? DD/MM/YY number
(diii) If liable to furnish other audit report, mention whether have you furnished such report. If yes, please provide the details as
under: (Please see Instruction)
SI.No| Section Code Date (DD/MM/YYYY) Acknowledgement number
©) If liable to auditunder any Act other than the Income-tax act, mention the Act, section and date of furnishing the audit
report?
Act and section (DD/IMMIYY) Act and section (DD/IMMIYY)
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NATURE OFBUSINESSOR PROFESSION, IFMORETHAN ONEBUSINESS OR PROFESSION INDICATEH|

EIC-SRIJI\TEESSF THE THREE MAIN ACTIVITIES/ PRODUCTS (OTHER THAN THOSE DECLARING INCOME UNDER
SECTIONS 44AD, 44ADA AND 44AE)
S.No. Co_de - Trage namg Of. the Description
[Please see instruction] proprietorship, if any
()
(i)
(iii)
BALANCESHEET AS ON 31°" DAY OF MARCH, 2024 OF THEPROPRIETORY BUSINESS OR PROFESSION (fill
items below in a case where regular books of account are maintained, otherwise fill item 6)
1 [Proprietor’s fund
a |Proprietor’s capital a |
b [Reservesand Surplus
i [Revaluation Reserve bi
ii [Capital Reserve bii
iii [Statutory Reserve biii
iv |Any other Reserve biv
v [Total (bi +bii +biii +biv) bv
¢ |Total proprietor’s fund (a +bv) lc
2 |Loan funds
»n a |Securedloans
2 i [ForeignCurrency Loans | ai |
2 ii |Rupee Loans
'-O'- A [From Banks iiA
» B |[From others iiB
5 C [Total (iiA+1iB) iic
% iii_[Total (ai +1iC) aiii
8 b |Unsecured loans (including deposits)
i [From Banks bi
il |From others bii
iii [Total (bi +bii) biii
¢ |Total Loan Funds (aiii + biii) 2c
3 |Deferred tax liability 3
4 [Advances
i From persons specified in section 40A(2)(b) ofthe I. T.
Act
ii |From others ii
iii |Total Advances(i+ii) 4iii
5 |Sources of funds (1c + 2¢ +3+4iii) 5
1 [Fixed assets
a |Gross: Block la
b |Depreciation 1b
¢ [NetBlock (a-h) 1c
d [Capital work-in-progress 1d
e |Total (1c+1d) le
. 2 |Investments
% a [Long-terminvestments
E i |Governmentand other Securities - Q uoted ai
w ii  [Governmentand other Securities — Unquoted aii
g iii [Total (ai +aii) aiii
o) b |Short-term investments
E i |[Equity Shares, including share application money bi
o il [Preference Shares bii
7 iii [Debentures biii
o
< iv [Total (bi +bii +biii) biv
c |Total investments (aiii + biv) 2c
3 [Currentassets, loansand advances
a [Currentassets
i |Inventories
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Stores/consumables including packing
material

Raw materials iB

Finished Goods/Traded Goods iD

A
B
C [Stock-in-process iC
D
E

Total (A +iB +1C +1D)

iE

ii  [Sundry Debtors

aii

iii |CashandBank Balances

A [Cash-in-hand A

B [Balance with banks iiiB

C [Total (iiiA +iiiB)

iv |OtherCurrent Assets

iiiC
aiv

v [Total currentassets (iE+aii +iiiC +aiv)

av

b [Loans and advances

i JAdvances recoverable in cash or inkind or for bi
lvalue to be received

i Deposits, loans andadvances to corporates and bii
others

iii |Balance with Revenue Authorities biii

iv_[Total (bi +bii + biii)

biv

c |Total of current assets, loans and advances (av + biv)

3c

d [Currentliabilities and provisions

i |Currentliabilities

A [Sundry Creditors iA

B |Liability for Leased Assets iB

Interest Accrued on above iC

C
D [Interest accrued butnot due on loans iD
E[Total (iIA+iB+iC+iD)

o

rovisions

Provision for Income Tax A

A

B Provision for Leave iiB
e ncashment/Superannuation/G ratuity

C

O ther Provisions iiC

D[Total (ilA +1iB +iiC)

iiD

iii_ [Total (IE+iiD)

diii

Net current assets (3c —diii)

3e

Miscellaneous expenditure not written off oradjusted | 4a

Deferred tax asset 4b

o|T|| @

Profit and loss account/ Accumulated balance 4c

d [Total (4a +4b +4c)

4d

(8]

Total, application of funds (1e +2c + 3e +4d)

(o]

NO ACCOUNT]|
CASE

In a case where regular books of account of business or profession are notmaintained - (furnid
the following information as on 31°'dayof March, 2024, in respect of business or profession)

a [Amountof total sundry debtors

6a

Amountof total sundry creditors

6b

6¢

b
¢ |JAmountof total stock-in-trade
d |JAmountof the cash balance

6d

Part A-Manufacturing

Account are maintained, otherwise fill items 61 to 65 as applicable)

1

Manufacturing Account for the financial year2023 - 24 (fill items 1 to 3 in a case where regular books of account

Debits to manufacturing account

Opening Inventory

A | i [Openingstock of raw-material i

ii |Openingstock of Workin progress ii

D |Direct expenses (Di + Dii + Diii)

iii [Total (i +ii) A

B |Purchases (net of refunds and duty or tax, if any) B
C |Direct wages c
D




190

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART 1l—SEC. 3(i)]

i |Carriage inward

ii [Power and fuel

Other direct expenses

E |Factory Overheads
I |Indirect wages i
ii |Factory rentand rates ii
iii |Factory Insurance il
iv [Factory fuel and power iv
v [Factory general expenses %
vi |Depreciation offactory machinery Vi
vii [Total (i +ii +iii +iv+v+vi) Bvii
F |Total of Debits to Manufacturing Account (Aiii + B + C + D + BEvii) 1F
2 [ClosingStock
i |Rawmaterial 2i
ii |Work-in-progress 2ii
Total (2i +2ii) 2
3 [CostofGoods Produced — transferred to Trading Account (1F - 2) 3

Part A-Trading
Account

CREDITS TO TRADING ACCOUNT

4

otherwise fill items 61 to 65 as applicable)

Trading Account forthe financial year 2023 -24 (fill items 4 to 12 in a casewhere regular books of account are maintained,

Revenue from operations

A

Sales/ Gross receipts of business (net of returns and refunds and duty or tax, ifany)

i |Saleof goods

ii [Sale of services

" lamount)

Other operating revenues (specify nature and

a

iiia

b

iiib

¢ [Total (iiia +iiib)

iiic

iv [Total (i +ii +iiic)

Aiv

Gross receipts from Profession

supplied

Duties, taxes and cessreceived or receivable in respect of goods and services sold or

i |Union Excise duties

ii [Servicetax

iii [VAT/ Salestax

iv [Central Goods & Service Tax (CGST)

1V

v |State Goods & Services Tax (SGST)

\

vi [Integrated Goods & Services Tax (IGST)

vi

vii [Union Territory Goods & Services Tax (UTGST)

vii

viii [Any other duty, taxand cess

viii

ix [Total (i +ii +iil +iv+v+vi +vii +viii)

CiX

D

[Total Revenue from operations (Aiv+ B +Cix)

4D

Closing Stock of Finished Goods

Total of creditsto Trading Account (4D +5)

DEBITS TO TRADING
ACCOUNT

O pening Stock of Finished Goods

Purchases (net of refunds and duty or tax, if any)

(o] [oc) LN (2] [&)]

Direct Expenses (9i + 9ii + 9iii)

[{e][ee] EN] [op)

Carriage inward

9i

Power and fuel

9ii

O therdirect expenses
Note: Rowcan be added as per the nature of Direct
Expenses

9iii

10

Duties and taxes, paid or payable, in respect ofgoods and services purchased

[Custom duty

10i
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ii |Counter veilingduty 10ii
iii [Special additional duty 10iii
iv |Union excise duty 10iv
V_|Service tax 10v
vi [VAT/ Salestax 10vi
vii |Central Goods & Service Tax (CGST) 10vii
viii|State Goods & Services Tax (SGST) 10viii
iX [Integrated Goods & Services Tax (IGST) 10ix
X |Union Territory Goods & Services Tax (UTGST) 10x
xi [Any other tax, paid or payable 10xi
xii| Total (10i + 10ii + 10iii + 10iv+ 10v + 10vi + 10vii + 10viii + 10ix + 10x + 10xi) 10xi
11 |Cost ofgoods produced — Transferred from Manufacturing Account 11
12 |Gross Profit from Business/Profession - transferredto Profitand Loss account (6-7-8-9-10xii-11] 12
12a|Turnover from Intraday Trading 12a
12blIncome from Intraday Trading - transferred to Profit and Loss account 12b

Profitand Loss Account for the financial year 2023-24 (fillitems 13 to 60 in a case where regular books of account are maintained, otherwise

Part A-P& L A .
ar fill items 61 to 65as applicable)
13|Gross profit transferred from Trading Account (12+12b) 13
14|Other income
i Rent i
ii Commission ii
il Dividend income iii
[ iv Interest income iv
z
3
O Y Profiton sale of fixed assets \Y
<
@ i Profit on sale of investment being securities chargeable to Securities| i
3 vi B vi
9 Transaction Tax (STT)
[a}
<Zt vii Profit on sale of other investment vii
E
('8
o viii Gain (loss) on account of foreign exchange fluctuation u/s 43AA viii
@
o
E ix Profit on conversion of inventory into capital asset u/s 28(via) ix
& (Fair Market Value of inventory as on the date of conversion)
a ) )
ﬁ X IAgricultural income X
©]
i lAny other income (specify nature and amount)
a xia
b xib
¢ [Total (xia + xib) xic
xii  [Total of other income (i +ii + iii + v+ v + Vi + Vii + Viii +ix + X + xic) 14xii
15[Total of credits to profit and loss account (13+14xii) 15
16[Freight outward 16
2]
8 17|Consumption of stores and spare parts 17
-
[
Z 18|Power and fuel 18
<
=z
[T
o O [19|Rents 19
x O
o O
O < [20|Repairs to building 20
2]
=
m 21|Repairs to machinery 21
=)
22|Compensation to employees
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i Salaries and wages 22i
ii Bonus 22ii
i Reimbursement of medical expenses 22iii
iv Leave encashment 22iv
v Leave travel benefits 22v
vi Contribution to approved superannuation fund 22vi
vii Contribution to recognised provident fund 22vii
viii Contribution to recognised gratuity fund 22viii
ix Contribution to any other fund 22ix
X Any other benefit to employees in respect of which an expenditure has been 99x
incurred
Xi Total compensation to employees (total of 22i to 22x) 22xi
Xii IWhether any compensation, included in 22xi, paid to non-residents xiia Yes / No
If Yes,amount paid to non-residents xiib
23| Insurance
i Medical Insurance 23i
ii Life Insurance 23ii
il Keyman’s Insurance 23iii
iv Other Insurance including factory, office, car, goods, etc. 23iv
v Total expenditure oninsurance (23i +23ii +23iii +23iv) 23v
24|Workmen and staff welfare expenses 24
25|Entertainment 25
26|Hospitality 26
27|Conference 27
28|Sales promotion including publicity (other than advertisement) 28
29|Advertisement 29
30[Commission
i Paid outside India, or paid in India to a non-resident other than a i
company or a foreign company
ii To others ii
iii Total (i +ii) 30iii
31|Royalty
i Paid outside India, or paid in India to a non-resident other than a i
company or a foreign company
ii To others ii
iii Total (i +ii) 31iii
32|Professional / Consultancy fees / Fee for technical services
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company or a foreign company

Paid outside India, or paid in India to a non-resident other than a

i To others i
iii Total (i +ii) 32iii
33|Hotel, boarding and Lodging 33
34|Traveling expenses other than on foreign traveling 34
35|Foreign travelling expenses 35
36|Conveyance expenses 36
37|Telephone expenses 37
38|Guest House expenses 38
39|Club expenses 39
40[Festival celebration expenses 40
41{Scholarship 41
42|Gift 42
43|Donation 43
44|Rates and taxes, paid or payable to Government or any local body (excluding taxes on income)
i Union excise duty 44
ii Service tax 44ii
il AT/ Sales tax 44iii
iv Cess 44iv
v Central Goods & Service Tax (CGST) 44v
vi State Goods & Services Tax (SGST) 44vi
vii Integrated Goods & Services Tax (IGST) A4vii
viii Union Territory Goods & Services Tax (UTGST) 44viii
ix JAny other rate, tax, duty or cessincl STT andCTT 44ix
X Total rates and taxes paid or payable (44i + 44ii +44iii +44iv +44v + 44vi + 44vii + 44viii +44ix) 44x
45| Audit fee 45
46[Other expenses (specify nature and amount)
i i
i i
iii Total (i +ii) 46iii
47 Bad debts (specify PAN/Aadhaar No. of the person, if available, for whomBad Debt for amount of Rs. 1 lakh or more is claimed
and amount)
il 4711
i2 47i2
i3 4713
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i Rows can be added as required Total (47i1+47i2+47i3) | 47i
. Others (more than Rs. 1 lakh) where PAN/Aadhaar No.is| _..
ii . . 47ii
not available (provide name and complete address)
i Others (amounts less than Rs. 1 lakh) 47iii
iv Total Bad Debt (47i +47ii +47iii) 47iv
48|Provision for bad and doubtful debts 48
49|Other provisions 49
Profit before interest, depreciation and taxes [15 — (16 to 21 +22xi + 23v + 24 to 29 + 30iii + 31iii +32iii+33t0 43 +44x+45 +
50, ... . 50
46iii +47 iv+48 +49)]
51|Interest
i Paid outside India, or paid in India to a non-resident other than a company i
or a foreign company
i To others ii
iii Total (i +ii) 51iii
52|Depreciation and amortization 52
53[Net profit before taxes (50 — 51iii — 52) 53
54|Provision for current tax 54
s
<
— 55|Provision for Deferred Tax 55
X o
o z
L (o) .
z = 56|Profitafter tax (53 - 54 - 55) 56
° <
i~ g 57|Balance brought forward from previous year 57
O O
xr o
% E 58(Amount available for appropriation (56 +57) 58
Z
[Sa)
E <Z( 59|Transferred to reserves and surplus 59
O
g 60[Balance carried to balance sheet in proprietor’s account (58 —59) 60
61|COMPUTATION OF PRESUMPTIVE BUSINESS INCOME UNDER SECTION 44AD
[%2]
o SR.NQ Name of Business Business code Description
<
o
L
=
(o]
o
z
E (i) |Gross Turnover or Gross Receipts (iA +iB +iC) (61i limited to Rs.2 Crores, however if 61iB is less than or equal to 5%| 61i
E of 61i then the limit under 61i is extended to Rs.3 Crores.)
=
U:)) A Through a/c payee cheque or a/c payee bank draft or bank electronic clearingl iA
I&J system received or other prescribed electronic modes before specified date
[a B
B Receipts in Cash iB
C  [Any mode other than A and B iC |
(i) [Presumptive Income under section 44AD (iiA +iiB) 61ii |
A |6% of 61iA, or the amount claimed to have been earned, whichever is higher iiA
B 8% of (61iB+61iC), or the amount claimed to have been earned, whichever is| iiB

higher

section 44AB

NOTE—If income is less than the above percentage of Gross Receipts/Turnover, it is mandatory to maintain books of account and have a tax audit unde

62|COMPUTATION OF PRESUMPTIVE INCOME FROM PROFESSIONS UNDER SECTION 44ADA

SR.NQ

Name of Business

Business code

Description
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(i) |Gross Receipts (62i limited to Rs.50 Lakh, however if 62iB is less than or equal to 5% of 62i then limit under 62i is
extended to Rs.75 Lakh)

62i

modes received before specified date

A |Through a/c payee cheque or a/c payee bank draft or bank electronic clearing system received or prescribed electroni{ iA

| B |Receipts in Cash

| C |Any mode other than A and B

(ii) [Presumptive Income under section 44ADA (50% of 62i, or the amount claimed to have been earned, whichever is h

igher1 62ii|

NOTE—If income is less than 50% of Gross Receipts, it is mandatory to maintain books of account and have a tax audit under section 44AB

63|COMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER SECTION 44AE

SR.NQ Name of Business Business code Description
Registration No| Whether Tonnage Number of months for | Presumptive income u/s 44AE for the
of goods owned/leased/ hired | capacity of [which goods carriage was goods carriage
carriage goods carriage| owned/leased/hired by (Computed @ Rs.1000 per ton per
(in MT) assessee month in case tonnage exceeds 12MT, on

else @ Rs.7500 per month) o

r the

amount claimed to have been actually

earned, whichever is higher

@ M @ ®) ) ®)

(@)

(b)

Add row options as necessary (At any time during the year the number of vehicles should not exceed 10 vehicles)

Total

(i) |Tota| presumptive income from goods carriage u/s 44AE [total of column (5) of table 63(i)]

63|

NOTE— If the profits are lower than prescribed under S.44AE or the number of goods carriage owned / leased / hired at any time during the year exceeds
10, then, it is mandatory to maintain books of account and have a tax audit under section 44AB

64 [ IFREGULARBOOKSOF ACCOUNTOFBUSINESS OR PROFESSION ARENO T MAINTAINED,
furnish the followinginformation for previous year 2023-24 in respect of business or profession -
(i) | For assessee carrying on Business
a | Gross receipts (al +a2) ia
1 | Through a/c payee chequeor a/c payee bankdraftor bank electronic | al
clearing system received or other prescribed electronic modes before
specified date
2 | Any other mode a2
W b [ Gross profit ib
<
) ¢ | Expenses ic
=
) d | Net profit 64i
o]
8 (ii)| For assessee carrying on Profession
<
@) a | Gross receipts (al +a2) iia
z
1 | Through a/c payee chequeor a/c payee bankdraftor bank electronic | al
clearing system received or other prescribed electronic modes before
specified date
2 | Any other mode a2
b [ Gross profit iib
¢ | Expenses iic
d [ Net profit 64ii
(iii)| Total profit (64i + 64ii) 64iii
65| i | Turnover from speculative activity 65i
ii | Gross Profit 65ii
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Expenditure, if any

65iii

1

iv

Net income from speculative activity (65ii-65iii)

65iv

Il r-SIel i O ther Information (mandatory ifliable for audit under section 44AB; for others, fill if applicable)

Method ofaccounting employed in the previousyear (Tick) M O mercantile

O cash

2

Is there any change in method of accounting (Tick) O Yes

O No

3a

Inc

rease inthe profit or decrease in loss because of deviation, if any, as per Income

Computation Disclosure Standards notified under section 145(2) [column XI (3) of Schedule
ICDS]

3a

3b

Decrease inthe profitor increase in loss because of deviation, if any, as per Income
Computation Disclosure Standards notified under section 145(2) [column XI(4) of Schedule
ICDS]

3b

Method ofvaluation of closing stock employed in the previous year

a

Raw Material (if atcost or market rates whichever isless write 1, if atcost write 2, ifat market rate write 3) O

b

Finished goods (if atcost ormarket rateswhichever islesswrite 1, if atcost write 2, if atmarket rate write 3) O

c

Is there any change in stock valuation method (Tick)E O Yes O No

Increase in the profitor decrease in loss because of deviation, ifany, from the method
of valuation specified under section 145A

4d

Decrease inthe profitor increase in loss because of deviation, ifany, from the method of
valuation specified under section 145A

de

Am

ounts not credited to theprofitand lossaccount, being -

OTHER INFORMATION

the items falling within the scope of section 28 5a

the proforma credits, drawbacks, refund of duty of
customsorexcise or service tax, or refundof sales tax
or value added tax, or refund of GST, where such | 5b
credits,drawbacks or refunds are admitted as due by
the authorities concerned

escalation claims accepted during the previous year 5¢c

any other item of income 5d

capital receipt, if any 5e

Total of amounts notcredited to profitand loss account (5a+5b+5c+5d+5e)

5f

Am
due

ounts debited to the profitand loss account, to the extent disallowable under section 36
to non-fulfilment of conditions specified in relevant clauses

Premium paid for insurance againstrisk of damage or

destruction of stocks or store [36(1)(i)] 6a

Premium paid for insurance on the health of

employees [36(1)(ib)] ob

Any sum paidto an employeeasbonus or commission
for services rendered, where such sumwas otherwise | 6¢
payable to him as profits or dividend [36(1)(ii)]

Any amount of interestpaid in respect of borrowed

capital [36(1)(iii)] b

Amount of discount on a zero-coupon bond

[36(1)(iiia)] be

Amountof contributionsto a recognised provident

fund B6(1)(iv)] 6f

Amount of contributions to an approved

superannuation fund [36(1)(iv)] 69

Amountof contribution toa pension scheme referred

to in section 80CCD [36(1)(iva)] 6h




[T H—=T2 3(i)]

HILT T OITA AETYTI

197

Amountof contributions to an approved gratuity fund

40

Amountdisallowableundersection 40 (a)(i), on
a | account ofnon-compliance with the provisions of
Chapter XVII-B

Aa

Amountdisallowableundersection 40(a)(ia) on
b [account ofnon-compliance with the provisions of
Chapter XVII-B

Ab

Amountdisallowable undersection 40(a)(ib), on
¢ [ account ofnon-compliance with the provisions of
Chapter VIl of the Finance Act,2016

Ac

i 6i
B6(1(V)]
j | Amountof contributions toany otherfund 6j
Any sum received from e mployees as contribution to
any provident fund or superannuation fund or any
K fundsetupunder ESI Act or any other fund for the 6k
welfare ofemployees tothe extent notcredited to the
employees account on or before the due date
B6(1)(va)l
| | Amountof bad and doubtful debts [36(1)(vii)] 6l
m | Provision for bad and doubtful debts [36(1)(viia)] | 6m
n | Amounttransferred to anyspecial reserve [36(1)(vii)] | 6n
o Expenditure for the purposes of promoting family 60
planning amongst employees [36(1)(ix)]
Amountof securities transaction paid in respect of
p | transaction insecuritiesif suchincomeisnot included| 6p
in business income [36(1)(xv)]
Marked to market loss or other expected loss as
g [ computedinaccordance withthe ICDS notified u/s | 6q
145(2) [36(1)(xviii)]
r | Any other disallowance 6r
s | Total amount disallowable under section 36 (total of 6ato 6r) 6s
7 | Amounts debited to theprofitand loss account, to the extent disallowable under section 37
a | Expenditure of capital nature [37(1)] 7a
b | Expenditure of personal nature [37(1)] 7b
c Expenditure laid outor expended wholly and exclusive ly 76
NO Tfor the purpose of business or profession [37(1)]
Expenditure on advertissmentin any souvenir, brochure,
d [ tract, pamphlet orthe like, published by a political party | 7d
B7(2B)]
Expenditure by way of pe nalty or fine for violation of any
e - A Te
law for the time being in force
f | Any other penalty or fine 7f
Expenditure incurred for any purpose which is an 7
9 | offence or which is prohibited by law g
h | Amountof any liability ofa contingentnature 7h
i | Any other amount notallowable under section 37 7i
j | Total amount disallowable under section 37 (total of 7ato 7i) 7j
8 A Amounts debited to the profitand loss account, to the extent disallowable under section
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Amountdisallowableundersection 40(a)(iii)on

d | accountofnon-compliance with the provisions of Ad
Chapter XVII-B

o Amountof tax or rate levied or assessed on the basis Ae
of profits [40(a)(ii)]

f | Amountpaid aswealth tax [40(a)(iia)] Af

g Amountpaid by way of royalty, license fee, service fee Ag

etc. as per section 40(a)(iib)

Amountof interest, salary, bonus,commission or
h | remuneration paid toany partner or member Ah
inadmissible under section [40(b)/40(ba)]

i | Any other disallowance Ai
j | Total amount disallowable under section 40(total of Aa to Ai) 8Aj
B Any amount disallowed undersection 40 in any preceding previous year but allowable 8B
duringthe previous year
9 [ Amounts debited to the profitand loss account, to the extentdisallowable under section 40A
a [ Amounts paid to persons specified in section 40A(2)(b) 9a
Amountpaid otherwise than by account payee cheque or
account payeebank draft or use of electronic clearing
b [ system through a bank accountor through suchelectronic| 9b
mode as may be prescribed, disallowable under section
40A(3)
¢ | Provision for payment of gratuity [40A(7)] 9c
Any sum paidby the assessee asan employer for setting up
d | oras contributiontoany fund, trust, company, AOP, or | 9d
BOI or society or any other institution [40A(9)]
e | Any other disallowance 9e
f | Total amount disallowable under section 40A (total of 9ato9e) of
10 Any amount disallowed undersection 43B in any preceding previous year butallowable

duringthe previous year

a Any sum in the nature of tax, duty, cess or fee under any 10a
law

Any sum payable by way of contribution to any provident
b [ fundor superannuation fund orgratuity fund orany other | 10b
fund for the welfare of employees

Any sum payable toan employee as bonus or commission

. 10c
for services rendered

Any sum payable asintereston anyloan orborrowing
d [ from any public financial i nstitution or a State financial 10d
corporation or a State Industrial investmentcorporation

Any sum payable as interest on any loan or borrowing
from such class of non-banking financial companies as
da [ may be notified by the Central Government, in accordance | 10da
with the terms and conditions of the agreement governing
such loan or borrowing

Any sum payable as interest on any loan or borrowing
from any scheduled bank or a co-operative bank other than

e . . . . . 10e
aprimaryagricultural credit or a primary co-operative
agricultural and rural development bank

f | Any sum payable towards leave encashment 10f

g Any sum payable tothe Indian Railways for the use of 10g

railway assets
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Any sum payable toa micro or smallenterprise beyond the

[If yes, please fillschedule TPSA]

h | time limitspecified in section 15 of the Micro, Small and 10h
Medium Enterprises Development Act, 2006
i | Total amount allowable under section 43B (total of 10a to 10h) 10i
11 Any amount debited to profitand loss account of the previous year but disallowable under
section 43B
a Any sum in the nature of tax, duty, cess orfee under any 11a
law
Any sum payable by way of contribution to any provident
b [ fundor superannuation fund orgratuity fund orany other | 11b
fund for the welfare of employees
c Any sum payable toan employee as bonus or commission 11c
for services rendered
Any sum payable asintereston any loan orborrowing
d [ from any public financial i nstitution or a State financial 11d
corporation or a State Industrial investment corporation
Any sum payable asintereston any loan orborrowing
from such class of non-banking financial companies as
da [ may be notified by the Central Government, in accordance | 11da
with the termsand conditions of the agreementgoverming
such loan or borrowing
Any sum payable as interest on any loan or borrowing
o from any scheduled bank or a co-operative bank other than 11e
aprimaryagricultural credit society or a primary co-
operative agricultural and rural development bank
f [ Any sum payable towards leave encashment 11f
Any sum payable to the Indian Railways for the use of 1
g railway assets g
Any sum payable toa micro or smallenterprise beyond the
h | time limitspecified in section 15 of the Micro, Small and 11h
Medium Enterprises Development Act, 2006
i | Total amount disallowable under Section 43B (total of 11ato 11h) 11i
12 | Amountof creditoutstanding in the accountsin respect of
a | Union Excise Duty 12a
b | Servicetax 12b
¢ | VAT/salestax 12¢
d [ Central Goods & Service Tax (CGST) 12d
e | State Goods & Services Tax (SGST) 12e
f [ Integrated Goods & Services Tax (IGST) 12f
g | Union Territory Goods & Services Tax (UTGST) 12g
h | Any other tax 12h
i | Total amount outstanding (total of 12a to 12h) 12i
13 | Amounts deemed to be profitsand gains under section 33AB or 33ABA 13
14 | Any amount of profit chargeableto tax under section 41 14
15 Amountof income or expenditure of prior period credited or debited to the profit and loss 15
account (net)
16 | Amountof expenditure disallowed u/s 14A 16
Whetherassessee isexercising option under subsection 2A of section 92CE Tick) O Yes
17 |0 No 17
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Fart N elsll Q uantitative details (mandatory if liable for audit under section 44AB)

(a)|In the case ofa trading concem

QUANTITATIVE DETAILS

1 |Openingstock 1
2 [Purchase during the previous year 2
3 [Salesduring the previous year 3
4 [Closingstock 4
5 [Shortage/ excess, ifany 5
(b)|In the case ofa manufacturing concern
6 |Raw materials
a |Openingstock 6a
b [Purchasesduring the previousyear 6b
¢ [Consumption during the previous year 6c
d [Salesduring the previousyear 6d
e [Closingstock 6e
f |Yieldfinished products 6f
g [Percentage of yield 69
h [Shortage/ excess, ifany 6h
7 [Finished products/ By-products
a |openingstock 7a
b |purchase duringthe previous year 7b
¢ [quantity manufactured during the previousyear 7c
d [salesduringthe previous year 7d
e [closingstock Te
f |shortage/ excess,ifany 7f

SCHEDULES TO THE RETURN FORM (FILL AS APPLICABLE)

lScheduIeS Details of Incomefrom Salary

Name of Employer

Nature of employer (Tick)

TAN of Employer (mandatory if tax is

Drop down to be provided deducted)
Addressof employer Town/City State Pin code/Zip code
@all Gross Salary (1la+1b+ 1c+1d+1le+1f) 1
4
ﬁ a [Salary aspersection 17(1) (dropdown to be provided) la
<
@ b Value of pe rquisites as per section 17(2) (dropdownto be 1b
provided)
Profitinlieu ofsalary as per section 17(3) (drop down to be 1
¢ provided) ¢
d Income from retirement benefitaccount maintained in a 1d
notified country u/s 89A
e Income from retirementbenefitaccount maintained in a le
country ‘other than notified country’ u/s 89A
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£ Income taxable during the previous year on which relief us 1
89A was claimedin anyearlier previous year
(Add multiple rows for Gross Salary in case of more than one employer)
2 |Total Gross Salary (from all employers) 2
24 [Income claimed for relief from taxation u/s 89A 2a
Less allowances to thee xtent exempt u/s 10
3 |(drop-downto be provided in e-filing utility) (please refer instructions) 3
(Note-Ensure thatitisincluded in Total Grosssalaryin (2) above)
4 [NetSalary (2 -2a-3) 4
5 [Deduction u/s 16 (5a +5b +5¢c) 5
a [Standard deduction u/s16(ia) 5a
b |[Entertainment allowance u/s 16(ii) 5b
¢ [Professional tax u/s 16(iii) 5¢c
6 [Income chargeableunder the Head ‘Salaries’ (4 - 5) 6

HOUSE PROPERTY

1

Details of Incomefrom House Property (Please refer instructions) (Drop down to be provided indicating ownership of

}Schedule HP property)

Addressof property 1 Town/City

State |Country |PIN Code/Zip Code

Is the property co-owned? o Yeso No (if “YES” pleaseenter following details)

Your percentage of share in the property (%) I:I

Name of Co-owner(s) PAN/Aadhaar No. of Co-owner (s) Percentage Share in Property
1
1]
[Tick M1 the applicable [Name(s) of PAN/Aadhaar No. of Tenant(s) (Please see  [PAN/TAN/Aadhaar No. of Tenant(s) (
option] Tenant(s) (if let  [note) T DScredit is claimed)
O Letout out)
O Self-occupied 0
0 Deemed let out
]

a [Gross rentreceived or receivable orlettable value la

b |The amountof rent which cannotbe realized 1b

¢ [Tax paidto local authorities 1c

d [Total (1b+1c) 1d

e JAnnualvalue (1a - 1d) (nil,if self -occupied etc. as per section 23(2) of the Act) le

f JAnnual value of the property owned (own percentage share x 1e) 1f

g [B0%of 1f 1g

h [Interest payable on borrowed capital 1h

i [Total (1g+1h) 1i

j |Arrears/Unrealised rent received during the year less 30% 1j

k |Income from house property 1 (1f — 1i +1j) 1k

(fill up details separately for each property)
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2 [|Pass throughincome/Loss if any * 2
3 Income under the head “Income from house property” (1k+2) 3
(if negative take thefigure to 2i of schedule CYLA)

Please include the income of the specified persons referred to in Schedule SPI and Pass-through income referred to in schedule PTIwhilg
computing the incomeunder this head

Furnishing of PAN/Aadhaar No. of tenant is mandatory, if tax is deducted under section 194 -1B.
Furnishing of TAN of tenant is mandatory, if tax is deducted under section 194-I.

| SIS ICN=12 C om putation of income from business or profession

A [From business or profession other than speculative business and specified business

1 [Profit before taxas perprofitand loss account (item 53, 61(ii), 62(ii), 63(ii), 64(iii)and 65(iv) of P&L) | 1

Net profit orloss from speculative business includedin 1 (enter
2a [-ve signin case ofloss) [SI.no.12b of Trading account + SI.no 2a
65iv of Schedule P&L]
%b Net profit or Loss from Specified Business u/s 35AD included in b
1 (enter—ve signin case ofloss)
a [Salaries 3a
b [House property 3b
c [Capital gains 3c
. . .| d |Othersources 3d
Income/ receipts credited to profit
> land loss account con3|_dered under di IDividend income 3di
) 3 other heads of income or
7] chargeable u/s 115BBF or btherthan Dividend
L chargeable u/s 115BBG or|diilincome 3di
Q chargeable u/s 115BBH
o
14 e [u/s 115BBF 3e
(o]
w0
@ f |u/s 115BBG 3f
z
g u/s 115BBH (net of 3
o g Cost of Acquisition) g (Item No. A of Schedule VDA)
b
o Profitorlossincluded in 1, which is referred to in section
E 43 (A4AD/AAADA/AAAE/IA4B/44BB/44ABBA/4ADA (drop down to b 4a
% provided
8 Profit from activitiescovered under rule 7, 7A, 7B(1), 7B(1A)
z 4b Jand 8 (Dropdown to be provided and capture asindividual line| 4b
item)

5 [Income credited to Profit and Loss account (included in 1) which is exempt

a | Share of income from firm(s) 5a

b | Share of income from AOP/BOI | 5b

Any other exempt income (specify

¢ nature and amount)
i ci
ii cii
iii|Total (ci +cii) Sciiil

d |Total exemptincome (5a+5b +5ciii) 5d
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Balance (1-2a-2b-3a-3b-3c-3d-3e-3f-3g-4a-4b-5d)

6 6
a [Salaries 7a
b [House property 7b
¢ [Capital gains 7c
Expenses debited to profit and loss
account consideredunderother heads | 9 [Othersources 7d
7 [of income/related to income chargeable /s 115BBF 7
u/s 115BBF or u/s 115BBG or u/s | ¢ |17 €
115BBH
f [u/s115BBG 7f
u/s 115BBH (other
than Costof 7
g JAcquisitionu/s g
115BBH)
8a Expe nses debited to profit and loss accountwhich relate to 8a
e xe mptincome
8b Expensesdebited to profit and loss accountwhich relate to 8b
e xemptincomeand disallowed u/s 14A (16 of Part A-Ol)
9 [Total (7a+7b+7c+7d+7e +7f+7g+8a+8b) 9
10 JAdjusted profitor loss (6+9) 10
11 |Pepreciation and amortization debited to profit and loss account 11
12 [Depreciation allowable under Income-tax Act
i |Depreciation allowable under section 32(1)(ii)and 12i
32(1)(iia) (item 6 of Schedule-DEP)
ii |Depreciation allowable under section 32(1)(i)
(Make your own computation refer Appendix-1A of IT| 12ii
Rules)
iii [Total (12i+12ii) 12iii
13 [ Profitor loss after adjustment for de preciation (10+11 — 12iii) 13
14 IAmounts debited to the profitand loss account, to the 14
e xtent disallowable under section 36 (6 s of PartA-OI)
15 IAmounts debited to the profitand loss account, to the 15
e xtent disallowable under section 37 (7J of PartA-Ol)
16 IAmounts debited to the profitand loss account, to the 16
e xtent disallowable under section 40 (8Aj of PartA-Ol)
IAmounts debited to theprofitand loss account, to the
17 lextent disallowable under section 40A (9F of PartA-| 17
O1)
IAny amount debited to profitand loss account of the
18 |previousyear but disallowable under section 43B (11i 18
of PartA-Ol)
Interest disallowable under section 23 of the Micro,
19 |Small and Medium Enterprises Development Act,2006 | 19
20 [Deemed income under section 41 20
21 Deemed income under section 32AD/ 33AB/ 33ABA/ 21
35ABA /35ABB/ 40A(3A)/ 72A/80HHD/ 80-1A
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22

Deemed income under section 43CA

22

23

IAny other item ofaddition under section 28 to 44DA

23

24

IAny other income not included in profit and loss
account/any other expense not allowable (including
income from salary, commission, bonus and interest
from firmsin which individual/HUF/prop. concem is a
partner)

24

25

Increase in profit or decrease in loss on account of
ICDS adjustments and deviation in method of
aluation ofstock (Column 3a + 4d of Part A - OlI)

25

26

Total (14 +15+16 +17 +18 +19 +20 +21+22 +23+24+25)

26

27

Deduction allowable under section 32(1)(iii)

27

28

IAmountof deduction under section 35 or 35CCC or
35CCD inexcess ofthe amount debited to profit and
loss account (item x(4) of Schedule ESR) (if amount
deductibleunder section350r 35CCC or 35CCD is lower
than amount debited to P&L account, it will go to item
24)

28

29

IAny amount disallowed under section 40 in any
precedingprevious year but allowable during the
previous year (8B of PartA-Ol)

29

30

IAny amount disallowed under section 43B in any
preceding previous year but allowable during the
previous year (10i of PartA-Ol)

30

31

IAny other amount allowable as deduction

31

32

Decrease in profit or increase in loss on account of
IC DS adjustments and deviation in method of valuation
of stock (Column 3b + 4e of Part A- Ol)

32

33

Total (27+28+29+30+31+32)

33

34

Income (13+26-33)

34

35

Profitsand gains of business or profession deemed to be under -

i |Section44AD (61(ii) ofschedule P&L) 35i

ii |Section44ADA (62(ii) ofschedule P&L)| 35ii

iii |Section 44AE(63(ii) of schedule P&L) 35iii

iv [Section44B 35iv

v |Section44BB 35v

vi |Section44BBA 35vi

Section 44DA 35vii

vi

(item 4 of Form 3CE)

viii | Total (35i to 35vii)

35vii

36

35viii)

Net profit orloss from business or profession other than speculative and specified business (34 +

36

37

Net Profitor loss from business or profession other than speculative business and specified business
after applyingrule7A, 7B or 8,ifapplicable (Ifrule 7A, 7Bor 8 isnotapplicable, enter same figure as
in 36) (If loss take the figure to 2i of item E) (37a+ 37b + 37c + 37d + 37e + 37f)

A37

a |Income chargeable under Rule 7

37a
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b |Deemedincome chargeable under Rule 7A 37b

¢ |Deemedincome chargeable under Rule 7B(1) |37¢

d |Peemedincome chargeable under Rule 7B(1A) | 374

e |Deemedincome chargeable under Rule 8 37e

§ |Incomeotherthan Rule 7A, 7B & 8 (Item No. 36) | 37¢

Balance of income deemed to be from agriculture, after applyingRule 7, 7A, 7B(1), 7B(1A) andRule 8
38 [for the purpose of aggregation of income as per Finance Act 38
[4b-(37a+37b+37c+37d+37¢)]

B |Computation of incomefrom speculative business

39 [Net profit or loss from speculative business as per profit or loss account (Iltem No. 2a) 39
40 IAdditions in accordance with section 28 to 44DA 40
41 |Deductions in accordance with section 28 to 44DA 41

42 [Income from speculative business (39+ 40 — 41) (if loss, take the figure to 6xvi of schedule CFL)| g42

c |[Computation of income from specified business under section 35AD

43 [Net profit or loss from specified business as per profit or loss account 43
44 |Additions in accordance with section 28 to 44DA 44
45 Deductions in accordance with section 28to 44DA (other than deduction under section, (i) 35AD, (ii) 32 45
or 35 on which deduction u/s 35AD is claimed)
46 [Profit or loss from specified business (43 + 44 -45) 46
47 [Peductions in accordance with section 35AD(1) 47
48 |Income from Specified Business (46-47) (if loss, take the figure to 7xvi of schedule CFL) c48
49 Relevantclause ofsub-section (5) of section 35AD which covers the specified business (to be selected cas
from drop down menu)
D
D D

Income chargeable under the head ‘Profits and gains from business or profession’ A37+B42+C48)

E [Intra head setoff of business loss of current year

Income ofcurrentyear (Fill thiscolumn only ifBusinessloss sef ~ Business income
sl. Type of Business income figure is zero or positive) off remaining after set off
(Y 2 @=1-©@

et ooy

ii [Income from speculative business (B42)

iii Income from specified business (C48)

iv [Total loss set off (ii +iii)

v |Loss remaining after set off (i —iv)

|NOTE Please include the income of the specified persons referred to in Schedule SPI while computing the incomeunder this head
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Depreciation on Plant and Machinery (Otherthan assets on which full capital expenditure is allowable as

h le DPM ; i
Schedule deduction under any other section)

DEPRECIATION | 1 [Block of assets Plant and machinery
ON PLANT AND
MACHINERY
2 [Rate (%) 15 30 40 45
(i) (i) (iii) (iv)

3gWritten down value on the firstday o
previousyear

3hAdjustment as per second proviso to
sub-section (3) of section 115BAC
(Refer to rule 5)

w

[Total (3a +3b)

~

IAdditions for a period of 180daysor
more inthe previous year

Consideration orotherrealization
duringthe previous yearout of 3 or 4

[3)]

D

IAmountonwhich depreciation at
full rate to be allowed (3 +4 -5)
(enter 0, if result is negative)

~

IAdditions for a period of less than
180 daysinthe previousyear

(o]

Consideration orotherrealizations
duringthe year out of 7

©

IAmountonwhich depreciation at
half rate tobe allowed (7-8) (enter 0,
if result is negative)

10Depreciation on 6 atfull rate

11Depreciationon 9 athalf rate

12lAdditional depreciation, ifany, on 4

13Additional depreciation, ifany, on 7

14Additional depreciation relating to
immediately preceding year on asset
put to use for less than 180 days

15Total depreciation (10+11+12+13+14)]
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16

De preciation disallowed under sectior
38(2) of the I.T. Act (out of column 15

17

Net aggregate depreciation (15-16)

18

Proportionate aggregate depreciatior
allowablein the event of succession,
lamalgamation, demergeretc. (out of

column 17)

with transfer ofasset/ assets

19Expenditure incurred in connection

if block ceasesto exist)

20/Capital gains/ loss undersection 50
(5+8-3-4-7-19) (enter negativeonly

result is negative)

21Written down value on the last day of]
previousyear (6+9 -15) (enter O if

DEPRECIATION ON OTHER ASSETS

1

|Sch LV [YnJoYNll De preciation on other assets (Other than assets on which full capital e xpenditure is allowable as deduction)

Block of assets

Land

Building (not including land

Furniture and
fittings

Intangible
assets

Ships

Rate (%0)

Nil

10

40

10

25

20

Q)

(i)

(iii)

(iv)

W)

(vi)

(vii)

IWritten down value on the firstday of
previous year

IAdditionsfor a period of 180 days or
more in the previous year

Consideration or other realization
duringthe previous yearout of 3 or 4

IAmountonwhich depreciation at full
rate to be allowed (3+4 -5) (enter O, if
result is negative)

IAdditions for a period of less than 180
days in the previous year

Consideration or other realizations
during the year out of 7

JAmountonwhich depreciation athalf
rate to be allowed (7-8) (enter O, if
result is negative)

10

Depreciationon 6 atfull rate

11

Depreciationon 9 athalf rate

12

Total depreciation (10+11)

13

De preciation disallowed undersection
38(2) of the I.T. Act (outofcolumn 12)

14

Netaggregate depreciation (12-13)
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15

Proportionate aggregate depreciation
allowableinthe event of succession,
amalgamation, demerger etc. (out of
column 14)

16

Expenditure incurred in connection
\with transfer of asset/ assets

17

Capital gains/ loss under section 50
(5 +8-3-4-7-16) (enter negative only if
block ceases to exist)

18

IWritten down value on the last day of
previous year (6+ 9 -12) (enter O if

result is negative)

chedule DEP

any other section)

Summary of depreciation on assets (Other than assets on which full capital expenditure is allowable as deduction under

Plant and machinery

a

Block entitled for depreciation @ 15 per cent
(Schedule DPM -17i or 18i as applicable)

la

Block entitled for depreciation @ 30

per cent
(Schedule DPM - 17ii or 18ii as applicable)

1b

Block entitled for depreciation @ 40 per cent
(Schedule DPM - 17iii or 18iii as applicable)

1c

Block entitled for depreciation @ 45 per cent
(' Schedule DPM - 17iv or 18iv as applicable)

1d

Total depreciation on plantand machinery (1a + 1b+1c+1d)

le

ilding (notincluding land)

SUMMARY OF DEPRECIATION ON ASSETS

Block entitled for depreciation @ 5 per cent
(Schedule DOA- 14iior 15ii asapplicable)

2a

Blockentitled for de preciation @ 10 per cent
(Schedule DOA- 14iii or 15iii as applicable)

2b

Block entitled for depreciation @ 40 per cent
(Schedule DOA-14ivor 15ivasapplicable)

2c

d

Total depreciation on building (total of 2a+2b + 2c)

Furniture and fittings (Schedule DOA-14vor 15vasapplicable)

Intangible assets (Schedule DOA-14vi or 15vi asapplicable)

Ships (Schedule DOA- 14vii or 15vii as applicable)

ol | | W

Total depreciation (1le+2d+3+4+5)

ol | | W

Schedule
1

DCG
Plantand machinery

Deemed Capital Gains on saleof depreciableassets

a

Block entitled for de preciation @ 15 per cent(Schedule
DPM - 20i)

la

Block entitled for depreciation @ 30 per cent
(Schedule DPM — 20ii)

1b

Block entitled for depreciation @ 40 per cent
(Schedule DPM - 20iii)

1c

Block entitled for depreciation @ 45 per cent
(Schedule DPM - 20iv)

1d

e

Total (1a +1b+1c+1d)

le

Building (notincluding land)

DEEMED CAPITAL GAINS

a

Block entitled for depreciation @ 5 per cent
(Schedule DOA-17ii)

2a

Block entitled for depreciation @ 10 per cent
(Schedule DOA- 17iii)

2b
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¢ [Blockentitled fordepreciation @ 40 per cent (Schedule| 2¢
DOA- 17iv)

d [Total (2a +2b+2c) 2d

Furniture and fittings (Schedule DOA- 17v)

Intangible assets (Schedule DOA-17vi)

Ships (Schedule DOA- 17vii)

oo MW

oo MW

Total (1e+2d+3+4+5)

Schedule ESR Expenditure on scientific Research etc. (Deduction under section 350r 35CCCor 35CCD)

S| NoExpenditure ofthe nature|]Amount, if any, debited to[Amountof deduction allowabld Amountof deduction in excess of the
referred to in section | profit and loss account amount debited to profit and loss
1) 2) 3) account
#H=03-3
i 35(1)(i)
ii 35(1)(ii)
i 35(1)(iia)
iv 35(1)(iii)
\% 35(1)(iv)
vi 35(2AA)
vii 35(2AB)
viii 35CCC
ix 35CCD
X Total
NOTE In case any deduction is claimed under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA), please provide the details as pef
Schedule RA.
Capital Gains
A [Short-term Capital Gains (STCG) (Sub-items 4 and 5 are not applicable for residents)
1 [From sale of land orbuilding or both (fill up details separately for each property)
Date of purchase/ DD/MMIYYYY Date of sale/transfer | DD/MM/YYYY
acquisition
a | i |Full valueof consideration received/receivable ai
ii |Value of property as perstamp valuation authority aii
Full valueof consideration adopted as per section 50C for the
iii [purpose of Capital Gains () [incase (aii) does not exceed 1.10|aiii
times (ai), take this figure as (ai), or else take (aii)]
b |Deductionsunder section 48
» -% i_|Cost ofacquisition withoutindexation bi
<Z( T(-: ii |Cost of Improvementwithout indexation bii
3 "é iii |Expenditure wholly and exclusively in connection with transfer |biii
é (é iv |Total (bi +bii +biii) biv
% s ¢ |Balance (aiii — biv) 1c
© E q Deduction under section 54B/54G/54GA (Specify details in item D 1d
& below)
e |Short-term Capital Gainson Immovable property (1c- 1d) A1e|
f |In case oftransfer ofimmovableproperty, pleasefumish the following details (see note)
Address
of
Name of PAN/Aadhaat property,| Pin
S.No. No. of  |Percentage shargAmount State
buyer(s) Country| code
buyer(s) .
code, Zip
code
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NOTE »

Furnishing of PAN/Aadhaar No.is mandatory, if the tax is deduced under section 194

1A or is quoted by buyer in the documents.

In case of more than one buyer, please indicate the respective pe rcentage share and

amount.

From slump sale

a [i |Fairmarketvalueas per Rule 11UAE(2) 2ai

il |Fair marketvalueas per Rule 11UAE(3) 2aii

iii Full valueof consideration (higher of ai oraii) 2aii
b |Networth ofthe undertakingor division 2b (6(e) of Form 3CEA)
¢ [Shortterm capital gainsfrom slump sale (2aiii-2b)

A2c

From sale of equity share orunitof equity oriented Mutual Fund (MF) or unitof a business trust
on which STTis paid under section 111A or 115AD(1)(ii) proviso (for FII)

Full valueof consideration 3a |
Deductions under section 48
i [Cost ofacquisition withoutindexation bi
ii |Cost of Improvementwithout indexation bii

Expenditure wholly and exclusively in connection with transfer |biii

iv [Total (bi +bii +biii) biv
¢ |[Balance (3a—3biv) 3c
Loss to be disallowed u/s 94(7) or 94(8)- for example if asset
d bought/acquired within 3 months prior to record date and 3d
dividend/income/bonus units are received, then loss arising out of sale
of such asset to be ignored (Enter positive value only)
e [Short-term capital gain on equity share or equity oriented MF (STT paid) (3¢ +3d) A3e

For NON-RESIDENT, not being an FlI- from sale of shares or debentures ofan Indian company|
(to be computed with foreign exchange adjustment under first proviso tosection 48)

a

STCG on transactions on which securities transaction tax (STT) is paid

Ada

b

STCG on transactions on which securities transaction tax (STT) is not paid

Adb

For NON-RESIDENTS- from sale ofsecurities (other than those at A3 above) by an Fll as per

section 115AD

a

quoted shares, enter the following details

In case securitiessold include shares of a company other than

respect of unquoted shares

a |Full value of consideration received/receivable in

the prescribed manner

b |Fair marketvalueof unquoted shares determined in

Capital Gains (higher of a or b)

¢ [Full valueof consideration in respect of unquoted
shares adoptedas per section 50CA for the purpose of

i [Full valueof considerationin respect of securities ot

than unquoted shares

her

i [Total (ic +ii)

aiii

Deductions under section 48

Cost ofacquisition withoutindexation

bi

Cost ofimprovement without indexation

bii

Expenditure wholly and exclusively in connection with

transfer

biii

iv

Total (bi +bii +biii)

biv

Balance (5aiii — biv)

5c
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Loss to be disallowed u/s 94(7) or 94(8)- for example if security
bought/acquired within 3 months prior to record date and
dividend/income/bonus units are received, then loss arising out

of sale ofsuch security tobe ignored (Enter positive value only)

5d

e

+5d))

Short-term capital gain on sale of securities (other than those at A3 above) by an FlI (5¢

Abe

6 |From sale of assets other thanat Alor A2 or A3or A4 or A5 above

shares, enter the following details

In case assetssold include shares of a company other than quoted

a |Full valueof consideration received/receivable in respect
of unquoted shares

b [Fair marketvalueof unquoted shares determinedin the
prescribed manner

o

Full valueof consideration in respect of unquoted shares
adopted as per section 50CA for the purposeof Capital
Gains (higher of a or b)

Full valueof consideration in respectof assets other than
unquoted shares

iii [Total (ic +ii)

aiii

Deductionsunder section 48

i [Cost ofacquisition withoutindexation

bi

ii |Costof Improvementwithout indexation

bii

iii [Expenditure wholly and exclusively in connection with
transfer

biii

iv [Total (bi +bii +biii)

biv

Balance (6aiii — biv)

6C

In case ofasset (security/unit) loss to be disallowed u/s 94(7) or
94(8)- for example if asset bought/acquired within 3 months prior
to record date and dividend/income/bonus units are received,
thenlossarising out of saleof such asset to be ignored (Enter
positive value only)

6d

e

Deemed shorttermcapital gains on depreciable assets (6 of
schedule- DCG)

6e

f

Deduction under section 54G/54GA

6f

g

STCG on assetsotherthanat Al or A2 or A3 or Ador A5 above (6¢ +6d + 6e -6f)

Abg

7 [Amountdeemed to be shortterm capital gains

a [Whetherany amountof unutilized capital gain on asset transferred during the previous years
shown belowwas de posited in the Capital Gains Accounts Scheme within due date forthatyear?
oYes o No oNotapplicable. If yes, then provide the details below

Sl. |Previousyear i Section under | New asset acquired/constructed Amount not
which asset |whichdeduction| Previous yearin used for new
transferred |claimed in thatjwhichasset acquired - asset or

Amountutilized .
year constructed . remained
out of Capital . .
. unutilizedin
Gains account . .
Capital gains
account (X)
i |2020-21 54G/54GA
ii [2021-22 54B/54G/54GA
iii [2022-23 54B/54G/54GA

‘a’

b [Amountdeemed to be shortterm capital gains u/s 54B/54G/54GA, other than at

Total amount deemed to be short term capital gains (Xi + Xii +Xiii+b)

A7

+ A8b +A8c)

8 [Pass Through Income/Loss in the nature of Short-Te rm Capital Gain, (Fill up schedule PTI) (A8

A8
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a Pass Through Income/Loss in the nature of Short-Term Capital Gain 1asd
chargeable @ 15%
b Pass Through Income/Loss in the nature of Short-Term Capital Gain,A8t
chargeable @ 30%
. Pass Through Income/Loss in the nature of Short-Term Capital Gain nsd
chargeable at applicable rates
9 Amountof STCG includedin A1-A8butclaimed as notchargeable totaxor chargeableat specia
ratesas per DTAA
Item No. Rate as per
Amoun| Al to A8|Country] . Treaty \Whether . Rate as|Applicable
Sl. . Article of TRC |Section of|
No| of abov_e in [name & DTAA (en.ter NIL’obtained LT Act per L.T.|rate [lower
income| which [ Code if not (YIN) Act |of (6) or (9)]
included chargeable
@ @ (3 4 (5) (6) Q) (8) 9) (10)
1
11
a |Total amount of STCG claimedas notchargeable totaxasper DTAA A9a
b [Total amount of STC G claimedas chargeable to tax atspecial rates as per DTAA IA9b
10|Total Short-term Capital Gain (Ale+ A2c+ A3e+ Ada+ Adb+ ASe+ A6g+A7+A8 — A9a) [Al0
B [Long-termcapital gain (LTCG) (Sub-items, 6, 7, 8 & 9 are not applicable for residents)
1 [From sale of land orbuilding or both (fill up details separately for each property)
Date of purchase/ DD/MMIYYYY Date of sale/transfer [ DD/MM/YYYY
acquisition
a | i [Full valueof consideration received/receivable ai
ii [Value of property as perstamp valuation authority aii
Full valueof consideration adopted asper section 50C for|
iii [the purpose of Capital Gains [in case (aii) does not exceed aiii
1.10 times (ai), take this figure as (ai), or else take (aii)]
b |Deductions under section 48
i |Costofacquisition bi
iia |Cost ofacquisition with indexation biig
,g iib [Total cost ofimprovement with indexation i|i3b
% (a) Cost ofimprovement
s (b) Year of improvement
(é (c) Costof Improvement with indexation
g Add row
é’ ... |Expenditure wholly and exclusively in connection with .
3 " transfer bil
iv [Total (biia + biib+ biii) biv|
¢ |Balance (aiii—biv) 1c
d Deduction under section 54/54B/54D/54EC /54F/54 G/54GA (Specify 1d
details in item D below)
e |Long-term Capital Gainson Immovable property (1c- 1d) Ble|
f |In case oftransfer ofimmovable property, please fumish the following details (see note)
Address of
PAN/Aadhaar property, |Pin code

S.No|Name of buyer(s

Pe rcentage shardAmount
No. of buyer(s)

Country code,jand state]
Zip code
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Furnishingof PAN/Aadhaar No.is mandatory, if the tax is deduced under section 194-IA
NOTE |or is quoted by buyer in the documents.
> In case of more than one buyer, please i ndicate the respective pe rcentage share and
amount.
9 From slump sale
i |Fairmarketvalueas per Rule 11UAE(2) 2ai
a |ii |Fair marketvalueas per Rule 11UAE(3) 2ai
iii|Full valueof consideration (higher of ai oraii) 2ai
b [Networth ofthe undertaking or division 2b (6(¢) of Form 3CEA)
¢ |Balance (2aiii —2b) 2c
d |Deduction u/s 54EC /54F (Specify details in item D below) 2d
Long term capital gains from slump sale (2c-2d) B2d
e
From sale of bonds or debenture (other than capital indexedbonds issued by Government)
Full value of consideration 3a
b |Deductionsundersection 48
i |Costof acquisition without indexation bi
ii |Costof improvement withoutindexation bii
__ |[Expenditure wholly and exclusively in connection with biii
iii iii
transfer
iv [Total (bi + bii +biii) biv
¢ [Balance (3a - biv) 3c
d |Deduction undersection 54F (Specify detailsin item D below) 3d
e [LTCG on bonds or debenture (3c — 3d) B3e

From sale of, (i) listed securities (other than a unit) or zero-coupon bonds where provisg
under section 112(1) is applicable (ii) GDR of an Indian company referred in sec. 115ACA

a [Full value of consideration

4a

b |Deductions under section 48

¢ [Long-term Capital Gainson sale of capital assets at B5above (5a — 5b)

i [Costof acquisition without indexation bi
ii [Costof improvement withoutindexation bii
iii [Expenditure wholly and exclusively in connection with transfer |biii
iv [Total (bi + bii +biii) biv
¢ |Balance (4a - biv) 4c
d |Deduction under section 54F (Specify detailsin item D below) 4d
e |Long-term Capital Gains on assets at B4 above (4c — 4d) B4e
From sale of equity share in a company or unitof equity-oriented fund or unitof a business trust on
which STTis paid under section 112A
a |LTCG u/s 112A (column 14 of Schedule 112A) 5a
b [Deduction under sections 54F (Specify details in item D below) 5b
B5c

For NON-RESIDENTS- from sale of shares or debenture of Indian company (to be
computed with foreign exchange adjustment under first proviso to section 48)

a [LTCG computed withoutindexation benefit

6a

b [Deduction under sections /54F (Specify details in item D below)

6b

¢ |LTCG on share or debenture (6a-6b)

6C
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For NON-RES IDENTS-from sale of, (i) unlisted securities as per sec. 112(1)(c), (ii) bonds
7 |or GDR as referredinsec. 115AC, (iii) securities by Fll as referred to in sec. 115AD (other
than securities referred to in section 112A for which column B8 is to be filled up)
_ |In case securities sold include shares ofa company other than quoted
Al shares, enter the following details
a [Full valueof consideration received/receivable in respect of|
unquoted shares '
b [Fair market value of unquoted shares determined in the|
prescribed manner ib
¢ [Full valueof consideration in respect of unquoted shares
adopted as per section 50CA for the purposeof Capital Gains| ic
(higher of a or b)
ii |Full valueof consideration in respect of securities other than .
unquoted shares al
iii [Total (ic+ii) aiii
B [Deductionsunder section 48
i |Costofacquisition withoutindexation bi
ii |Cost ofimprovement without indexation bii
iii [Expenditure wholly and exclusively in connection with transfer |biii
iv [Total (bi +bii +biii) biv
c |Balance (aiii — biv) 7c
d [Deduction under sections/54F (Specify details in item D below) 7d
| e |Long-term Capital Gainson assetsat7 above in case of NON-RESIDENT (7¢ — 7d) B7e
8 [For NON-RESIDENTS - From saleof equity share ina company or unit of equity-oriented fund or
| unit of a business trust on which STTis paid under section 112A
| LTCG u/s 112A [Column 14 of 115AD(1)(b)(iii) proviso] 8a
| Deduction under sections 54F (Specify details in item D below) 8b
| ¢ [Long-term Capital Gainson sale of capital assets atB8above (8a — 8b) B8c
9 [From sale of foreign exchange asset by NON-RESIDENT INDIAN (If opted under chapter X11-A)
a |LTCG on sale of specified asset (computed without indexation) sa
b |Less deduction under section 115F (Specify details in item D below) 9b
¢ |[Balance LTCG onsale of specified asset (9a- 9b) B9c
q LTCG on sale of asset, other than specified asset od
|| (computed withoutindexation)
| e |Less deduction under section 115F (Specify details in item D below) 9e
f |Balance LTCG onsale ofasset, other than specifiedasset (9d-9e) Bof
10 |From sale of assets where B1to B9above are notapplicable
a | . |Incase assetssoldinclude shares of a company other than quoted
! shares, enter the following details
a [Full valueof consideration received/receivable in respect of | ia
unquoted shares
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b [Fair marketvalueof unquoted shares determinedin the ib
prescribed manner
¢ |Full valueof consideration in respect of unquoted shares ic
adopted as per section 50CA for the purposeof Capital Gaing
(higher of aorb)
ii |Full valueof consideration in respectof assets otherthan aii
unquoted shares
iii |Total (ic +ii) aiii
b [Deductionsunder section 48
i [Costofacquisition with indexation bi
ii [Costofimprovement with indexation biv
iii |Expenditure wholly and exclusively in connection with transfer | bv
iv |Total (bi +bii+biii) bvi
¢ |Balance (10aiii — biv) 10¢]
d |Deduction under section 54D//54F/54G/54GA (Specify details in item D
below) 10d
e [Long-term Capital Gainson assetsatB10 above (10c-10d) B10e
11[Amount deemed to be long-term capital gains
Whether anyamount of unutilized capital gain on asset transferred during the previous year shown belowwas deposited in the Capital Gains
a |Accounts Scheme within due date for that year?
o Yes 0 No o Notapplicable. If yes, then provide the details below
SI[ Previous | Sectionunder which [New asset acquired/constructed Amount not used for new
year in [ deduction claimedin [Previous year inwhich asset | Amount utilized out of Capital Gains account assetor remained
which that year acquired/constructed unutilized in Capital gaing
asset account (X)
transferre
d
|| i[2020-21 [54/54D/54F/54G/54GA
i 54/54B/54D/54F/54G/
2021-22
|| 54GA/54GB
i 54/54B/54D/54F/54G/54
2022-23
GA
b JAmount deemed to be long-term capital gains, other than at ‘a’
[Total amount deemed to be long-term capital gains (Xi + Xii + Xiii + b) B11
12|Pass Through Income/Loss in the nature of Long-Term Capital Gain, (Fill up schedule PTI) (B12al+B12a2+B12b) B12
a B 123
Pass Through Income/Loss in the nature of Long-Term Capital Gain, chargeable @ 10% L
a|Pass Through Income/Loss in the nature of Long-Term Capital Gain, chargeable @ 10% - under |B12a]
|| 2|sections other than u/s. 112A 2
b|Pass Through Income/Loss in the nature of Long-Term Capital Gain, chargeable @ 20% B 12b)
13JAmount of LTCG included initems B1 to B12 but claimed as not chargeable to tax or chargeable at special rates in India as per DTAA
Item No. Rate
Rate as per
AmouniB1toB12| Country [ Article as
Sl Treaty Whether TRC obtained Section of I.T. Applicable rate
tof | above in name & of per
No. (enter NIL, if (YIN) Act [lower of (6) or (9)]
income| which Code DTAA 1.T.
not chargeable)
included Act
M) @ @) (4) ) (6) @) (8) (9) (10)
1
]
a [Total amount of LTCG claimed as not chargeable to taxas per DTAA B13g
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b |Total amountof LTCG claimed as chargeable to tax at special rates as per DTAA B13H
14|Total long term capital gain chargeable under 1.T. Act (Ble + B2e + B3e + B4e + B5f + B6c + B7e + B8f + B9c + BOf + B10e + B11 + B12 — B13a)| B14
Sum of Capital Gain Incomes (9ii + 9iii +9iv+ 9v+9vi + 9vii + 9viii of table E below) C
Income from transfer of Virtual Digital Assets (Item No. B of Schedule VDA) c2

2
Income chargeable under the head “CAPITAL GAINS” (C1 +C2) C3

Information about deduction claimed against Capital Gains

]Jln case of deduction u/s 54/54B/54D/54EC /54F/54G/54GA/115F give following details

a Deduction claimed u/s 54
i Date of transfer of original asset ai dd/mm/yyyy
ii  |Costof newresidential house aii
iii  [Date of purchase /construction of new residential house aiii dd/mm/yyyy
iv  JAmount deposited in Capital Gains Accounts Scheme before due date aiv
(iva) Date of deposit (ivb) Account number (ivc) IFS code
dd/mmlyyyy
v [Amount of deduction claimed av
b Deduction claimed u/s 54B
i Date of transfer of original asset bi dd/mm/yyyy
ii  |Costof newagricultural land bii
iii  [Date of purchase of newagricultural land biii dd/mm/yyyy
iv JAmount deposited in Capital Gains Accounts Scheme before due date biv
(iva) Date of deposit (ivb) Account number (ivc) IFS code
dd/mmlyyyy
v |Amount of deduction claimed bv
c Deduction claimed u/s 54D
i Date of acquisition of original asset ci dd/mm/yyyy
ii  [Costof purchase/ construction of newland or building for industrial undertaking cii
iii  |Date of purchase of newland or building ciii dd/mm/yyyy
iv. |[Amount deposited in Capital Gains Accounts Scheme before due date civ
(iva) Date of deposit (ivb) Account number (ivc) IFS code
dd/mm/yyyy
v [Amount of deduction claimed cv
d Deduction claimed u/s 54EC
i Date of transfer of original asset di dd/mm/yyyy
JAmount invested in specified/notified bonds
(not exceeding fifty lakh rupees)
ii dii
(
iii  |Date of investment diii dd/mm/yyyy
iv. JAmount of deduction claimed div
e Deduction claimed u/s 54F
i Date of transfer of original asset ei dd/mm/yyyy
i |Costof newresidential house eii
iii  [Date of purchase/construction of new residential house eiii dd/mm/yyyy
iv  JAmount deposited in Capital Gains Accounts Scheme before due date eiv
(iva)Date of deposit (ivb) Account number (ivc) IFS code
dd/mmiyyyy
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v IAmount of deduction claimed ev
f Deduction claimed u/s 54G
i Date of transfer of original asset fromurban area fi dd/mm/yyyy
ii  [Costand expenses incurred for purchase or construction of new asset fii
iii  |Date of purchase/construction of newasset in an area other than urban area fiii dd/mm/yyyy
iv._ JAmount deposited in Capital Gains Accounts Scheme before due date fiv
(iva)Date of deposit (ivb) Account number (ivc) IFS code
dd/mm/yyyy
v [Amount of deduction claimed fv
g Deduction claimed u/s 54GA
i Date of transfer of original asset fromurban area gi dd/mm/yyyy
ii  |[Costand expenses incurred for purchase or construction of new asset gii
iii  [Date of purchase/construction of newassetin SEZ giii dd/mm/yyyy
iv JAmount deposited in Capital Gains Accounts Scheme before due date giv
(iva)Date of deposit (ivb) Account number (ivc) IFS code
dd/mmiyyyy
v JAmount of deduction claimed gv
h Deduction claimed u/s 115F (for Non-Resident Indians)
i Date of transfer of original foreign exchange asset hi dd/mm/yyyy
ii  |[Amountinvested in new specified asset or savings certificate hii
iii  |Date of investment hiii dd/mm/yyyy
iv. JAmount of deduction claimed hiv
i |Total deduction claimed (la +1b+ 1c+ 1d + le+ 1f +1g + 1h) i

E|Set-off of current year capital losses with current year capital gains (excluding amounts included in A 9a & B 13a which is chargeable under DTAA)

Current
year’s
capital
gains
remainin
Capital Gain of
Short term capital loss Long term capital loss g after
current year (Fill this
set of f
columnonlyif
Sl.[Type of Capital Gain computed figureis
(9=1-2-3
positive)
4-5-6-7-
8)
DTA DTA
15% 30% applicable rate A 10% 20% A
rates rates
1 2 3 4 5 6 7 8
9
(Ble*+
Capital Loss to be set of f (A5e (B4e*+B5c
B2e*+B3e*+B6¢
(Fill this row only, iff (A3e*+Ada*+A| * + [(Ale*+A2c*+A4b*+A6g*+AT*+A + B7e*
i A9b *+ BOf*+ B13b
figure  computed ig 8a*) IA8b* 8c*) +B8c*+
B10e*+B11*+
negative) ) B9c* +
B12b*)
B12a*)
| ii [Short 15% (A3e*+Ada*+ABa*)
term
i 30% (A5e*+ A8b*)
capital
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gain (Ale*+A2c*+Adb*+A
iv applicable rate
6g* +A7*+A8c*)
\ DTAA rates A9%b
(B4e*+B5c*+ B7e*
Vi 10%
+B8c*+ BIc*+Bl2a*)
I~ |Long
(Ble*+
term
B2e*+B3e*+B6c*+
viicapital 20%
BOf*+ B10e*+B11*+
gain
B12b*)
viil DTAA rates B13b
ix|Total loss set of f (ii +iii +iv+ v+ vi + vii + viii)
x |Loss remaining after set of f (i- ix)

chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.

The figures of STCG in this table (Ale* etc.) are the amounts of STCG computed in respective column (A1-A 9) as reduced by the amount of STCG not

chargeable to tax or chargeable at special rates as per DTAA, which is included therein, if any.

The figures of LTCG in this table (B1le* etc.) are the amounts of LTCG computed in respective column (B1-B 13) as reduced by the amount of LTCG nof

FlInformation about accrual/receipt of capital gain

Type of Capital gain/ Date

Upto 15/6
()

16/6 0 15/9
(i)

16/9 to 15/12
(iii)

16/12 t0 15/3
@iv)

16/3 t0 31/3
V)

Short-term capital gains taxable at the rate of 15%

Enter value from item 5vi of schedule BFLA, if any.

Short-term capital gains taxable at the rate of 30%

Enter value from item 5vii of schedule BFLA, if any.

Short-term capital gains taxable at applicable rates

Enter value from item 5viii of schedule BFLA, if any.

Short-term capital gains taxable at DTAA rates

Enter value from item 5ix of schedule BFLA, if any.

Long- term capital gains taxable at the rate of 10%

Enter value from item 5x of schedule BFLA, if any.

Long- term capital gains taxable at the rate of 20%

Enter value from item 5xi of schedule BFLA, if any.

Enter value from item 5xii of schedule BFLA, if any.

Long- term capital gains taxable at the rate DTAA rates

©

rate of 30%

Enter value from item 17B of schedule SI, if any

Capital gains on transfer of Virtual Digital Asset taxable at the

Please include the income of the specified persons (referred to in Schedule SP1 while computing the income under thishead

NOTE »
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From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STTis paid under section 112A
Sl. Share/Unit | ISIN [ Name of No. of Sale-price | Full value of Cost of Cost of If the long- | Fair Market Total Expenditure Total Balance
No. | Acquired | Code the SharesMUnits per consideration | acquisition | acquisition term Value per Fair wholly and | deductions | (6-13)-ltem
Share/Unit SharelUnit | -If sharesare without capital share/unitas | Market | exclusively (7+12) 5 (a) of
acquired on | indexation asset was on 31% Value of in LTCG
or before (higher of acquired | January,2018 | capital connection Schedule of
31.01.2018 8or9) before asset as with ITR3
01.02.2018, per transfer
(Total Sale -Lower of section
Value) (4*5) 6 and 11 55(2)(ac)-
(4*10)
- If shares are
Acquired
after 31°
January 2018
—Pleaseenter
Full Value of
Consideration
(Col | (Col1a) | (Col (Col 3) (Col 4) (Col 5) (Col 6) (Col 7) (Col 8) (Col 9) (Col 10) (Col 11) (Col 12) (Col 13) (Col 14)
1) 2)
1
2
3
7
Add rows
Total
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ST [l T CHNEYARIEN ()I(IT)I For NO N-RESIDENTS — From sale of equity share in a company or unit of equity-oriented fund or unit of a business trust on which STT is paid under section 112A
proviso

SI. | Share/Unit | ISIN | Name of No. of Sale-price | Full value of Cost of Cost of If the long- | Fair Market Total Expenditure Total Balance
No. [ Acquired | Code the Shares/Units per consideration | acquisition | acquisition term Value per Fair wholly and | deductions (6-13) -
Share/Unit Share/Unit without capital share/unitas | Market | exclusively (7+12) Item 8 (a)
-Ifsharesare | indexation asset was on 31 Value of in of LTCG
acquiredon | (higher of acquired | January,2018 | capital connection Schedule of
or before 8 or9) before asset as with ITR3
31.01.2018 01.02.2018, per transfer
-Lower of section
(Total Sale 6 and 11 55(2)(ac)-
Value) (4*5) (4*10)
- If shares are
Acquired
after 31°
January 2018
—Pleaseenter
Full Value of
Consideration
(Col | (Col 1a) | (Col (Col 3) (Col 4) (Col 5) (Col 6) (Col 7) (Col 8) (Col 9) (Col 10) (Col 11) (Col 12) (Col 13) (Col 14)
1) 2)
1
2
3
4
Add rows
Total
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Schedule VDA

Income from transfer of Virtual Digital Assets
(Note: Details ofevery transaction are to be filled, wherein every ‘transfer’is a transaction)

Sl. No. Date of Acquisition Date of Transfer Head under which [ Cost of Acquisition (In case of gift; | Consideration Income fromtransfer of Virtual
income to be taxed | a. Entertheamountonwhich taxis | Received Digital Assets (enter nil in case
(Business/Capital Gain) | paid u/s 56(2)(x) if any of loss) (Col. 6 — Col. 5)
b. In any other case cost to
previous owner)
(Col. 1) (Col.2) (Col.3) (Col. 4) (Col.5) (Col. 6) (Col. 7)
Add Rows
A. Total (Sum of all Positive Incomes of Business Incomein Col.7) (Item No. A3g of Schedule
BP)
B. Total (Sum of all Positive Incomes of Capital Gainin Col. 7) (Item No.C2of Schedule CG)
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chedule
Income from other sources

(O

Gross income chargeableto taxatnormal applicable rates (1a+ 1b+ 1c+1d + 1e) 1
a [Dividends, Gross la |
i Dividend incomeotherthanii ell
ii [Dividend income u/s 2(22)(e) aii
b |Interest,Gross (bi +bii +biii + biv+bv+ bvi + bvii +bviii + bix) 1b |
i [From Savings Bank bi
ii [From Deposits (Bank/ Post Office/ Co-operative) Society/) bii
iii [From Income-tax Refund biii
iv |In the nature of Pass-through income/Loss biv
I v Interest accrued on contributions to provident fund to the extent by
EJ) taxable as perfirstproviso tosection 10(11)
104 Interest accrued on contributions to provident fund to the extent
8 vi [taxable asperSecond provisoto section 10(11) bvi
w
vd
W
E vii Interest accrued on contributions to provident fund to the extent bvii
o taxable as perfirstproviso tosection 10(12)
i Interest accrued on contributions to provident fund to the extent buiii
taxable as persecond proviso to section 10(12)
ix [Others bix
¢ |[Rental income from machinery, plants, buildings,etc., Gross 1c
d Income ofthe nature referred toin section 56(2) (x) which is chargeableto tax 1d
(di +dii +diii+div+dv)
i |Aggregate value of sum of money received without consideration di
ii |In case immovable property is received without consideration, stamp duty value of property| dii
iii In case immovable property is received for inadequate consideration, stamp duty value of| diii
property in excess of such consideration
iv |In case any other property isreceived without consideration, fair market value of property| div
v In case anyother propertyisreceived for inadequate consideration, fair market value off av
property in excess of such consideration
e [Any other income (please specify nature) le
Sl. [Nature IAmount]
1 |FamilyPension
2 [Income from retirement benefitaccount maintained in a notified country u/s 89A
3 Income from retirement benefitaccount maintained in a country other than notified country u/s
B9A
4 Income taxable during the previous year on which relief us 89A was claimed in any earlier
previousyear
IAny specified sum received by a unit holder from a business trustduring the previous year
5 - - -
referred toin section 56(2)(xii)
IJAny sum is received, including the amount allocated by way of bonus, at any time during a
previousyear, under a life insurance policy referred to in section 56 (2)(xiii)
Rows can be addedas required
2|Income chargeableat special rates (2ai+2aii+ 2b+2c+2d + 2e + 2f related to SI. No. 1) 2
ai [Winnings from lotteries, crossword puzzles, races, card games etc. chargeable u/s 115BB 2ai
aii |Income by way ofwinnings from online games chargeable u/s 115BBJ 2aii
b |Income chargeableu/s 115BBE (bi + bii + biii + biv+bv + bvi) 2b
i |Cashcredits u/s68 bi
ii |Unexplained investments u/s 69 bii
iii |Unexplained moneyetc. u/s 69A biii
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iv

Undisclosed investments etc. u/s 69B biv

Unexplained expenditure etc. u/s 69C bv

i

Amountborrowedor repaid on hundi u/s bvi
69D

¢ [Accumulatedbalance of recognised provident fund taxable u/s 111

2c

S.No. Assessment Year Income benefit

Tax benefit

() (in) (i)

(iv)

d |Any other income chargeable at special rate (total of di to dxx)

Dividends received by non-resident(not being company) or
foreign company chargeable u/s 115A(1)(a)(i) other than
proviso to section 115A(1)(a)(A)

di

Dividend received by non-resident (not being company) o
foreign company froma unitinan International Financial
Services Centre, as referred toin sub-section (1A) of section
80LA chargeable under proviso to section 115A(1)(a)(A)

dia

i [foreign currency debts chargeable u/s 115A(1)(a)(ii)

Interest received from Government or Indian concern on

dii

. [Interest received from Infrastructure Debt Fund chargeable

uls 115A(1)(a)(iia)

diii

Interest referred to in section 194LC (1)- chargeable u/s
115A(1)(a)(iiaa)@5%

div

Interest referred to in section 194LD - chargeable u/g
115A(1)(a)(iiab)

dv

Vi

Distributedincome being interest referred to in section
194LBA - chargeable u/s 115A(1)(a)(iiac)

dvi

Vi

Income from units of UTI or other Mutual Funds specified in
section 10(23D), purchased in Foreign Currency - chargeabl ¢
u/s 115A(1)(a)(iii)

dvii

viii

Income from royalty or fees for technical services received
from Government or Indian concern - chargeable u/s
115A(1)(b)(A) & 115A(1)(b)(B)

dviii

Income by way ofinterest on bonds purchased in foreign
currency by non-residents - chargeable u/s 115AC

dix

Income by way ofdividend on GDRs purchased in foreign
currency by non-residents - chargeable u/s 115AC

dx

X

Income by way of dividends from GDRs purchased in foreign
currency by residents - chargeable u/s 115ACA

dxi

Xi

Income (otherthan dividend) received by an Fll in respect off
securities (other than units referred to in section 115AB)
chargeable u/s 115AD(1)(i)

dxii

xiii

Income by way of interest received by an Fll on bonds orj
Government securities referred to in section 194LD
chargeable as per proviso to section 115AD(1)(i)

dxiii

Xiv

Income received by non-residents sportsmen or sports
associations chargeable u/s 115BBA

dxiv

XV

Anonymous Donations in certain cases chargeable
u/s115BBC dxv

XV

Interest referred to in Proviso to section 194LC(1)-chargeablg
u/s 115A(1)(a)(iiaa)@4%

dxvi

XVii

|Income by way of royalty from patent developed and

registered in India - chargeable u/s 115BBF

dxvii

X Vil

Income by way of transfer of carbon credits- chargeable u/g
115BBG

dxviii

XiX

Income being dividend received by an FIl in respect of
securities (other than units referred to in section 115AB)
chargeable u/s 115AD(1)(i)

dxix
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Investment Income of a Non-Resident Indian - chargeable u/s| dxx

*Xl115E

Pass through income in the nature of income from other sources claimed as chargeable at special rates (drop
down to be provided)

IAmountincluded in 1 and 2 above, which is claimed as chargeable at special ratesin Indiaasper DTAA (total of

column (2) of table below) 2f

SI.No. | Amount Item Country |Articleof |Rate as perf Whether|Sectionof | Rate as |Applicable
of income |No.lai,1b [name & | DTAA Treaty TRC L.T. Act | per I.T. |rate [lower

to 1d &2 | Code (enter NIL, | obtained Act of (6) or
in which if not (YIN) 9]
included chargeable)

D 2 (3 ()] ®) (6) (N (8 ) (10)

Deductions under section 57 (other than those relating to income chargeable at special rates under 2a,

3 bb, 2d, 2¢ & 2f)
a(i) Expenses/Deductions other than entered in “C” (in 3a(i
case of other than family pension)
a(ii)|Deduction u/s 57(jiia) (in case of family pension only) |3a(ii
b Depreciation (available onlyifincome offered in 1.C 3b
of "Schedule0S")
Interest expenditure on dividend u/s57(1)(Available
C . . 3c
only if income offered in 1a)-
i Eligible Interestexpenditure u/s 57(1) — computed 3ci
value
d |[Total 3d
4 |JAmounts not deductible u/s 58 4
5 [Profitschargeableto tax u/s 59 5
5a |Income claimed for relief from taxation u/s 89A 5a
6 [Net Incomefrom other sources chargeable atnormal applicablerates (1 (after reducingincome 6
related to DTAA portion)—3 +4 +5-5a) (If negative takethe figure to 4i of schedule CYLA)
7 [Income from other sources (other than from owning race horses) (2+6 ) (enter 6 asnil, if negative) 7

Income from the activity of owning and maintaining race horses

a |Receipts 8a
Deductionsunder section 57 in relation to receipts
b 8D
at8aonly
¢ [Amounts not deductible u/s58 8¢
d [Profitschargeableto tax u/s59 8d
e [Balance (8a-8b+8c+8d) (if negative take the figure to 10xvi of Schedule CFL) 8e
9 [Income under the head “Income from other sources” (7 +8e) (take 8e asnil, if negative) 9

10 [Information aboutaccrual/receiptof income from Other Sources

From 16/6/From 16/9 tolFrom 16/12 to From 16/3 to
to 15/9 15/12 15/3 31/3

M (i) (iii) (iv) v

S.No. [Other Source Income | Upto 15/6

Income by way of
winningsfromlotteries)
crossword puzzles, races
games, gambling, betting
etc. referred to in section
2(24)(ix)

Income by way of
2 winnings from onlineg
games u/s 115BBJ
Dividend Income
referredin SI. No. 1a(i)
Dividend Income u/fg
115A(1)(a)(i) other than
4 proviso to section
115A(1)(a)(A) @ 20%
(Including PTI Income)
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Dividendincome unden
proviso to section
115A(1)(a)(A) @ 10%
(Including PTI Income)

Dividend Income u/s
115AC @ 10%
(Including PTI Income)

Dividend Income u/s
115ACA (1)(a) @ 10%
(Including PTI Income)

Dividend Income (othen]
than unitsreferred to in
section 115AB) ufs
115AD(1)(i)) @ 209
(Including PTI Income)

Income from retirement
benefit account
maintainedina country
specified u/s89Abut nof]
claimed for relief from|
taxation u/s 89A

10

Dividend income
chargeable at DTAA
Rates

Please include the income of the specified persons (spouse, minor child etc.) referred to in Schedule SPI1while computing the income
under thishead.

NOTE »

|Schedu|e CYLA

Details of Incomeafter set-offof current years losses

SI.Ng Head/ Source of Income |[Incomeofcurren{ House property | Business Loss [Othersources los§Currentyear’s
year loss ofthecurren{ (other than (other than loss Income
(Fill this column| year set off |speculationloss |from owning race|remaining after
only if income ig or specified horses) of the set off
Zero or positive) businessloss) of |currentyear set off
the currentyear
set off
1 2 3 4 5=1-2-3-4
Loss to be set off —_> )
i |(Fill this row only ifcomputed (3 of Schedule —HP| (28‘&:’;;;9": BEP‘)” (6 of Schedule-0S)
E figureis negative)
g ii |Salaries (6 of Schedule S)
% iii |House property (3 of Schedule HP
a iv [Income from Business
< (excluding speculation profit| (A37 of Schedule
g and income from specified BP)
- business) or profession
% S lative | (3ii of item E of
g_J v [Speculative Income Schedule BP)
[ . - . (3iii of item E of
5 vi |Specified Business Income Schedule BP)
Eé .. |Short-term capital gain taxable| (9ii of item E of
3" |@15% Schedule CG)
viii Short-term capital gain taxable| (9iii of item E of
@ 30% Schedule CG)
ix Short-term capital gain taxable| (9iv of item E of
at applicable rates Schedule CG)
Short—t.erm capi-tal gaiptaxable (9v of item E of
X |atspecial rates in India as per Schedule CG)
DTAA
. |Long term capital gain taxable| (9vi of item E of
X' @ 10% Schedule CG)
.. |Long term capital gain taxable| (9vii of item E of
'@ 209 Schedule CG)
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Longte.mcapi'Falgaiqstaxable (9viii of item E of
xiii [atspecial rates in India as per Schedule CG)
DTAA
Netincomefrom other sources
xiv [chargeable atnormal applicable| (6 of Schedule OS)
rates
Profit from the activity of
xv [owningand maintaining race|(8e of Schedule OS
horses
Income from other sources
xvi [taxable at special ratesin India|(2fof Schedule OS
as per DTAA
xvii | Total loss set off
xviii[Loss remaining after set-off (i—xvii)
|Schedu|e ]S WA Details of Incomeafter Set off of Brought Forward Losses of earlier years
Sl. Head/ Source of Income [Income afterset off,|Brought forwardloss| Brought |Broughtforward| Current
No. if any, of current set off forward |allowance under|year’sincome
year’slosses as per 5 depreciation |section 35(4) set| remaining
of Schedule CYLA) set off off after set off
1 2 3 4 5
. . (5ii of Schedule
i |Salaries CYLA)
B (5iii of Schedule (B/f house property
ii [House property CYLA) loss)
(B/fbusinessToss, other] (Note: B/F
than speculation or |depreciation set
. . . specified businessloss)|  off will be
!3usmess (exFIudlngspewIatlon (5iv of Schedule | (Note: B/F loss set off | restricted to
m mcome andl_ncome from CYLA) will be restricted to |business income
specified business) business income excluding
excluding income u/s| income u/s
44BB) 44BB)
E . . (5v of Schedule  |(B/fnormal business or
IJEJ iv |Speculation Income CYLA) speculation loss)
5 o . (5vi of Schedule | (B/f normal business or|
2 v |SpecifiedBusiness Income CYLA) specified business loss)
9,: vi Short-term capital gain taxable| (5vii of Schedule |[(B/fshort-term capital
@ @ 15% CYLA) loss)
9 vii Short-term capital gain taxable| (5viii of Schedule [(B/fshort-term capital
fa) @ 30% CYLA) loss)
EE .. |Short-term capital gain taxable| (5ix of Schedule [(B/fshort-term capital
E VI (at applicable rates CYLA) loss)
8 . Short—t_erm capl_tal galptaxable (5x of Schedule |(B/fshort-term capital
e | ix atspecial rates in India as per CYLA) loss)
I DTAA
8 Long-term capital gain taxable| (5xi of Schedule [(B/fshort-term orlong]
8 * @ 10% CYLA) term capital loss)
0 [ [Longterm capital gain taxable| (5xii of Schedule [(B/fshort-term orlong-
Xl @ 20% CYLA) term capital loss)
. Long te_rm capl'fal gam;taxable (5xiii of Schedule [(B/f short-term or long-
xii |atspecial rates in India as per CYLA) term capital loss)
DTAA
Netincomefromother sogrces (5xiv of Schedule
xiii|chargeable atnormal applicable CYLA)
rates
i Profit from owning and (5xv of Schedule (B/floss from horse
maintaining race horses CYLA) races)
!ncome from other 'sources (5xvi of Schedule
XV [income taxableat special rates CYLA)
in India as per DTAA
Vi Total of broughtforward loss set off (2ii +2iii +2iv+
2V+ 2vi + 2vii +2viii + 2i X+ 2X + 2xi + 2Xii + 2Xiv)
Currentyear’s income remaining after setoff Total of (5i +5ii +5iii+5iv+5v+5vi +5vii +5viii +5ix +5x +5xi
Xvii [+5xii +5xiii+ 5xiv +5xv)
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|Schedu|e I'ei= Il Details of Losses to be carried forward to future years

Sl.[Assessment| Date of Filing | House |Loss frombusiness other than|Loss from| Loss |Short-term| Long- | Loss from
No.| Year [(DD/MM/YYYY)| property|lossfromspeculative business|speculatie| from |capitalloss| term |owningand
loss and specified business business |specified Capital|maintaining
Brought| Amount as |Brought business loss |race horses
forward|adjusted on |forward
Business| account of |Business
Loss |taxation u/s| Loss
115BAC(1A)|available
for set
off
2 during
9 the year
w 5b 5c=ba- 8 9
ol 1 2 3 4 5a 6 7 10
o 5b
g i |2010-11
= | i [2011-12
Q [iii[2012-13
E iv(2013-14
[
6 v [2014-15
vi |2015-16
vii|2016-17
Vviii|2017-18
ix[2018-19
x |2019-20
xi |2020-21
Xii|2021-22
xiiil2022-23
xiv|2023-24 | | | | |
Total of
XV |earlier year
losses b/f
Adjustment
of above (2ii of (2iiiof | (2iv of (2v of (2xiv of
xvi[lossesin Schedule Schedule| Schedule |Schedule Schedule
Schedule BFLA) BFLA) | BFLA) | BFLA) BFLA)
BFLA
2024-25 (2xviii of (3xviii of|] (B42 of [ (C48 of [(2x+3x+4xH ((6x+7x| (8e of
(Current Schedule Schedule| Schedule [Schedule|5x) of item E| + 8x) of| Schedule
_year losses CYLA) CYLA) |BP, if —ve)| BP, if — | of Schedule|item E of| OS, if —ve)
XMto be ve) CG) Schedule
carried CG)
forward)
Total loss
Carried
xvii[forward to
future
years
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Schedule UD ‘ Unabsorbed de preciation and allowance under section 35(4)

SI No [Assessment Year Depreciation Allowance under section 35(4)
Amount off Amountas | Amount of Balance Amount of Amount of Balance
brought | adjusted on [ depreciation carried |brought forwardallowance set-offf Carried
forward | account of [set-off againsffforwardtothg unabsorbed [againstthecurrent forward to
unabsorbed opting for | the current | nextyear allowance year income [the nextyear
de preciation] taxation u/s| year income
115BAC(1A)
1) (2) (3) (3a) 4) (5) (6) (7) (8)
i Current Assessment
Year
ii
iii
iv
v Total (3xvi of BFLA) (4xvi of BFLA)
E edule ICDS Effect of Income Computation Disclosure Standards on profit
Increase in | Decreasein | Net effect
SI.No. ICDS profit (Rs.) | profit (Rs.)|  (Rs.)
(1) (2) (3) (4) (5)
| Accounting Policies
I Valuation of Inventories (other than theeffect of change in method of valuation u/s 145A, if
the same is separately reported at col.4d or 4e of Part A-Ol)
1l Construction Contracts
v Revenue Recognition
\Y Tangible Fixed Assets
Vi Changes in Foreign Exchange Rates
VI Government Grants
Vil Securities (other than the effect of changein method of valuation u/s 145A, if the sameis
separately reportedat col.4d or 4eof Part A-Ol)
IX Borrowing Costs
X Provisions, Contingent Liabilities and Contingent Assets
X| Total effect of ICDS adjustments on profit (I+1H+1+IV+V+VIHVIHVIHHHIX+X)
|Schedu|e 10AA ‘ Deduction under section 10AA
< Deductionsin respect of units located in Special EconomicZone
<
= - - - -
—
o |SI Undertaking Assessmentyear inwhich un_ltbegln_s 19 SI Amount of deduction
3 manufacture/produce/provide services
z Unde rtaking No 1 (item 17 of Annexure A of Form
g a [Undertaking No. a 56F for Undertaking 1)
8 b |Unde rtaking No.2 b (item 17 of Annexure A of Form
A ndertaking No. 56F for Undertaking 2)
e ¢ |Total deduction under section 10AA (a+b) ¢
| Schedule 80G Details of donations entitled for deduction under section 80G
A Donations entitled for 100% de duction without
qualifying limit
[%2] P
s Name and address of done PAN of Amount of donation Hligible Arr_wunt of
= Donee donation
< -
g Donation |PONaUON | o)
a - in other .
o in cash Donation
o mode
(2]
E
<
=
w
Q
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iii |Tota| | | | |
B Donations entitled for 50% deduction without
qualifying limit
Name and address of done PAN of Amount of donation Higible An_10unt of
Donee donation
Donation I?onatlon Total
. in other .
in cash Donation
mode
i
i
iii [Total
c Donationsentitled for 1009% deduction subject to
qualifying limit
Name and address of done PAN of Amount of donation Higible An_10unt of
Donee donation
Donation ponatlon Total
. in other .
in cash Donation
mode
i
ii
iii [Total
D Donationsentitled for 50% deduction subject to
qualifying limit
PAN of DAnR't\: n Higible
Name and address of donee of (Donatio Amount of donation Amount of]
Donee [Reference .
donation
Number)
Donation I?onatlon Total
. in other .
in cash Donation
mode
i
ii
Schedule 80GGA Details of donations forscientificresearch or rural de velopment
(applicablein the caseof a
partner of firm deriving
only profitfrom thefirm)
s Relevantclause under which[ Name and PAN of Amount of donation Higible Amount
N. deduction is claimed (drop address of Donee %‘d t_o
° down to be provided) Donee of donation
Donation in cash| Donation in Total
other mode | Donation
i
i
Total donation
Schedule 80GGC Details of contributions made to political parties
S N Dat Amount of contribution Eligible amount Transaction Reference IFS code of Bank
- N0 ate of contribution/number for UP1 transfer o
Contribution|Contribution| Total Cheque
in cash in other . . number/IMPS/NEFT/RTGS
Contribution
mode
i
(add rows)
Total
contribution
Schedule 80DD Details of deduction in respect of maintenance including medical treatment of a dependent whoisa person
with disability
Nature of disability Type of PAN of the Aadhaarofthe | Date of filing | Ack.No.of UDID Numkber (Iif
dependent dependent dependent of Form 101A | Form 101A available)
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filed
1. Dependentperson 1. Spouse
with disability 2.Son
2. Dependentperson 3. Daughter
with severe 4. Father
disability 5. Mother
6. Brother
7.Sister
8. Member of
the HUF(in
case of HUF)

Schedule 80U

Details of deduction in case of a pe rson with disability

Nature of disability

Ack. No. of Form 101A
filed

Date of filingof Form
101A

UDID Number (If available)

1. Selfwithdisability
2. Selfwithsevere disability

Schedule RA Details of donations to research associations etc. [deduction under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA)]

Name and address of done

PAN of Donee

Amount of donation

Eligible Amount of

Donation
in cash

donation
Donation
.0 atio Total
in other .
Donation
mode

iii Total

| Schedule 80-1A

1 Unde rtaking No(item 30 of Form 10CCB of th
a Deduction in respect of profits of an undertaking referred to in section 1 undertaking)
80-1A(4)(iv) [Power] |Unde rtaking No|(item 30 of Form 10CCB of th
2 2 undertaking)
b Total deductions under section 80-1A (al+a2)

|Schedu|e 80-1B Deductions under section 80-1B

30 of Form 10CCB of
Deduction in the case of undertaking which begins al [Undertaking no. 1( the undertaking)
a [commercial production or refining of mineral oil [Section
80-1B(9)] 2 lUndertaki 2(30 of Form 10CCB of
a ndertaking no. the undertaking)
bl |Undertaking no 1(30 of Form 10CCE of
b Deduction in the case of an undertaking de velopingand g no. the undertaking)
building housing projects [Section 80-1B(10)] . (30 of Form 10CCB of
b2 |Undertaking no. 2 the undertaking)
ioni i i 30 of F 10CCB of
Deductl'onln the case_ofan undertak_lngengag_edln ¢1 |Undertaking no. 1( of Form 10( 0
¢ |processing, preservation and packaging of fruits, the undertaking)
vegetables, meat, meat products, poultry, marine ordairy . (30 of Form 10CCB of
products [Section 80-1B(11A)] c2 |Undertaking no. the undertaking)
I . . . 30 of Form 10CCB of
Deduction in the case ofan undertakingengagedin dl |Undertaking no. ( the undertaking)
d |integrated business of handling, storage and (30 of Form 10CCB of
transportation of food grains [Section 80-1B (11A)] d2 [Undertaking no. 2 the undertaking)
e |Total deduction under section 80-1B (Total ofal tod2)
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| Schedule 80-1C or80-IE Deductions under section 80-1C or 80-1E

Deduction in respect of undertaking locatedin Sikkim

DEDUCTION U/S 80-IC

[

a

Undertaking no. 1

(30 of Form 10CCB of the
undertaking)

N

a

Undertaking no. 2

(30 of Form 10CCB of the
undertaking)

Deduction in respect of undertaking locatedin Himachal Pradesh

b

=

Undertaking no. 1

(30 of Form 10CCB of the
undertaking)

b

N

Undertaking no. 2

(30 of Form 10CCB of thé
undertaking)

o

Deduction in respect of undertaking locatedin Uttaranchal

=

c

Undertaking no. 1

(30 of Form 10CCB of the
undertaking)

ey

c

Undertaking no. 2

(30 of Form 10CCB of the
undertaking)

Deduction in respect of undertaking locatedin North-East

dal

Undertakingno. 1

(30 of Form 10CCB of the
undertaking)

da Assam da2 Und Ki ] (30 of Form 10CCB of the
ndertakingno. 2 undertaking)
db1 . (30 of Form 10CCB of the
db Arunachal Undertaking no. 1 undertaking)
Pradesh db2 Unde rtaki 1 (30 of Form 10CCB of the
ndertakingno. 2 undertaking)
30 of F 10CCB of th
del Undertakingno. 1 (30 of Form . orthe
dc IMani undertaking)
¢ [Miantpur dc2 Unde rtaki ] (30 of Form 10CCB of the
ndertakingno. 4 undertaking)
dd1i . (30 of Form 10CCB of the
_ Undertakingno. 1 undertaking)
dd|Mizoram =55 mdertairame 4 (30 of Form 10CCB of fhe
ndertakingno. 2 undertaking)
del . (30 of Form 10CCB of the
te hoana Undertakingno. 1 undertaking)
¢ |Vieghaiaya de2 Unde rtaki ] (30 of Form 10CCB of the
ndertakingno. 4 undertaking)
dfl . (30 of Form 10CCB of the
ot INacatand Undertakingno. 1 undertaking)
agaten T2 | coreaimana 4 (30 O Form T0CCB of fhe
ndertakingno. 2 undertaking)
dgl de rtaki (30 of Form 10CCB of the
ic ki Undertakingno. 1 undertaking)
g|irpura 997 | corcarmamo 4 (30 OF Form T0CTB of fhe
ndertakingno. 2 undertaking)
dh |Total deduction forundertakings located in North-east (total ofdalto dg2) dh

@

Total deduction under section 80-1C or 80-IE(a +d + ¢ + dh)

TOTAL DEDUCTIONS

1

Schedule VI-A Deductions under Chapter VI-A

Part B- Deduction in respect of ce rtain payments

a [80C b [goCCC

c [BOCCD(1) d [B0OCCD(1B)
80D (Details are to be filled

e [BOCCD(2) f [inthe drop down to be
provided in e-filing utility)
B0DDB (Detailsaretobe

h filled in the drop down to

g 180DD be providedin e-filing

utility)
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i [80E j [BOEE
k [8OEEA | [BOEEB
m [80G n [BOGG
o [8B0GGA 0(i)[80GGC

Total Deduction under Part B (total of a too(i) )

Part C- Deduction in respectof certain incomes

p [80-1A (b of Schedule 80-1A) | g [80-1AB

r [80-1B (E of Schedule 80-1B) | s [80-IBA

t [80-1C/80-15(e of Schedule80-IC/80-IE] u [80JJA
[Sl.no. 5I(eiv) +511 of

v BOJJAA Annexure to Form 10DA] w 1B0QQB

X |BORRB

Total Deduction under Part C (total ofptow)

Part CA and D- Deduction in respectof other incomes/other deduction

i [BOTTA

ii [80TTB

iii (80U

iv [B0CCH

IAny other
Deduction ag
perthee-
filing utility

Total Deduction underPartCAand D (total ofi, ii,iii,ivand v)

Total deductionsunder Chapter VI-A (1+2 +3)

|Schedu|e AMT Computation of Alternate Minimum Tax payable under section 115JC

1

Total Income as per item 14 of PART-B-TI

2

Adjustment as per section 115JC(2)

Deduction claimed under any section included inf 2a

a Chapter VI-A under the heading “C.—

De ductions in respect of certain incomes”

b Deduction claimed u/s 10AA

deductionisclaimed

Deduction claimed u/s 35AD as reduced by the
o amount of depreciation on assets on which such | 2¢

d [Total Adjustment (2a+2b+2c)

2d

3 |Adjusted Total Income under section 115JC(1) (1+2d)
IAdjusted Total Income u/s 115JC from units located
a . . EE!
in IFSC, ifany
IAdjusted Total Income u/s 115JC from other Units
b (3-3a) 3b

Tax payable under section 115JC [(9%of (3a)+ 18.5%of (3b)](if3 isgreater than Rs. 20 lakh
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Sch edule AMTC Computation of tax creditunder section 115JD

[Tax under section 115JC in assessment year 2024-25 (1d of Part-B-TTI)

2

[Tax under other provisions of the Actin assessmentyear 2024-25 (2i of Part-B-TTI)

N

3

0]

JAmountof tax againstwhich creditisavailable [enter (2— 1) if 2 isgreater than 1, otherwise ente] 3

Utilization of AMTcredit Available (Sumof AMT credit utilized during the current year is sub
mentioned in 3 above and cannot exceed the sum of AMT Credit Brought Forward)

ect to maximum of amount

S. Assessment Year AMT Credit AMT Credit [ Balance AMT Credit
No. (A) Gross [Set-offinearlierf Balance brought| Utilized during| Carried Forward
(B1) assessment | forward to the the Current (D)= (B3)—(C)
years currentassessmentlAssessment Year
(B2) year (©)
(B3) = (B1) - (B2)

i 2013-14

ii 2014-15

iii 2015-16

iv 2016-17

v 2017-18

vi 2018-19

vii 2019-20
viii  |2020-21

iX 2021-22

X 2022-23

Xi 2023-24

ii CL_JrrentAY (enterl -

2,if1>2 else enter0)
xiii  |Total
5 [Amountof tax creditunder section 115JD utilized during the year [total ofitemno4 (C)] 5
6 [Amountof AMT liability available for creditin subsequent assessment years [total of 4 (D)] 6

NI T IS =Bl Income of specified persons (spouse, minor child etc.) includable in income of the assessee as per section 64

SI No Name of person PAN/Aadhaar No. of persof Relationship Amount (Rs) Head of Income in
(optional) which included
1
2
3
S1 Nd Section M [Special ratq Income(i) Tax thereon
(%) (i)
1 [111- Accumulated balance of recognised provident for prior years (2ciii of Schedule|(2civ of Scheduls
0S) 0S)
2 [111A0r Section 115AD(1)(b)(ii)-Proviso (STCG on shares units off [ 15 (part of 5vi of
which where STT paid) Schedule BFLA)
3 115AD(STCG for FlIs on securities where STT not paid) [m] 30 (part of 5vii of
Schedule BFLA)
4 (112 proviso(LTCG on listed securities/ units without indexation] O 10 (part of 5x of
= Schedule BFLA)
é 5 | 112(1)(c)(iii) (LTCG for non-resident on unlisted securities)| O 10 (part of 5x of
:(l Schedule BFLA)
O 6 115AC (LTCG for non-resident on bonds/GDR) O 10 (part of 5x of
o Schedule BFLA)
@ 7a [115AC (Incomeby way of interest received by non-resident on [m] 10 (part of 2d of
bonds purchased in foreign currency) Schedule OS)
7b |L15AC (Incomeby way of Dividend received by non-resident from [m} 10 (part of 2d of
GDR purchased in foreign currency) Schedule OS)
8 [L15ACA (LTCG for anemployee of specified company on GDR] U 10 (part of 5x of
Schedule BFLA)
9 115AD (LTCG for Flls on securities) O 10 (part of 5x of
Schedule BFLA)
10 115E (LTCG for non-resident Indian on specified asset) O 10 (part of 5x of
Schedule BFLA)
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11 112 (LTCG on others) ] 20 (5xi of Schedule
BFLA)
12 [112Aor section 115AD(1)(b)(iii)-proviso (LTC G onsale of shares of [J 10 (5(x) of Schedule
units on which STT is paid) BFLA)
13 STCG Chargeable at special rates in India as per DTAA m| (part of 5ix of
Schedule BFLA)
14 LTCG Chargeable at special rates in India as per DTAA O (part of 5xii of
Schedule BFLA)
15a[115BB (Winnings from lotteries, puzzles, races, games etc.) | O 30 (2ai of Schedule
0S)
15b 115BBJ (Winning from online games) O 30 (2aii of Schedule
0S)
16 [115BBE (Income under section 68, 69, 69A, 69B, 69C or 69D)( O 60 (2b of Schedule OS]
17 115BBH (Tax on income from virtual digital asset)
A Income under head business or profession O 30 (A3g of Schedule
BP)
B Income under head Capital Gain O 30 (C2 of Schedule
CG)
18 115BBF (Tax on income from patent)
A Income under head business or profession a 10 (3e of Schedule BP|
B Income under head other sources a 10 (2d of Schedule OS
19 115BBG (Tax on income from transfer of carbon credits)
A Income under head business or profession | 10 (3fof Schedule BP
B Income under head other sources [m] 10 (2d of Schedule OS
20 [115A(1)(b)(A) & 115A(1)(b)(B) (Income of a non-resident from| O 10 (part of 2d of
Royalty) Schedule OS)
21 |Income from other sources chargeable atspecial ratesin Indiaasper] O (part of 2f of
DTAA Schedule OS)
22 [Pass Through Income in the nature of Short Term Capital Gain| O 15 (part of 5vi of
chargeable @ 15% Schedule BFLA)
23 |Pass Through Income in the nature of Short Term Capital Gain| H 30 (part of 5vii of
chargeable @ 30% Schedule BFLA)
24 [Pass Through Income in the nature of Long Term Capital Gain] O 10 (part of 5x of
chargeable @ 10%u/s. 112A Schedule BFLA)
25 |Pass Through Income in the nature of Long Term Capital Gain 10 (part of 5x of
chargeable @ 10% u/s. other than section 112A Schedule BFLA
26 [Pass Through Income in the nature of Long Term Capital Gain| O 20 (part of 5xi of
chargeable @ 20% Schedule BFLA)
27 [Pass throughincomein the nature of income from other source| O (2e of Schedule OS|
chargeable atspecial rates (Drop down to be provided in e-filing utility
28 |Any other income chargeable at special rate (Drop down to be| O (2d of Schedule OS
provided in e-filing utility)
Total
| Schedule IF Information regarding partnership firms in which you are partner
Number offirmsin which you are partner
T Whether the s\é\f:rt]i%:\hgleE Percentage Arinnoghné[ opfrg?ig[re (3:1 pslfsltl Il\)/laz;?(r:]ﬁe
@) Name of the | 5 ANofthefirm | firmisliable is Share in the firm
T | SI.No Firm for audit? | applicable | in the profit i 1
=4 (Yes/No) to firm? | o¢ine firm
== (Yes/ No)
0
=a (2
4
o 3
4 Total

EXEMPT
INCOME

Schedule El Details of Exempt Income (Income not to be included in Total Income or not chargeable to tax)

1

Interest income

1

2

" [rule 7A, 7B or 8 of I.T. Rules)

Gross Agricultural receipts (other than income tobe excluded unde

Expenditure incurred on agriculture

Unabsorbed agricultural loss of previous eight assessment yearq iii
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iv IAgricultural income portion relatingto Rule7, 7A,7B(1), 7B(1A) v
and 8 (from SI. No. 38 of Sch. BP)
v |Net Agricultural income for the year (i —ii —iii +iv) (enter nil if loss) 2
. |In case the net agricultural income for the year exceeds Rs 5 lakh, please fumish the following
vi . - . .
details (Fill up details separately for each agricultural land)
a [Name of district along with pin code in which agricultural land is located
b [Measurement of agricultural land in Acre
¢ [Whetherthe agricultural land is owned or held on lease (drop down to be provided)
d [Whether the agricultural land is irrigated or rain-fed (drop down to be provided)
3 |Other exempt income (including exempt income of minor child) (please specify) 3
4 |Income claimed as not chargeable to tax as per DTAA
SI.JAmountofincomq Nature of |Country namqg Article of | Head of | Whether TRC
No. income & Code DTAA Income obtained
(Y/N)
1
1
Il |Total Income from DTAA claimed as not chargeable to tax 4
5 [Pass through income claimed as not chargeable to tax (Schedule PTI) 5
6 [Total (1+2+3+4+5) 6
Schedule PTI Pass Through Income details from business trust or investment fund as per section 115UA, 115UB
SI. | Investment Name of PAN of SI. | Head of income Share of TDS on
entitycowered | business trust/ the Current current Net such
by section investment | business Year year loss Income/ | amount,
115UA/15UB fund trust/ income | distributed Loss if any
inwestment by 9=7-8
fund Investment
fund
(€ (2) (3) 4) [6) (6) (1) (8) 9) (10)
1. | (dropdown to i House property
be provided) — - -
ii | Capital Gains
a Short term
al | Section111A
b Long term
w bl | Section112A
= -
o B2 | Sections
)] other than
z 112A
5 iii | OtherSources
8 a | Dividend
% b Others
|_
@ iv | Income claimed to be exempt
EE A | uls
10(23FBB)
B | uls
C U/S vevernnnnns
2. i House property
ii | Capital Gains
A | Shortterm
al | Section111A
B Long term
bl | Section112A
b2 | Sections
other than
112A
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NOTE

Schedule-TPSA

Other Sources

1 Dividend

2 Others

Income claimed to be exempt

a u/s
10(23FBB)

b u/s

c U/S cevennnnnnnn

Pleaserefer tothe instructions for filling out thisschedule.

Details of Tax on secondary adjustments as per section 92CE(2A) as per theschedule provided in e -filing utility

Amountof primary adjustments on which option u/s 92CE(2A) ise xercised & such
1 | excess money hasnotbeen repatriated within the prescribedtime (please indicate the
total ofadjustments made in respectof all the AYs)

a [ Additional Income tax payable @ 18%on above

b | Surcharge @12%on “a”

<
o
]
O
N
o
pd
Q
= 2 -
(lﬁ ¢ | Health & Educationcesson (a+b)
(%]
o d | Total Additional tax payable (a +b+c)
w
o 3 | Taxes paid
<
o 4 | Nettax payable (2d-3)
z geasgg%g; Date 1 Date 2 Date 3 Date 4 Date 5 Date 6
= taxon (DD/IMM/YYY | (DD/IMMIYYY | (DD/MM/YYY | (DD/MM/YYY | (DD/MMIYYY | (DD/IMM/YYY
5 5 secondary Y) Y) Y) Y) Y) Y)
2 adjustment
a} sasper
< section
> 92CE(2A)
P Name of
a 6 | Bankand
% Branch
9 7 | BSRCode
® Serial
% 8 | number of
< challan
< g | Amount
= deposited
Schedule FS| Detailsof Incomefrom outside Indiaand tax relief (available only in case of resident)
Sl.|Country [Taxpayer [Sl.|Headofincomel Income from Tax paid | Tax payable | Tax relief [Relevantarticle of]
Code Identification outside India outside on such available in | DTAA if relief
(dropdown|Number (includedin India |income under India claimed u/s 90 or
to be PART B-TI) normal (e)=(c) or (d) 90A
provided provisions in| whichever is
inthee- India lower
5| [ (@ (b) © (@) (©) 0
z utility)
g 1 i |Salary
e ii |House Property
'5 iii Businessor
O Profession
g iv |Capital Gains
& v |Othersources
| Total
g | _i_ Salary
% 2 ii |House Property
= iii Businessor
Profession
iv |Capital Gains
v |Othersources
Total
_mmease refer to the instructions for filling outthis schedule.
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| Schedule TR Summary of tax relief claimed fortaxes paid outside India (availableonly in case of resident)

TAX RELIEF FOR TAX PAID OUTSIDE INDIA

1 |Details of Tax relief claimed
Country Code Taxpayer Total taxes paid outside India| Total tax relief available [Section under which
Identification [(total of (c) of Schedule FSI in|(total of (¢)of Schedule FS1in[ relief claimed
Number respect of each country) respect of each country) [(specify90,90A or91
(a) (b) (c) (d) (e)
Total
» otal Tax reliefavailable in respect of country where DTAA 1s applicable (section 90/90A) (Part of »
total of 1(d))
3 [Total Tax reliefavailable in respect of country where DTAA is not applicable (section 91) (Part of total 3
of 1(d))
4 W hetherany tax paid outside India,on which tax reliefwas allowed in India, has been 4 ves/No
refunded/credited by the foreign tax authority during the year? If yes, provide the details be low

| a

Schedule FA

a |Amountof tax refunded

| b IAssessmentyear inwhich taxrelief allowed in India

Please refer to the instructions for filling out this schedule.

Details of Foreign Assets and Income from any source outside India

” Al |Details of Foreign Depository Accounts held (including any beneficial i nterest) at any time during the calendar year ending as
K on 31° December 2023
@ | Sl |Countr| Country | Name of [ Address |ZIP code[Account| Status Account Peak [Closingl Gross
< [ No |yname code financial of number opening date | balance |balance| interest
S institution|financial duringthe paid/credit
w institutio period ed to the
% n account
& during the
(e} period
3ol @ ®) (4) ®) (6) @) 8 (9) (10) 11) 12)
< -
R
a [an
A2 [Detailsof Foreign Custodial Accounts held (including any beneficial interest) at any time during the calendar year ending ason
31° December 2023
Sl |Count| Country | Name of |Addressof ZIP [Accoun| Status [Account| Peak [Closing Gross amount
No [ ry code financial | financial | code t opening | balance [balance| paid/credited to the
name institution [institution numbe date during account during the
r the period
period (drop down tobe provided
specifying nature of
amount viz.
interest/dividend/proceeds
from sale or redemption of
financial assets/ other
income)
Ola] @) ® [ e o [ a [ a (12)
0]
(i)
A3 [Detailsof Foreign Equity and Debt Interestheld (including any beneficial interest) in any entity atany time during the calendar
year ending as on 31% December 2023
S| |Count] Country code [Name of|Addres| ZIP [Nature|Date of | Initial Peak [Closin|Total gross | Total gross
No | ry entity | sof |code of |acquirin| value of | value of |gvalug, amount proceeds
name entity entity [ g the the |investme paid/credite [from sale or
interest{investme|ntduring d with redemption
nt the respect to |of inwestment
period the holding| during the
during the period
period
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] @ (3) 4) Gy |® | M (8) 9) (10) | (11) (12) (13)
M
(ii)
A4 |Details of Foreign Cash Value Insurance Contractor Annuity Contract held (including any beneficial interest) at any time
during the calendar year ending as on 31° December 2023
SI |Count] Country code [Name offinancial| Address of ZIP code Date of| The cash value or|Total grossamount
No | ry institution in | financial contrac|surrender value of|paid/credited with
name whichinsurance| institution t the contract respect to the
contract held contract during the
period
] @ (3) 4) (5) (6) @) (8) 9)
(i)
(ii)
B |Detailsof Financial Interest in any Entity held (including any beneficial interest) at any time during the calendar year ending as
on 31t December 2023
SI No|Cou | Zip | Nature of [ Name Nature of Date Total Income |Nature [Income taxable and offered in
ntry | Code entity and Interest- since [Investment|accrued of this return
Nam Address |Direct/ Beneficial| held [(at cost) (inffrom such|Income [ Amount [Schedull Item
e and of the owner/ rupees) |Interest e wherel number
code Entity Beneficiary offered of
schedule
(D) |2(a) | 2(b) 3 (4) ®) (6) ™ ®) (9) (10) 1y | 12
0]
(i)
C [Detailsof Immovable Property held (including any beneficial interest) at any time during the calendar year ending as on 31°
December 2023
S| No|Country| ZIP |Address|Ownership{ Date of Total Income Nature of |Income taxable and offered in
Name |Code | of the | Direct/ [acquisition|Investment (af derived Income this return
and code Property[Beneficial cost) (inrupees)| from the Amount [Schedul| Item
owner/ property e wherel[number
Beneficiary offered| of
schedule
1| (a) | @b) | () 4 (5) (6) ) (8) 9 (10) | (1)
(i)
(iM)
D |Detailsof any other Capital Asset held (including any beneficial interest) at any time duringthe calendar year endingason 31
December 2023
S1 No|Country| ZIP |Nature of|[Ownership{ Date of Total Income Nature of |Income taxable and offered in
Name [Code|[ Asset Direct/ [acquisition|Investment (aff derived Income this return
and code Beneficial cost) (inrupees)| from the IAmoun| Schedule | Item
owner/ asset t where [number
Beneficiary offered of
schedule
(1) | (a) |@b)| (3) 4) (5) (6) ) (8) 9) (10) (11)
(i)
(ii)
E [Detailsof account(s)inwhich you have signing authority held (including any beneficial interest) at any time during the
calendar year ending as on 31° December 2023 and which has not been included in A to D above.
S1 No|[Name ofthe |Address |Countr|ZIP [ Name of [Account[Peak Balance/ [ Whether [If (7) is |If (7)isyes, Income offered in
Institution | of the |y Name|Cod the Number| Investment | income yes, this return
in which the[Institutiol] and | e | account during the Jaccruedis |Income |JAmount[Schedullltem number
accountis n Code holder year (in  |taxable in |accrued e where|of schedule
held rupees) your in the offered
hands? |account
1) (2a) (2b) | 3a) [(Bb)| (4) () (6) (1) (8) 9 | 10 (11)
(i)
(ii)
F |Details of trusts,created under the laws of a country outside India, in which you are a trustee, beneficiary or settlor
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S| [Count| ZIP |[Name and| Name | Name |Name and| Date Whether [If(8)isyes,|If (8) is yes, Income offered in
No | ry |Cod|addressof| and and [address of| since [incomederived| Income this return
Name| e | the trust [address address|Beneficiari[position |is taxable in | derived |Amount|Schedul|ltem number
and of of es held |your hands? | from the e where| of schedule
code trusteeg Settlor trust offered
D | @a) |@b)| () 4 ®) (6) ® (9) (10) | (11 (12)
0]
(i)
G |Detailsof any other incomederived from any source outside India whichisnotincluded in,- (i) items A to Fabove and, (ii)
income under the head business or profession
S| |Country Name and Income Nature of | Whether taxable in [If (6) is yes, Income offered in
No | Name address of the derived income your hands? this return
andcode| ZIP Code | person from Amoun|Schedul|Item number
whom derived t [ewhere|of schedule
offered
1| (2a) (2b) (3) 4) (6) ) (8) 9)
(i)
(ii)
WYy y>a dl Please refer to instructions for filling out this schedule. In case of an individual, not being an Indian citizen, who is in India on a

business, employment or student visa, an asset acquired during any previous year in which he was non-resident is not mandatory to
be reported in this schedule if no income is derived from that asset during the current previous year.

Schedule 5A Information regarding apportionment of income between spouses governed by Portuguese Civil Code

Name

ofthe spouse

PAN/Aadhaar No. ofthe spouse

W hetherbooks ofaccountof spouse is audited u/s 44AB? or Whether your spouse isa partner of a firm|Yes/No
whose accounts are required to be audited u/s 44AB under this Act?

W hetherbooks of accountof spouse isaudited u/s 92E? or Whether your spouse is a partner of a firm
whose accounts are required to be audited u/s 92Eunder this Act?

Yes/No

Total

Heads of Income Receipts receivedAmountapportioned in thefAmountof TDS deducted o TDS apportioned in the
under the head| hands of the spouse income at (ii) hands of spouse
(i) (ii) (iii) (iv) )
1 [House Property
2 [Business or profession
3 |[Capital gains
4 |Other sources
5

A

Schedule AL

Assetsand Liabilities atthe end of the year (other than those included in Part A- BS) (applicable in a case where total
income exceeds Rs.50 lakh)

Details of immovable assets

Sl.
No/|

Description

Address

Pin code

Amount (cost) in Rs.

1)

@)

®

(4)

(6)

()

(ii)

Details of movable assets

Sl.

No.

Description

Amount (cost) in Rs.

@)

)

(©)

M

Jewellery, bullion etc.

(i)

Archaeological collections, drawings, painting, sculpture or any work of art

Vehicles, yachts, boats and aircrafts

(iii

(iv

DETAILS OF ASSETS AND LIABILITIES

Financial assets

Amount (cost) in Rs.

(a)

Bank (including all deposits)

Shares and securities

(b)

(©)

Insurance policies
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(d)|Loans and advances given

(e)|Cash in hand

C [Interest held in the assets of a firm or association of pe rsons (AOP) as a partner or member thereof

Sl.|[Name and address of the firm(s) PAN of the firm/ AOP Assessee’s investment in the firm/ AOP on cost
No. AOP(s) basis

M) @) ®) 4

(i)

(i)

D |Liabilitiesin relation to Assetsat (A+B +C)

| NOTE » Please refer to instructions for filling out this schedule.

|Schedu|e [€87] INFO RMATION REGARDING TURNO VER/GROSS RECEIPTREPORTED FOR GST

GSTIN No(s).

Annual value ofoutward supplies as per the GSTreturn(s) filed

(2

@)

Please furnish the information above for each GSTIN No. separately

Schedule : Tax
deferred on
ESOP

Information related to Tax deferred - relatable to income on perquisites referred in section 17(2)(vi) received from
employer, beingan eligible start-up referred to in section 80-IAC

PAN of the employer being an
eligible startup
DPIIT registration number of the
employer
Has any of the followingeventsoccurred during the previous
year relevant to current assessment year
Such specifiedsecurity | Ceased to be the | Forty-eight months
or sweat equity shares | employee of the | have expired Amount  of | Balance amowunt
were sold | employer who | from theendof the f deferred
i)Fully allotted or | relevant tax payable | of tax ererre
Amount E:?)Partly transferred  such | assessment yearin in the current | - to be carried
of Tax | .’ - . - e forward to be
2 Sl | Assessment deferred (iii)Not sold | specified security | which  specified ézzerssment next
<C | No. [ Year or sweat equity | security or sweat
[ brought . - Assessment
L Specify the date and | share? equity shares
[a) forward . (to be years
amount of tax [ 0o Yes o No | referredto in the opulated
attributed tosuch sale said *clause were | PP
. from col. 3 or Col (3-7)
out of Col 3 If yes, specify date | allotted. If yes,
; 4 as the case
specify date maybe)
(Detailsto be provided y
as per utility)
1 2 3 4 5 6 7 8
Sl. No. 8
of
Schedule
1 2021-22 ESOP
for last
year
ilf' No. 8 (To be enabled
Schedule from AY 2026-27
2 2022-23 ESOP ) (Payment to be
made in FY 2025-
for last
26)
year
SI. No. 8
of
Schedule
3 2023-24 ESOP
for last
year
T[0T | [ -




[T H—=T2 3(i)]

HILT T OITA AETYTI

241

PART-B

Fart NI Computation of total income

TOTAL INCOME

1 [Sala

ries (6 of Schedule S)

2 [Income from house property (3 of Schedule-HP) (enter nil if loss)

3 |profitsand gains from business or profession

Profit and gains from business other than speculative
business and specified business (A37 of Schedule BP)
(enter nil if loss)

3i

Profit and gains from speculative business (3(ii) of Table E

i lof ScheduleBP) (enter nil if loss and take the figure to 3ii

schedule CFL)

Profitand gains from specified business (3(iii) of Table E

schedule CFL)

of Schedule BP) (enter nil if loss and takethe figure to 3iii

iv

Income chargeableto tax atspecial rates (3e, 3f & 3g of
Schedule BP)

3iv|

Vv

Total (3i +3ii+ 3iii +3iv) (enter nil if 3visa loss)

3v

4 [Capi

tal gains

a

Shortterm

Short-term chargeable @ 15% (9ii of item E of schedule

' lco)

ai

Short-term chargeable @ 30% (9iii of item E of schedule
CG)

aii

Short-term chargeableat applicable rate (9iv of ittm E of
schedule CG)

aiii

Short-term chargeableat special ratesin Indiaasper
DTAA (9v of item E of Schedule CG)

aiv

v |Total Short-term (ai +aii +aiii +aiv) (enter nil if loss)

dav

Long-term

Long-term chargeable @ 10% (9vi ofitem E of schedule

' lco)

bi

Long-term chargeable @ 20% (9viiof item E of schedule
CG)

bii

Long-term chargeable atspecial ratesin Indiaas per
DTAA (9viii of item E of schedule CG)

biii

iv |Total Long-term (bi + bii+biii) (enter nil if loss)

4biv

c

Sum of Short-term/Long-term capital gains (4av+4biv) (enter nil if loss)

4c

d

Capital gain chargeable @ 30%u/s 115BBH (C2 of schedule CG)

4d

e

Total capital gains (4c+4d)

4e

5 |iIncome from other sources

a

Net incomefrom othersources chargeableto tax at normal
applicable rates (6 of Schedule OS) (enter nil if loss)

5a

Income chargeableto tax atspecial rates (2 of Schedule OS)

5b

Income from the activity of owning and maintaining race
horses ( 8e of Schedule OS) (enter nil if loss)

5c

d

Total (5a +5b +5c) (enter nil if loss)

5d

6 [Total of headwise income (1 +2 +3v+4e +5d)

7 [Losses ofcurrentyear to be setoffagainst6 (total of 2xvii, 3xvii and 4xvii of Schedule CYLA)

Balance after set off current year losses (6 — 7) (total of serial number (i1) to (xv) column5 of
Schedule CYLA+5b+3iv)

9 [Brought forward losses to be setoffagainst 8 (total of 2xvi, 3xvi and 4xvi of Schedule BFLA)

10 |Gross Total income (8-9) (also total of serial no (i) to (xiv) of column5 of Schedule BFLA+5b+ 3iy

10

11 |Income chargeableto tax atspecial rate under section 111A, 112,112A etc. included in 10

11

12 [Deductionsunder Chapter VI-A

a

Part-B,CAandD of Chapter VI-A (1 + 3) of Schedule VI-A and Timited upto (total of i, i, i,
iv, v, viii, xiii, xiv) of column 5 of BFLA]
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b [Part-C of Chapter VI-A[(2 of Schedule VI-A] 124
¢ |Total (12a+12b) flimitedupto (10-11)] 124
13 [Deduction u/s 10AA(c of Sch. 10AA) 13
14 [Total income (10-12c- 13) 14
15 JIncome which is included in 14 and chargeable to tax at special rates (total of (i) of schedule SI) | 15
16 |Netagricultural income/ any other income forrate purpose (2v of Schedule EI) 16
17 IAggregate income (14-15+16)[applicable if (14-15) exceeds maximum amount not chargeableto 17
tax]
18 |Losses of currentyear to be carried forward (total of row xvi of Schedule CFL) 18
19 [Deemed income under section 115JC (3 of Schedule AMT) 19
Fart EENEIN Computation of tax liability on total income
1 | a [Tax payable ondeemed total incomeundersection 115JC (4 of Schedule AMT) la
b [Surchargeon (a) (if applicable) 1b
¢ [Health and Education Cess @ 4%on (la+1b) above 1c
d [Total Tax Payable on deemed total income (1a+1b+1c) 1d
2 [Tax payable ontotal income
a [Taxatnormalrateson 17 of Part B-Tl 2a
b [Tax atspecial rates (total /of col. (ii) of Schedule-SI) 2b
Rebate on agricultural income [applicableif (14-15) of ?
€ |Part B-TI exceeds maximum amount not chargeable to tax] ¢
d [Tax Payable on Total Income (2a+2b —2c) 2d
e [Rebate under section 87A 2e
f [Tax payable after rebate (2d — 2¢e) 2f
Surcharge
g [Surcharge computed beforg Su rch_arge afFe r
. .| marginal relief
marginal relie
- i [@ 25%of 17(ii) of Schedule SI 20 ia
a
2 2q(ii
| il [@10%o0r 15%, as applicable (Refer 2gii ii5
% Instructions)
: iii[On [(2f)- 17(ii) of Schedule SI- tax on 2giii
o income referred in 2G(ii)above )]]
5 iv| Total (ia+iia) 2giv
K H |Health and Education Cess @ 4%on (2F+2Giii) 2H
l_
E | [Gross tax liability (2F+2Giv+2H) 21
2 | 3 [Gross tax payable (higher of 1d and 21 3
o]
© 3a [Tax on income withoutincluding income on perquisites referred in section 17(2)(vi) received 3a
from employer, being an eligible start-up referred to in section 80-1AC (3-3b)
3b [Tax deferred - relatable toincome on perquisites referred in section 17(2)(vi) received from 3b
employer, being an eligible start-up referred to in section 80-1AC
Tax deferred from earlier years but payable during current AY ( total of col 7 of schedule Tax
3c 3c
deferred on ESOP)
4 Credit under section 115JDof tax paid in earlier years (applicable if21 is more than 1d) (5 of 4
Schedule AMTC)
5 [Tax payable after credit under section 115JD (3a +3c - 4) 5
6 [Taxrelief
Section 89 (Please ensure to submit Form 10Eto clain
a . . 6a
this relief)
b [Section90/ 90A( 2 of Schedule TR) 6b
¢ [Section91 (3 of Schedule TR) 6c
d [Total (6a+6b+6¢c) 6d
7 [Nettax liability (5 - 6d) (enter zero if negative) 7

©

Interest and fee payable
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a |Interest for default in furnishing the retum (section 234A) 8a
b [Interest for default in paymentof advance tax (section 234B) 8h|
¢ |Interest for defermentof advance tax (section 234C) 8c
d [Fee for default in fumishing return of income (section 234F) 8d
e [Total Interest and Fee Payable (8a+8b+8c+8d) 8e
9 [Aggregate liability (7 +8e) 9
10 [Taxes Paid
A a |Advance Tax (from column 5 of 17A) 104
g b [TDS (total of column 5 of 18Bandcolumn 9 of 17C) |10b
A ¢ [TCS (column7(i) of17D) 10
X
fj d |Self-Assessment Tax (from column5 of 17A) 10d
e [Total Taxes Paid (10a+10b+10c+10d) 10e
11 JAmountpayable (Enter if 9 isgreater than 10e, else enter 0) 11
12 [Refund (If 10e isgreaterthan9) (Refund, ifany, will be directly credited into the bank account) | 12
Select Yes or No
P Do you have a bank accountin India (Non- Residents claiming refund with nobank accountin Indiamay selec]
z No)
=
O
O]
2 i. |a) Detailsof allBankAccounts heldin Indiaat any time during the previous year (excluding dormantaccounts)
é SI.| IFS Code of the Bank in case of Name of the Bank Account Number Type of account (Dropdown|
< Bank Accounts held in India () to be provided by e-filing
@ utility)
|
1l
Note: 1) All bank accounts held at any time are to be reported, e xcept dormant A/c.
2) In case of multipleaccounts the refund will be credited to one of the validated accounts after processing the return.
Rows can be addedas required
ii. |b) Non- residents, who are claiming income-tax refund and not having bank accountin Indiamay, attheir option, furnish the
details ofone foreign bank account:
SI. No. SWIFT Code Name of the Bank Country of Location IBAN
1
14 |Do you at any time during the previous year,-
(i) hold, as beneficial owner, beneficiary orotherwise, any asset (including financial interest in any entity)
Ig_catedoqtsu_:lelndla;o_r _ _ _ o0Yes o No
(ii) have signing authority in any account located outside India; or
(iii) have incomefrom any source outside India?
[applicable onlyin case ofa resident] [Ensure Schedule FA isfilled up if the answer is Yes]
Ifthe return hasbeen prepared by a Tax Retum Preparer (TRP) give further details below:
Identification No. of TRP [Name of TRP [Counter Signature of TRP
If TRP is entitled for any reimbursement from the Government, amount thereof ﬁ ||
X PAYMENTS
A Details of payments of Advance Tax and Self-Assessment Tax
Sl BSR Code Date of Deposit (DD/MM/YYYY)  Serial Number of Amount (Rs)
w é No Challan
il (@) (2) (3) 4) (5)
n E i
i
o 4
Z 5=
< o |iii
> W |-
o @liv
< g -
Enter the totals of Advance tax and Self-Assessmenttaxin SI. No. 10a & 10d of Part B-TTI
B Details of Tax Deducted at Source from Salary [As per Form 16 issued by Employer(s)]
S| | Tax Deduction Account Number |Name of the Employer Income chargeable under Salaries Total tax
% Z |No (TAN) of the Employer deducted
2 3@ @ ® @ ®)
<
Foll
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ﬁ Please enter total of column 5 in 10bofPartB-TTI

C |[Details of Tax Deducted at Source (TDS) on Income [As per Form 16 A issued or Form 16B/16C /16D/16E furnished by Deductor(s) ]

Sl | TDS PAN/Aadhaar |TAN of Unclaimed TDS | TDS of the current TDS credit being claimed this Year [Corresponding TDS
No |credit No.of Other |the brought Financial Year (TDS (only if corresponding incomeis  |Receipt/withdrawals |credit
relating to | Person (if TDS |Deductor/ |forward (b/f) Deducted during the FY | being offered for tax this year, not |offered being
self /other |credit related |PAN/ 2023-24) applicable if TDS is deducted u/s carried
person to other Aadhaar 194N) forward
[spouse as |person) No. of
per Tenant/
section Buyer
5A/other
person as
per rule
37BA(2)]
Fin.Year [TDS |Deducted |Deducted in Claimed Gross Head of
inwhich [b/f |inown the hands of  |in own . . Amount |Income
Claimed in the hands of
deducted hands spouse as per |hands R
. spouse as per section 5A
section 5A or
any other orany other pe_rson as per
rule 37BA(2) (if
person as per .
rule 37BA(2) applicable)
(ifapplicable)
(@ ®) @) ®) ®) [ @®) ) (10) an (12) (13)
Income [TDS Income [TDS |PAN/
Aadhaar
No.
i
NOTE PPlease enter total ofcolumn 9 in10b ofPart B- TTI
D Details of Tax Collected at Source (TCS) [As per Form 27D issued by the Collector(s)]
Sl. | TCScredit| Tax Deduction and PAN of Unclaimed TCS brought | TCS of the current fin. TCS credit being TCScredit
No.| relating to Tax Collection other forward (b/f) Year claimed this Year being carried
self /other | Account Number of the| Person (if | Fin. Year in | Amountb/f | Collected |Collected in forward
person Collector TCS credit which inown |the hands of
[spouse as relatedto | collected hands |spouse as Ciaimedin
per section other per section the hands of
5A/ other person) 5A orany
person as other . Spouse e}s
le rson as Claimed | per section
8 per_ n pe inown [5A orany
= 37i(1)] per rule
37i(0) (if hands |[other person
applicable) as _per r_ule
37i(1) (if
applicable)
(1) 2(i) (2)(i1) @) 4) O 6(i) (6)(ii) 7(1) (M) ®)
TCS [PAN
i
Please enter total of column (7)(i) in 10c of Part B-TTI
VERIFICATION
I, son/ daughter of solemnly declare that to the

best of my knowledge and belief, the information given in the returnand schedules thereto is correct and complete and is in accordance with the
provisions of the Income-tax Act, 1961.

| further declare that | am makingreturnsin my capacityas___ (dropdown to be provided) and | am also competent to makethisreturn
and verify it. | am holding permanent account number (if allotted) (Please see instruction). | further declare that the critical
assumptions specified in the agreement have been satisfied and all the terms and conditions of the agreement have been complied with.
(Applicable in a case where return is furnished under section 92CD)

Date Place Signhere = ”;
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(c) for FORM ITR-5, thefollowing FORM shall be substituted, namely: —
INDIAN INCO ME TAX RETURN A £y

= [For persons other than- (i) individual, (ii) HUF, (iii) company and (iv) ssessment year

g ITR-5 person filing Form ITR-7]

= (Please see Rule 12 of the Income-tax Rules,1962)

(Please refer instructions) 2 02| 4/|- 2 5
| PartA-GEN GENERAL |
(A1) Name (A2) PAN

PERSONAL INFORMATION

oldname

(A3) Is there any change in the name? If yes, please furnish the

issued by MCA, if applicable

(A4) Limited Liability Partnership Identification Number (LLPIN)

(A7) Flat/Door/Block No

(A8) Name of

(A5) Date of formation (DDMMYYYY)

Premises/Building/Village | | | | | |

(A6) Date of commencement of business (DD(/MM/YYYY)

(A9) Road/Street/Post
Office

Status (firm-1sub-status- Partnership Firm,
LLP, local authority-2, AOP/BOI- 3 sub-
status- other cooperative bank, other
cooperativesociety, society registered under
society registration Act, 1860 or any other
Law corresponding to that state, Primary
agricultural credit society/cooperative bank,
Rural development bank, Business trust,
investment fund, Trust other than trust
eligible to file Return in ITR 7, any other
AOP/BOI,, artificial juridical person-4,
sub-status- Estate of the deceased, Estate of
the insolvent, Other AJP),

(A10) Area/Locality

|
O

(Al11) Town/City/District

(A12) State (A13) Pin

code/Zip code

(Al4) Country

(A15) Office Phone Number with STD code/ Mobile
No. 1

(A16) Mobile No. 2

(A17) Email Address -1

(A18) Email Address -2

Al19(ai

)| 1.31stJuly
2.31st October
3.30th November

Due date for filing return ofincome [Dropdown to be provided]:

FILING STATUS

Al19(ai

(1) Filed u/s (Tick) [Please see

0O0139(1)-On or before due date, 01139(4)-After due date, [0139(5)-Revised Return,

) instruction]

0092CD-Modified return, 00119(2)(b)- after condonation of delay.

(2) Or Filed in response to

O 139(9), 0 142(1), 0 148, 1 153C

notice u/s

(3) Whetheryou are a business trust? O Yes

O No

4) Whether you are an investment fund referred | O Yes

to in section 115UB?

O No

(b)

If revised/Defective/ in response tonotice for
Modified, then enter Receipt No. and Date of
filing original return (DD/MM/YYYY)

(©

If filed in responseto a notice u/s 139(9)/142(1)/148/153C or order u/s

119(2)(b), enter Unique Number/ Document Identification Number| (unique
(DIN) and date of such notice/order, or if filed u/s 92CD enter date off number)

advance pricing agreement

/1
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Have you exercised the option u/s 115BAC(6) of Opting outof new tax regime? (default is “No”) 0 No O Yes, within the
i ue date O Yes, but beyond the due date ( If option other than ‘No’ is selected, please furnish date of filing and
i due date O A f opti ’ i p furni f filing
(di) Acknowledgement number of form 10-1EA)
Note-ForOptingout, option in form 10-1EA should be exercised on or before the due date for filing return u/s 139(1)
(dii) Have you opted fortaxregimeu/s115BAD? O Yes O No Ifyes, pleasefumishthe AY inwhich said option is
exercised for the first time along with date of filing of Form 10-1F & acknowledgment number.
If “No”, Option for current assessment year| Date of filing of
i ‘Not opting ‘opting it now . orm 10- cknowledgementnumber:
diii ‘N i -opting i f 10-IF Acknowled be
If “opting it now”, please furnish DD/MM/YYYY
Are you a new manufacturing co-operative society opting for taxation u/s 115BAE? O Yes O No (Ifyes, please fumnish
. ate of filing of Form 10- acknowledgment number
(div) d f filing of F 10-1FA & acknowledg ber)
Note-Option in form 10-1FA should be e xercised on or before the due date for filing return u/s 139(1)
(e) | Residential Status (Tick)M [0 Resident O Non-Resident
£ Whetherassessee hasa unitin an International Financial Services Centre and derives income solely in convertible foreign
() exchange? (Tick) @ O Yes O No
(9) [ Whether you are recognized as start up by DPIT O Yes O No
) If yes, please provide start up recognition number
allotted by the DPIIT
. Whether certificate frominter-ministerial board for
0 certification is received? O yes O No
1) If yes, please provide the certification number
(k) | Whether you are recognized as MSME O Yes O No
0 If yes, please provide registration number allotted as
per MSMED Act, 2006
(m) | Inthe case ofnon-resident, isthere a permanentestablishment (PE) in India (Tick)® O Yes O No
In the case of non-resident, isthere a significant economic presence (SEP) in Indiaas defined in Explanation (2A) tosection
9(1) (Tick) ™ OYes 0O No
If yes, please provide details of
n) (a) aggregate of payments arising from the transaction or transactions during the previous year as referred in Explanation
2A(a) to Section 9(1)(i)
(b) number ofusersin Indiaas referred in Explanation 2A(b) to Section 9(1)(i)
©) WhetheryouareanFIl/FP1? Yes/No  Ifyes,
please provide SEBI Regn. No.
Whetherthis returnis being filed by a representative assessee? (Tick)M O Yes O No
(P) If yes, please furnish following information -
(1) | Name ofthe representative assessee
(2) | Capacity ofthe Representative (drop downto be provided)
(3) | Addressof the representative assessee
(4) | Permanent Account Number (PAN)/Aadhaar No. of the representative assessee
(@) | Whetheryou are Partner in afirm? (Tick) M O Yes O No If yes, please furnish following information
Name of Firm PAN
" Whetheryou have held unlisted equity shares atany time during the previousyear? (Tick) O Yes O No
If yes, please furnish following information in respect of equity shares
Shares
Name R R H
of Type of F;\IA Opening Shares acquired during the transfgrr Closing balance
company | SOMPAY balance year edduring
the year
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Lsrsili: Purchase price | N
No. of No. Date .of_ Face per per share (in | o. sale No. Cost of
Cost of of | subscriptio| value case of of . of -
share L share considerat acquisiti
acquisition | shar n/ per . purchase from | sh . shar
S (in case . ion on
es | purchase | share existing ar es
of fresh
. shareholder) | es
- issue)
la 1b 1 3 4 5 6 7 8 9 10 11 12 13
s | Legal Entity Identifier (LEI) details (mandatory if refund is 50 C rores ormore)
LET Number Validuptodate
a | Whetherliable tomaintain accounts as per section 44AA?  (Tick) OYes O No
a2 Whetherassessee is declaring income only under section 44AD/44ADA/A4AE/44B/44BB/44BBA (Tick) O Yes
O No
a2i If No, whether during theyear Total sales/tumover/gross receipts of business is between Rs.1 crore andRs.10crores? (Tick)
O Yes O No turnoverdoesnotexceed1crore O turnoverexceeds10 crores
.| fYesis selected at a2i, whether aggregate of all amounts received includingamount received forsales, turnover or gross
a2ii | receipts oron capital account such as capital contribution, loans etc. during the previous year in cash, & non-a/c payee
cheque/DDdoes not exceed five per cent of the said amount? (TickkM DOYes a
azii If Yes is selected at a2i, whether aggregate ofall payments made including amountincurred for expenditure or on capital
i | accountsuchasasset acquisition, repayment ofloansetc. & non-a/c payee che’c\1|ue/DD duringthe previousyear,in cash,
does not exceed five per cent of the said payment? (Tick) M O Yes o}
b | Whetherliable for audit under section 44AB? (Tick) OYes O No
If Yes is selected at (b), mention by virtue of which of the following conditions:
bi | Sales, turnover or gross receipts e xceeds the limits specified under section 44AB  (Tick)
Assessee falling u/s 44AD/44ADA/44AE/44BB but notoffering incomeon presumptive basis ~ (Tick applicable section)
bii
> O44AD, O44ADA, O44AE, O44BB
2 [oi [Others (k)&
<
> T (D) 1S Yes, whether the accounts have beenaudited by an accountant? (T1ck) M LI YES O No
o c
8 If Yes, fumish thefollowing information-
z
E (i) | Date of furnishingof theaudit report (DD/MM/YYYY) / /
[a)
<DE (i1) | Name ofthe auditor signing the tax audit report
(iit) | Membership no. of the auditor
(1v) | Name ofthe auditor (proprietorship/ firm)
(v) | Proprietorship/firm registration number
(vi) | Permanent Account Number (PAN)Aadhaar No. of theauditor (proprietorship/ firm)
(vii) | Date of auditreport
(viii) [ Acknowledgementnumber of theaudit report
(ix) [ UDIN
i Are you liable for Auditu/s 92E? [ Yes O No
i
dii If (di) is Yes, whether the accountshave been | - Yes . Date of furnishing audit | Acknowledgement
audited u/s 92E? No report? DD/IMM/YYYY number
diii If liable to furnish other audit report under the Income-tax Act, mention whether have you furmished such report. If yes,
please provide the details asunder) (Please see Instructions)
SI. No. Section Code Date (DD/MM/YYYY) Acknowledgement Number
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PARTNERS/ MEMBERS/TRUST INFORMATION

If liable to auditunder any Act other than the Income-tax Act, mention the Act, section and date of furnishing the audit
report

Actand section (DD/IMMIYY) | Actand section | (DD/MMIYY)

Whetherthere was any change during the previous year in the partners/members of the firm/AOP/BOI (Tick) OYesO
No

(In case of societies and cooperative banks give details of Managing Committee) If Yes, provide the detailsin respectof
admitted/retired partners.

Remuneratio
n paid/
payable in
case of Percentage of share (if
retiring determinate)

partner (in
thecaseofa
firm)

Date of

admission/retireme
nt

S

Name ofthe Admitted/Reti PAN
Partner/member red

1.

2.

Is-any member of the AOP/BOI/executor of AJPa foreign company? (TICK) M [TYes [T No

If Yes, mention the percentage of share of the foreign company inthe AOP/BOl/executorof AJP O O

Whethertotal income of any member of the AOP/BOl/executor of AJP (excluding his share from such association or body or
executor of AJP) exceeds the maximum amount which is notchargeable totaxin the case of that member? (Tick)y® OYes
ONo

Particulars of persons who were partners/membersinthe firm/AOP/BO | or settlor/trustee/beneficiary in the trust or
executorsin the case of estate of deceased / estate of insolvent as on 31° day of March, 2024 or date of dissolution

For persons referred toin section 160(1)(iii)

or (iv)

Aadhaar Designated
Number/ Partner Status Rate of
. EnrolmentId (if| Identificatio Remunerati
S.No N:criréereasr;d Percgr;ttae%en:)_fnsarlgre (if PAN eligible for n Number, (see Interes on paid/
! ) Aadhaar) in case | instructions | _ton payable
. Capital
partner in
LLP
(€] ) 3 4) ®) 6 @) ®) €
To be filledin case of persons referred toin section 160(T)(iii) or (iv)
1 | Whether shares of the beneficiary are determinate or known? OYes O No
2 | Whether the person referred in section 160(1)(iv) has Business Income? OYes O No

Whetherthe person referred in section 160(1)(iv) is declared by a Will and /or is exclusively for the OvYes O No
3 benefitof any de pendentrelative of the settlor and/or is the only trust declared by the settlor?

4 [ Please furnish the following details (as applicable):

(i) | Whether all the beneficiaries have income below basic exemption limit? OYes O No

Whetherthe relevantincomeor any part thereof is receivable under a trust declared by any

@i person by will and such trust is the only trust so declared by him? O'yes O No

(i1 | Whetherthe trust is non-testamentary trust created before 01-03-1970forthe exclusive benefit| 4 ves O No
) of relatives/member of HUF of the settlor mainly dependent on him/Family?
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NATURE OF
BUSINESS

(iv Whetherthe trust is created on behalfof a provident fund, superannuation fund, gratuity
) fund, pension fund orany other fund created bonafide by a person carrying on Business or [ O Yes O No
profession exclusive for the employees in such Business or Profession?
G Nature of business or profession, if more than one business or profession, indicate the threemain activities/ products (Other
than those declaringincome under sections 44AD, 44 ADA and 44AE)
SN Code
: ) ) Trade name of the business, if any Description
0. | [Please see instruction]
(i)
(i)

SOURCES OF FUNDS

Part A-BS

BALANCESHEET AS ON 31 DAY OF MARCH, 2024 OR DATEOFDISSOLUTIO N (fillitems AandB in a
case where regular books of account are maintained, otherwise fill item C)

A |Sources of Funds

1

Partners’/ members’ fund

a [Partners’ / members’ capital

b |Reservesand Surplus

Revaluation Reserve bi

Capital Reserve bii

Statutory Reserve biii

IAny other Reserve biv

C redit balance of Profitand loss account bv

vi

Total (bi +bii +biii +biv+bv)

bvi

c |Total partners’/ members’ fund (a +bvi)

1c

Loan funds

a [Secured loans

Foreign Currency Loans | ai |

Rupee Loans

A [From Banks iiA

B [From others iiB

C [Total (iiA+iiB) ic

[Total secured loans (ai +iiC)

aiii

b [Unsecured loans (including deposits)

Foreign Currency Loans | bi |

Rupee Loans

A |From Banks iiA

B From personsspecified in section iiB
40A(2)(b) ofthe I. T. Act

C |[From others iiC

D [Total Rupee Loans (iiA+iiB+iiC) iiD

'Total unsecured loans (bi +iiD)

Biii

¢ [Total Loan Funds (aiii +biii)

2c

Deferred tax liability

Advances

From personsspecified in section 40A(2)(b) ofthe
I.T. Act

From others i

iii [Total Advances (I +ii)

4iii

Sources offunds (1¢ +2c +3 +4iii)
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B [Application of funds
1 |Fixed assets
a [Gross:Block la
b [Depreciation 1b
¢ [NetBlock (a-b) 1c
d [Capital work-in-progress 1d
e [Total (1c+1d) le
2 [Investments
a |Long-terminvestments
i |Investmentin property i
ii |[Equity instruments
A |Listedequities iiA
B |Unlisted equities iiB
C [Total iiC
iii [Preference shares i
iv |Governmentor trust securities iv
v [Debenture or bonds v
vi |Mutual funds vi
vii |Others vii
viii [Total Long-term investments (i +iiC +iii +iv+v+ vi + vii) avii
» b |Short-term investments
% i |Equity instruments
t A |Listedequities iA
g B [Unlisted equities iB
2 C [Total ic
é ii |Preference shares i
§ iii |Governmentor trust securities il
< iv [Debenture or bonds iv
v |[Mutual funds \Y
vi |Others vi
vii [Total Short-terminvestments (iC+ii +iii +iv+v+ vi) bvii
¢ [Total investments (aviii + bvii) 2c
3 |Currentassets, loans and advances
a [Currentassets
i |Inventories
A |Raw materials iA
B [Work-in-progress iB
C [Finished goods iC
D Stoclf—in—trade (in_respectofgoods iD
lacquired for trading)
£ Stores./consumablm|nclud|ng packing iE
material
F |Loose tools iF
G |Others iG
H [Total (IA+iB +iC+iD+iE+iF+iG) iH
ii [Sundry Debtors
A [Outstanding for more than one year iiA
B [Others iiB
C [Total Sundry Debtors iicC
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iii [Cas

hand bank balances

A

Balance with banks

iiA

B

Cash-in-hand

iiig

Cc

Others

iiig

D

[Total Cash and cash equivalents (iilA +iiiB +1iiC)

iiiD]

iv [OtherCurrent Assets

aiv

v [Total currentassets (iH +iiC +iiiD +aiv)

av

Loans and advances

IAdvances recoverable in cash or inkind or
for value tobe received

bi

De posits, loans andadvances to corporate and
others

bii

iii |Bal

ance with Revenue Authorities

biii

iv [Total (bi +bii +biii)

biv

v |Loans and advances included in bivwhichis

a

for the purpose of business or profession

va

b

not for the purposeof business or

profession

vb

Total (av +biv)

Currentliabilities and provisions

i [Currentliabilities

A

Sundry Creditors

1 |Outstanding for more than one year

2 |Others

3 [Total (1 +2)

A3

Liability for leased assets

iB

Interest Accrued and due on borrowings

iC

Interest accrued butnot due on
borrowings

iD

Income received in advance

iE

Otherpayables

iF

@Q(mfm| O [O|®

Total (A3 +iB +iC+iD+iE+iF)

ii [Provisions

A

Provision for Income Tax

iiA

B

Provision for Leave
e ncashment/Superannuation/Gratuity

iiB

C

OtherProvisions

iiC

D

Total (iiA +iiB-+iiC)

iiE

[Total (iE+iiD)

diii

Net current assets (3c —diii)

3e

Miscellaneous expenditure not written off or
adjusted

4a

Deferre

d tax asset

4b

C

Debit balance in Profitand loss account/
laccumulated balance

4c

d

Total (4

a+4b+4c)

4d

5

Total, application offunds (1e + 2¢ + 3e +4d)

NO ACCOUNT

CASE

In a case where regular books of account ofbusiness or profession are notmaintained,
furnish the following information ason 31 day of March, 2024, in respectof businessor
profession

1

Amountof total sundry debtors

C1

2

Amountof total sundry creditors

C2
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3 |Amountof total stock-in-trade C3

Amountof the cash balance C4

Part A-
Manufacturing

account

1 [Debitsto Manufacturing Account

Manufacturing Account for the financial year 2023-24 (fill items 1 to 3 in a case where regular books of account
are maintained, otherwise fill items 62 to 66 as applicable)

A

Opening Inventory

i |[Openingstock of raw-material i

ii |Openingstock of Work in progress i

Total (i +ii) Aii

Purchases (net of refunds and duty or tax, if any) B

C [Direct wages

Direct expenses (Di + Dii + Diii) D

i |Carriage inward i

ii [Power and fuel i

iii |Other direct expenses iii

Factory Overheads

i [Indirect wages i

i [Factory rentand rates i

iii [Factory Insurance il

iv |Factory fuel and power iv
v |Factory general expenses v
vi [Depreciation of factory machinery Vi
vii [Total (i+ii+iii+iv+v+vi) Bvii
F |Total of Debits to Manufacturing Account (Aiii+B+C+D+Evii) F
2 [Closing Stock
i |Raw material 2i
ii [Work-in-progress 2ii
Total (2i +2ii) 2
3 [Cost ofGoods Produced — transferred to Trading Account (1F-2) 3

Part A-Trading Trading Account forthe financial year 2023-24 (fill items 4 to 12 in a casewhere regular books of account are maintained,
Account otherwise fill items 62 to 66 as applicable)

CREDITS TO TRADING ACCOUNT

4 |Revenue from operations

A

Sales/ Gross receipts ofbusiness (net of returns and refunds and duty or tax, ifany)

i [Saleof goods i

Sale of services ii
... |Otheroperating revenues (specify nature and
m amount)

a iiia
b iiib

c [Total (iiia +iiib) iiic

iv|Total (i +ii +iiic) Aiv

Gross receipts from Profession B

Duties, taxes and cess received or receivable in respect of goods and services sold or

supplied
i [Union Excise duties i

Service tax i

i
iii [VAT/ Salestax i
iv|Central Goods & Service Tax (CGST) iv
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v |State Goods & Services Tax (SGST) \Y
vi |Integrated Goods & Services Tax (IGST) Vi
vii Union Territory Goods & Services Tax vii
(UTGST)
viiifAny other duty, taxand cess viii
ix [Total (i +ii +iii +iv+v+vi+vii+viii) Cix
D [Total Revenue from operations (Aiv + B +Cix) 4D
5 [Closing Stock of Finished Goods 5
6 [Total of creditsto Trading Account (4D +5) 6
7 |Opening Stock of Finished Goods 7
8 [Purchases (net of refundsand duty or tax, if any) 8
9 [DirectExpenses (9i+9ii +9iii) 9
i [Carriage inward i
ii |Powerand fuel ii
Otherdirect expenses
iii [Note: Rowcan be added as per the nature of Direcf  iii
Expenses
- 10 [Dutiesand taxes, paid or payable, in respect ofgoods and services pu rchased
§ i |Customduty 10i
§ i [Counter veilingduty 10ii
e iii [Special additional duty 10iii
é iv |Union excise duty 10iv
E Vv [Service tax 10v
E vi [VAT/ Salestax 10vi
@ vii [Central Goods & Service Tax (CGST) 10vii
viii[State Goods & Services Tax (SGST) 10viii
ix [Integrated Goods & Services Tax (IGST) 10ix
X [Union Territory Goods & Services Tax (UTGST) 10x
Xi |Any other tax, paid or payable 10xi
xii| Total (10i + 10ii + 10iii + 10iv+ 10v + 10vi + 10vii + 10viii + 10ix + 10x + 10xi) 10xi
11 |Cost ofgoods produced — Transferred from Manufacturing Account 11
12 Gro-s.s Profit from Business/Profession—-transferred to Profit and Loss account (6-7-8-9- 12
10xii-11)
12a|Turnover from Intraday Trading 12a
12b[Income from Intraday Trading - transferred to Profit and Loss account 12b

CREDITS TO PROFIT AND LOSS ACCOUNT

Profit and Loss Account for the financial year 2023-24 (fill items 13to 60 in a case where regular books of

PartA-P&L accountare maintained, otherwise fill items 62to 66 as applicable)

13 [Gross profittransferred from Trading Account (12+12b)

13

14 [Otherincome

i [Rent i

ii |[Commission i

iii |Dividendincome ii

iv [Interestincome iv

v |Profitonsaleof fixed assets Y

vi Profit on saleof investmentbeing securitieschargeable to vi
Securities Transaction Tax (STT)

vii |Profitonsaleof other investment vii

... |Gain (loss) on accountof foreign exchange fluctuation u/s -
Vil oA viii

Profit on conversion of inventory into capital asset u/s
ix [28(via) ix
(FMV of inventory as on the date of conversion)
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X |Agricultural income X
xi [Any other income (specify nature and amount)
a xia
b xib
c [Total (xia+xib) xic
xii [Total of other income (i +ii + iii +iVv+Vv+ vi + Vii +Viii +ix +Xx+Xxic) L4xii
15 |Total of credits to profit and loss account (13+14xii) 15
16 |Freight outward 16
17 |Consumption of stores andspare parts 17
18 [Power and fuel 18
19 |Rents 19
20 [Repairs tobuilding 20
21 |Repairs tomachinery 21
22 |Compensation toemployees
i |Salariesand wages 22i
ii [Bonus 22ii
iii [Reimbursement of medical expenses 22iii
iv [Leave encashment 22iv
v |Leave travel benefits 22v
vi [Contribution toapproved superannuation fund 22vi
vii |Contribution to recognised provident fund 22vii
viii [Contribution to recognised gratuity fund 22\
- ix |Contribution toany other fund 22ix
Z Any other benefit to employeesin respect of which an
8 X e xpenditure has been incurred 22x
E xi [Total compensation to employees (total of 22i to 22x) 22xi
§ i Whetherany compensation, included in 22xi, paid to non- xiia ves / No
a residents
Z If Yes, amountpaid to non-residents xiib
g 23 | Insurance
g i |Medical Insurance 23i
E ii [Life Insurance 23ii
@ iii [Keyman’s Insurance 23iii
° iv [OtherInsurance including factory, office, car,goods, etc. [23iv
v [Total expenditure oninsurance (23i +23ii + 23iii + 23iv) 23v
24 |Workmen and staff welfare e xpenses 24
25 |Entertainment 25
26 [Hospitality 26
27 |Conference 27
28 [Sales promotion including publicity (other than advertisement) 28
29 |Advertisement 29
30 |Commission
i Paid outside India, orpaidin quiatoa non-resident i
otherthana company or a foreign company
ii  [To others i
iii [Total (i +ii) 30iii
31 |Royalty
i Paidoutside India, orpaidin Ieriatoa non-resident i
otherthanacompany or a foreign company
ii [To others ii
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iii [Total (i +ii) 31iii
32 |Professional / Consultancy fees/ Fee fortechnical services

Paidoutside India, orpaid in Indiatoa non-resident

i .
otherthanacompanyor a foreign company

+32iii+331t043+44x +45 +46 +47iii +48iv+49 +50)]

ii [To others ii
iii [Total (i +ii) 32iii
33 |Hotel, boarding and Lodging 33
34 [Travelingexpenses other than on foreign traveling 34
35 [Foreigntravelling e xpenses 35
36 |Conveyance expenses 36
37 |Telephoneexpenses 37
38 |Guest House expenses 38
39 [Clubexpenses 39
40 [Festival celebration e xpenses 40
41 [Scholarship 41
42 |Gift 42
43 |Donation 43
44 |Ratesand taxes, paid or payable to Governmentor any local body (excluding taxes on income)
i |Unionexcise duty 44i
ii [Servicetax 44ii
iii [VAT/ Salestax 44iii
iv [Cess 44iv
v [Central Goods & Service Tax (CGST) 44v
vi [State Goods & Services Tax (SGST) 44vi
vii [Integrated Goods & Services Tax (IGST) 44vii
viii [Union Territory Goods & Services Tax (UTGST) 44\ii
ix |Any other rate, tax,duty orcessinclSTTandCTT  [44ix
« Tote_ll rates and taxes paid or payable (44i + 44ii +44iii +44iv + 44v + 44vi + 44vii + 44viii 44x
+44ix)
45 | Audit fee 45
46 [Salary/Remuneration paid to Partners of the firm 46
47 |Otherexpenses (specify nature and amount)
i i
ii ii
iii [Total (i +ii) 47iii
48 Bad debts (specify_PAN{Aadhaar No.ofthe person, ifavailable, for whom Bad Debt for amount of]
Rs. 1 lakh or more is claimed and amount)
i(1) 48i (1
i(2) 48i (2
i(3) 48i (3
i (Ro_ws can_be add_ed asrequired) Total 48i
[48i(1)+48i(2)+48i(3)]
O thers (more than Rs. 1 lakh) where PAN/ Aadhaar
ii |No.is notavailable (provide nameand complete 48ii
address)
iii [Others(amountslessthan Rs. 1 lakh) 48iii
iv [Total Bad Debt (48i +48ii + 48iii) 48iv
49 |Provision for badand doubtful debts 49
50 |Otherprovisions 50
51 Profit before interest, depreciation and taxes [15— (16 to 21+ 22xi +23v + 24 to 29 + 30iii + 31iii 51

52

Interest
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i Paid outside India, orpaidin Indiatoa non-resident other i
than a company or toa foreign company

ii [To others ii
iii [Total (i+ii) 52iii
53 |Depreciation and amortisation 53
54 |Net profit before taxes (51— 52iii— 53) 54
X o .
0 z 55 |Provision for current tax 55
ZE
O < —
2] 56 |Provision for Deferred Tax 56
> o
eeQ 57 |Profit aftertax (54— 55--56) 57
‘Z § 58 [Balance brought forward from previous year 58
g S 59 [Amountavailable for appropriation (57 +58) 59
=<
3 X 60 [Transferred to reservesandsurplus 60
T 61 |Balance carried to balance sheet in proprietor’s account (59 — 60) 61

PRESUMPTIVE INCOME CASES

62

COMPUTATION OFPRESUMPTIVEBUSINESS INCOMEUNDER SECTION 44AD (Only|
for Resident Partnership Firm other than LLP)

SR.NO]J Name of Business | Businesscode | Description
(i) |Gross Turnover or Gross Receipts (iA+iB +iC) (62i limited to Rs. 2 Crores, however iff 62i
62iB is lessthan orequal to 5% of 62i then the limit under 62i isextended to Rs. 3 Crores.)

AlThrough a/c payee cheque or a/c payee bank draft or bank| iA
e lectronicclearing system or other prescribed electronicmodes
received before specified date
B|Receipts in Cash iB
ClAny mode other than Aand B iC
(ii)|Presumptive Income under section 44AD (iiA +iiB) 62ii
Al6% of 62iA, or the amount claimed to have been earned, iiA
whichever is higher
B|8% of (62iB + 62iC), or the amount claimed to have been| iiB
earned, whichever is higher

NOTE—Ifincome is less than the above percentage of Gross Receipts/Turnover, it is mandatory to maintain books of accoun

and have a tax audit under section 44AB

63 [COMPUTATION OFPRESUMPTIVEINCO MEFRO M PROFESSIONS UNDER SECTION
44 ADA (Only for Resident Partnership Firm other than LLP)
SR.NO| Name of Business | Business code | Description
(i)|Gross Receipts (63i limited to Rs. 50 Lakh, howeverif 63iBislessthan or equal to 5%00f 63i| 63i
then limitunder 63iisextended toRs. 75 Lakh)
A |Through alc payee chequeor a/c payee bankdraftor bank electronic clearingsystem | iA
received or prescribed electronic modes received be fore specifieddate
B |ReceiptsinCash iB
C |Any mode other than Aand B iC
(ii)Presumptive Income under section 44ADA (50%of 63i, orthe amount claimed to have beer] 63ii
earned, whichever is higher)
NOTE—Ifincome islessthan 50% of Gross Receipts, it Ismandatory to maintain books of account and have a tax audit undef

section 44AB

64

COMPUTATION OF PRESUMPTIVE INCOME FROM GOODS CARRIAGES UNDER
SECTION 44AE

SR.NO/| Name of Business Business code

Description

Registration| Whether Tonnage Number of [Presumptive income u/s
No. of goods [owned/leased/| capacity of months for 44AE for the goods
carriage hired goods carriage| which goods carriage
(in MT) carriage was [(Computed @ Rs.1000 per]

owned/leased| ton per month in case

hired by

tonnage exceeds 12MT, on

assessee

else @ Rs.7500 per month)

orthe amount claimed to|

have been actuallyearned,

whichever is higher
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() ) ) ) (4) ()
(a)
(b)
Total
Add row options as necessary
(ii)|Total presumptive income from goods carriage u/s 44AE[total of column (5) of table 64(i)](64(ii
(iiiyLess: Salary/Remuneration to Partners of the firm 64 (iii
(iv)|Total Presumptive Income u/s 44AE (ii-iii 64 (i V]
NOTE—Ifthe profits are lower than prescribed under S.44AE or the number of goods carriage owned at any time during the
year exceeds 10, it is mandatory to maintain books of account and have a tax audit under 44AB.

65 |IF REGULAR BOOKS OF ACCOUNT OF BUSINESS OR PROFESSION ARE NOT]
MAINTAINED, furnish the followinginformation for previous year 2023-24 in respect of
business or profession -

(i) [For assessee carrying on Business
a |Gross receipts (al +a2) ia
1 |Through a/c payee chequeor a/c payee bank draft or bank| al
electronicclearing system or other prescribed electronic
modes received before specified date
% 2 |Any other mode a2
6 b |Gross profit ib
E ¢ |Expenses ic
8 d [Net profit 65i
8 (ii)|For assessee carrying on Profession
g a |Gross receipts (al +a2) iia
z 1 [Througha/c payee chequeor a/c payee bank draft or bank| al
electronicclearing system or other prescribed electronid
modes received before specified date
2 [Any other mode a2
b [Gross profit iib
¢ |Expenses iic
d [Net profit 65ii
(iii)Total profit (65i + 65ii) 65iii
66 | i |Turnover from speculative activity 66i
ii |Gross Profit 66ii
iii [Expenditure, if any 66iii
iv [Net income from speculative activity (66ii—- 66iii) 66iv
OtherInformation (mandatory if liable for audit under section 44AB, for others, fill if applicable)
1 [Method ofaccounting employed in the previous year (Tick) M O mercantile O cash
2 |Is there any change in method of accounting (Tick) O Yes O No
Increase in the profit ordecrease in loss because of deviation, if any, as per Income
3a|Computation Disclosure Standards notified under section 145(2) [column XI(3) of| 3a
Schedule ICDS]
Decrease inthe profitor increase in loss because ofdeviation, if any, as per Income
> 3b|Computation Disclosure Standards notified under section 145(2) [column XI(4)) off 3b
o Schedule ICDS]
l<7: 4 |Method ofvaluation of closing stock employed in the previous year
% a R)aw Material (if atcost or marketrates, whichever is lesswrite 1, ifat cost, write 2, ifat market rate, write O
hrd 3
=z b Finished goods (if atcost ormarketrates, whichever islesswrite 1, ifat cost, write 2, ifat market rate, write O
i 3)
E ¢ [Is thereanychange in stock valuationmethod (Tick)M O Yes O No
© d [Increase in the profit or decrease in loss because of deviation, if any, from the 4d
method of valuation specified under section 145A
e |Decrease inthe profitor increase in loss because of deviation, ifany, from the 4e
method of valuation specified under section 145A
5 |Amounts not credited to theprofitand loss account, being -
a [the items fallingwithin the scope of section 28 | 5a |
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b [the proforma credits, drawbacks, refund ofduty of
customsorexcise or service tax, or refundof sales
tax or value addedtax, or refund of GST, where 5b
such credits, drawbacks or refunds are admitted as
due by the authorities concerned
C lescalation claims accepted during the previousyear | 5¢
d lany other item of income 5d
€ [capital receipt, if any 5e

f

[Total of amounts notcredited to profitand loss account (5a+5b+5c+5d+5e)

5f

6 [Amounts debited to the profitand loss account, to the extent disallowable under section
36 due to non-fulfilment of condition specified in relevant clauses-

company has recognized Provident Fund)

deployed in India

ii [deployed outsice India

i[Total

7 [Amounts debited to the profitand loss account, to the extent disallowable under section

a

Expenditure of capital nature [37(1)]

[ 7a]

a Premium paid for insurance againstrisk of damage 6a
or destruction of stocks or store [36(1)(i)]

b Premium paid for insurance on the health of 6b
lemployees [36(1)(ib)]
JAny sum paidto an employeeas bonusor

c commission for services rendered, where such sum 6e
lwas otherwise payable to him as profitsor dividend
B6(1)(ii)]

d Any amount of interest paid in respect of borrowed 6d
capital [36(1)(iii)]
JAmountof discounton a zero-coupon bond 6

° B iiia)] ¢

. JAmountof contributions toa recognised provident 6f
fund [36(1)(iv)]
Amountof contributions toan approved 6

9 lsu perannuation fund [36(1)(iv)] g

h IAmountof contribution toa pension scheme 6h
referredtoinsection 80CCD [36(1)(iva)]

. |[Amountof contributionstoan approved gratuity 6i

' ffund B6(1)(V)] :

j JAmountof contributionstoany otherfund 6]
IAny sum received from e mployees as contribution to
any provident fund or superannuation fund or any

K fundsetupunder ESI Act or any otherfund for the 6k
\we Ifare of employees to the extent not credited to the
employees account on or before the due date
[B36(1)(va)]

| |JAmountof bad and doubtfuldebts [36(1)(vii)] 6l

m |Provision for badand doubtful debts [36(1)(viia)] | 6m

n Amounttransferred to any special reserve 6n
[B6(1)(viii)]

o Expenditure for the purposes of promoting family 60
planning amongst employees [36(1)(ix)]
IAmountof securities transaction paid in respect of|

p [transaction in securities if such income is not| 6p
included in business income [36(1)(xv)]
Markedtomarket loss or other expected loss as

g [computedinaccordance with the ICDS notified u/s| 6q
145(2) [36(1)(xviii)]

r Expenditure for purchaseof sugarcane in excess of| 6r
the government approved price [36(1)(xvii)]

s |Any other disallowance 6s

t |Total amount disallowable under section 36 (total of 6ato6s) 6t

" [Total number of employees employed by the company (mandatory in case
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‘fallowableduring the previous year

b [Expenditure of personal nature [37(1)] 7b
c Expenditure laid outor expended wholly and 76
e xclusively NOTfor the purpose of business or
Expenditure on advertisementin any souvenir,
d |brochure, tract, pamphlet or the like, published by a| 7d
political party [37(2B)]
e Expenditure by way of penalty or fine for violation off 7e
any lawfor thetimebeingin force
f JAny other penalty or fine 7f
9 Expenditure incurred for any purpose whichisan 79
offence orwhich is prohibited by law
h [Amountof any liability ofa contingentnature 7h
i |Any other amount notallowable under section 37 7i
j [Total amount disallowable under section 37 (total of 7ato 7i) 7j
8 A JAmounts debited to theprofitand loss account, to the extentdisallowable under
"Isection 40
IAmountdisallowable undersection 40 (a)(i), on
a [account of non-compliance with the provisions of | Aa
Chapter XV1I-B
IAmountdisallowable undersection 40(a)(ia) on
b faccount of non-compliance with the provisions of | Ab
Chapter XV1I-B
IAmountdisallowableundersection 40 (a)(ib), on
¢ account of non-compliance with the provisions of| Ac
Chapter VIII of the Finance Act, 2016
IAmountdisallowableundersection 40(a)(iii) on
d [account ofnon-compliance with the provisions of{ Ad
Chapter XVII-B
e IAmountof tax or rate levied or assessed on the Ae
basis of profits [40(a)(ii)]
f JAmount paid as wealth tax [40(a)(iia)] Af
Amount paid by way of royalty, license fee,
g service fee etc. as per section 40(a)(iib) Ag
IAmountof interest, salary, bonus,commission or
h [remuneration paid toany partner or member Ah
[40(b)]
i JAny other disallowance Ai
j [Total amount disallowable under section 40(total of Aa to Ai) 8A]
B IAny amount disallowed under section 40 in any preceding previous year but 8B

JAmounts debited to the profitand loss account, to the extent disallowable under section

o 40A

a JAmounts paid to persons specified in section 9a
40A(2)(b)
JAmount paid otherwise than by account payee
cheque or account payee bank draft or use of

b [electronicclearing system through a bank account or| 9b
through such electronicmode as may be prescribed,
disallowable under section 40A(3)

¢ [Provision for payment of gratuity [40A(7)] 9c
any sum paid by the assessee as an employer for

d setting up or as contribution to any fund, trust, 9d
company, AOP, or BOI or society or any other
institution [40A(9)]

e Marked tomarketlossor other expected loss e xce pt 9e
as allowable u/s 36(1)(xviii) [40A(13)]

f JAny other disallowance of

g [Total amount disallowable under section 40A 99

10

IAny amount disallowed undersection 43B in any preceding previous year but
allowableduring the previous year

a

IJAny sum in the nature of tax, duty, cess or fee under
any law

10a
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IAny sum payable by way of contribution to any
b [providentfundor superannuation fund orgratuity [10b
fund or anyotherfund for the welfare of employees

c Any sum payable toan employee asbonusor 10¢
commission for services rendered

JAny sum payable as interest on any loan or
borrowing from any public financial institution or a
State financial corporation or a State Industrial
investment corporation

10d

Any sum payable as interest on any loan or
borrowing from such class ofnon-banking financial
companies as may be notified by the Central
Government

da

[y

0dd

IAny sum payable as interest on any loan or
borrowing from any scheduled bank or a co-
e [operative bankotherthan a primary agricultural|10e
credit society or a primary co-operative agricultural
and rural development bank

—

JAny sum payable towards leave encashment 10f

IAny sum payable tothe Indian Railways for the use

of railway assets 10g

JAny sum payable to a micro or small enterprise
beyond the time limit specified in section 15 of the
Micro, Small and Medium Enterprises Development
lAct, 2006

10h

[Total amount allowable under section 43B (total of 10a to 10h)

10i

IJAny amount debited to profitand loss account ofthe previous year but disallowable

1 undersection43B

a [Any suminthe nature of tax, duty, cess orfee under

lla
any law

b |Any sum payable by way of contribution to any
providentfundor superannuation fund orgratuity |11b
fund or anyotherfund for the welfare of employees

¢ JAny sum payable toan employee as bonusor

L . 1llc
commission for services rendered

d [Any sum payable asinterestonanyloanor
borrowing from any public financial institution ora
State financial corporation or a State Industrial
investment corporation

11d

dalAny sum payable as interest on any loan or
borrowing from such class of non-bankingfinancial
companies as may be notified by the Central
Government, in accordance with the terms and
conditions ofthe agreement governing such loan or]
borrowing

11dg

e |Any sum payable as interest on any loan or
borrowing from any scheduled bank or a co-
operative bankotherthan a primary agricultural|1le
credit society or a primary co-operative agricultural
and rural development bank

f IJAny sum payable towards leave encashment 11f

g [Any sum payable tothe Indian Railways for the use

of railway assets l1g

h [Any sum payable to a micro or small enterprise
beyond the time limit specified in section 15 of the
Micro, Small and Medium Enterprises Development
lAct, 2006

11h

Total amount disallowable under Section 43B(total of 11a to11h)

11i

12 |Amountof creditoutstandingin the accountsin respect of

a [Union Excise Duty 12a

o

Service tax 12b
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¢ [VAT/salestax 12¢
d |Central Goods & Service Tax (CGST) 12d
€ [State Goods & Services Tax (SGST) 12e
f |Integrated Goods & Services Tax (IGST) 12f
9 [Union Territory Goods & Services Tax (UTGST) 12¢g
h JAny other tax 12h
i [Total amount outstanding (total of 12a to12h) 12j
13|aAmounts deemed to be profits and gains under section 33AB or 33ABA or 33AC 13
14]any amount of profit chargeableto tax under section 41 14
15|Amountof income or expenditure of prior period credited or debited to the profitand | 15
loss account (net)
16 [Amountof expenditure disallowed u/s 14A 16
W hetherassessee is exercising option under subsection 2A of section 92CETick) M
17|83 Yes O No 17
[If yes, please fill schedule TPSA]
PartA—QD Quantitative details (mandatory if liable for audit under section 44AB)
(a)|In the case ofa trading concem
1 |Openingstock 1
2 [Purchase during the previous year 2
3 [Salesduring the previousyear 3
4 |Closingstock 4
(%]
=
<
g 5 |Shortage/ excess, ifany 5
w
=
'_
fl: (b)|In the case ofa manufacturing concern
o
Z .
g 6 [Raw materials
(o4 alO peningstock 6a
b[Purchases during the previous year 6b
c|Consumption during the previous year 6c
d|Sales during the previous year 6d
e|Closingstock 6e
f|Yield finished products 6f
g|Percentage of yield 69
h[Shortage/ excess, ifany 6h
7 [Finished products/ By-products
alopeningstock 7a
blpurchase during the previous year 7b
c|quantity manufactured during the previous year 7c
disalesduringthe previous year 7d
elclosingstock 7e
flshortage/ excess, ifany 7f
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SCHEDULES TO THERETURN FORM (FILL AS APPLICABLE)

Details of Income from House Property (Please refer instructions) (Drop down to be provided indicating ownership of
Schedule HP property)

IAddress of property 1 Town/City State  |Country[PIN Code/ Zip code
1 HEEE
Is the property co-owned? O Yes ONo (if “YES” please enter following details)
|Assessee’s percentage of share in the property % I:I
Name of other C o-owner(s) PAN/Aadhaar No. of Co-owner (s) [Percentage ShareinProperty (%)
1
1
[Tick & the applicable [Name (s) of PAN/Aadhaar No. of Tenant(s) PAN/TAN/ Aadhaar No. of Tenant(s) (if TDS
option] Tenant(s) (if let [(Please seenote) credit is claimed)
O Letout out)
i [0 Deemed let out 1
@ 1
% Grossrent received orreceivable or lettablevalue
x A | (higher of the two, if let out for whole of the year; lower of the two if let out for part of | 1a
o the year)
L
g B [The amountof rent which cannotbe realized 1b
% C [Tax paidto local authorities 1c
D [Total (1b+1c) 1d
E |Annual value (1a - 1d) le
F |Annual value ofthe property owned (own percentage share x 1e) 1f
G [30%of 1f 1g
H |Interest payable on borrowed capital 1h
| [Total (1g +1h) 1i
J |Arrears/Unrealised rent received during the year less 30% 1j
K [Income from house property 1 (1f — 1i +1j) 1k
(fill up details separately for each property)
2 [Pass throughincome/ Lossifany * 2
Income under the head “Income from house property” (1k +2)
3 (if negative, take the figure to 2i ofschedule CYLA) 3
NOTE Furnishing of PAN/Aadhaar No. of tenant is mandatory if tax is deducted under section 194 -1B.
Furnishing of TAN of tenantis mandatory iftaxis deducted undersection 194-1.
| Schedule BP Computation of incomefrom business or profession
A [From business or profession other than speculative business and specified business
1 Profit before taxas perprofitand loss account (item 54, 62(ii), 63(ii), 64(iv), 65(iii) & 1
pd 66(iv) of PartA-P&L )
% Net profit orlossfrom speculative business includedin 1 (enter
@ ve sign in case of loss) [SI. No. 66iv of Schedule P&L]
LL
o 2a 2a
@
o
x - — - - -
(@] %b Net profit or Loss from Specified Business u/s 35AD included in %b
@ 1 (enter —ve sign in case of loss)
"'ZJ a [House property | 3a
§ b [Capitalgains |3b
> Income/ receipts credited to profit and | ¢ [Othersources |3c
8 loss account considered under other heads | i [Dividend income|3ci
Lulj 3 |of income or chargeable u/s 115BBF or
= chargeable u/s 115BBG orchargeable u/s | ;;(Otherthan cii
8 115BBH dividend income
= dlu/s115BBF  |3d
e u/s 115BBG 3e
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u/s 115BBH (net

f of Costof 3f (Item No. A of
IAcquisition, if Schedule VDA)
any)

Profitorlossincludedin 1, whichis referred to in section 44 AD/|
44ADA/A4AE 44B/ 44BB/ 44BBA | 44DA/ First schedule of
Income-tax Act(other than profitfrom life insurance business
referred to in section 115B) (Dropdown to be provided)

4a

Profit and gainsfrom life insurance business referredto in
section 115B

(=2

4b

Profit fromactivities covered under rule 7, 7A, 7B(1), 7B(1A)
land 8 (Dropdown to be provided)

4c

5 |Income credited to Profit and Loss account (included in 1) which is e xempt
a | Share of income from firm(s) 5a
b | Share of income from AOP/BOI 5b

Any other exemptincome (specify

¢ nature and amount)
i Ci
ii Cii
iii [Total (ci +cii) 5cii
d [Total exemptincome(5a+5b +5ciii) 5d|
6 [Balance (1-2a-2b-3a-3b-3c-3d-3e-3f-4a-4b-4c—5d) 6
a House 7a
property
b |Capitalgains |7b
Expenses debited to profit and loss ¢ [Othersources|7c
7 [account consideredunder other heads of d [u/s115BBF (7d
income/related toincomechargeable u/s | ¢ Ju/s115BBG |7e
115BBF/or u/s 115BBG or u/s 115BBH
u/s 115BBH
other than
f (Cost of 7
IAcquisition)
Expe nses debited to profit and lossaccount which relate to 8a
exemptincome
b Expense_s debited to p_roﬁt and lossaccount which relate to 8b
exemptincomeand disallowed u/s 14A (16 of Part A-Ol)
9 [Total (7a+7b+7c+7d+7e +7f+8a+8h) 9
0]Adjusted profitor loss (6+9) 10
11 |Depreciation and amortisation de bited to profitand loss account 11
12 |Depreciation allowable under Income-tax Act
i De pre'giation allowable under section 32(1)(ii) and 12i
32(1)(iia) (column 6 of Schedule-DEP)
ii [Depreciation allowable under section 32(1)(i) N
(Make your own computation refer Appendix-1A of IT 12ii
i1 [Total (121 + 12 12iii
13| Profitor loss after adjustmentfordepreciation (10 +11 — 12iii) 13

IAmounts debited to the profit and loss account, to the

extent disallowable under section 36 (6t of Part A-Ol) 14

IAmounts debited to the profit and loss account, to the

extent disallowable under section 37 (7j of Part A-Ol) 15

JAmounts debited to the profit and loss account, to the
extent disallowable under section 40 (8Aj of Part A-Ol)

(o2}

16

JAmounts debited to the profit and loss account, to the
extent disallowable under section 40A (9g of PartA-Ol)

~

17

IAny amount debited to profit and loss account of the
previousyear but disallowable under section 43B (11i of | 18
Part A-Ol)

o)

19 Interest disallowable under section 23 ofthe Micro, Small 19
and Medium Enterprises Development Act, 2006

20 |Deemed income under section 41 20
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Deemed income under section 32AC/ 32AD/ 33AB/|

21|33ABA/35ABA/35ABB/ 35AC/ 40A(3A)/ 33AC/ 72Al| 21
BOHHD/ 80-1A

22 |Deemed income under section 43CA 22

23 [|Any other item of addition under section 28to 44DB 23

24

IAny other income not included in profit and loss
account/any other expense not allowable (including
income from salary, commission, bonus and interest from
firms in which assessee is a partner)

25

Increase in profit or decrease inlosson account of ICDS
adjustments and deviation in method of valuation ofstock| 25
(Column 3a + 4d of Part A- Ol)

26

Total (14 +15+16+17 +18 +19 +20 +21+22 +23+24+25)

26

27

Deduction allowable under section 32(1)(iii) 27

28

JAmount of deduction under section 35 or 35CCC or
35CCD in excess ofthe amount debitedto profitand loss
account (item x(4) of Schedule ESR) (if amount deductible | 28
under section 350r 35CCC or 35CCD is lower than amount
debited to P&L account, it will go to item 24)

29

IAny amount disallowed undersection 40 in any preceding
previous year but allowable during the previous year(8B | 29
of Part A-Ol)

30

JAny amount disallowed under section 43B in any
preceding previous year but allowable during the previous | 30
ear (10i of Part A-O1)

31

IAny other amount allowable as deduction 31

32

Decrease in profitor increase inlosson account of ICDS
adjustments and deviation in method of valuation of stock| 32
(Column 3b + 4e of Part A- Ol)

33

Total (27+28+29+30+31+32)

33

34

Income (13+26-33)

34

35

Profitsand gains of business or profession deemed to be under -

i [Section44AD [62(ii) of schedule] 35i

ii |Section 44ADA [63(ii) of schedule] 35ii

iii |Section44AE[64(iv) of schedule] 35iii

iv [Section44B 35iv

v [Section44BB 35v

vi |Section44BBA 35vi

vii |Section 44DA 35 vii (item 4 of Form 3CE)

... |First Schedule of Income-tax Act (other
viii than 35viii

ix [Total (35ito35viii)

35X

36

Net profit orloss from business or profession other than speculative and specified
business

36

37

Net Profitor loss from business or profession other than speculative business and
specified business after applyingrule 7A,7B or 8, if applicable (Ifrule 7A, 7B or 8 is not
applicable, enter same figure asin 36) (If loss take thefigureto 2i of item E) (37a+37b +37c

A37

a [Income chargeable under Rule 7 37a

Deemed income chargeable under Rule 7A 37b

b
¢ [Deemedincome chargeable under Rule 7B(1) 37¢c
d [Deemed income chargeable under Rule 7B(1A) 37d

e |[Deemed income chargeable under Rule 8 37e

f |Income other than Rule 7A, 7B & Rule 8 (Item No. 36) [ 37f

38

Balance of income deemed tobe from agriculture, after applying Rule 7, 7A, 7B(1),
7B(1A) and Rule 8 for the purpose of aggregation of income as per Finance Act
[4c-(37a+37b+37¢c+37d+37¢)]

38

Computation of incomefrom speculative business

39

Net profit orloss from speculative business as per profit orloss account

39

40

IJAdditions in accordance with section 28 to 44DB

40
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41 [Deductionsin accordance with section 28 to 44DB 41
42 |Income from speculative business (if loss, take the figure to 6xvii of schedule CFL) B42

C [Computation of incomefrom specified business under section 35AD

43|Net profit orloss from specified business as per profit or lossaccount 43

44 |Additionsinaccordance with section 28 to 44DB 44

Deductionsinaccordance with section 28 to 44DB (other than deduction under section,- (i)
35AD, (ii) 32 or 350nwhich deduction u/s 35AD is claimed)

46 [Profitorlossfromspecified business 43+44-45) 46

47 |Deductions in accordance with section 35AD(1) 47

Income from Specified Business ( 46-47) (if loss, take the figure to 7xv
48]..

ii of schedule CFL)
49 Relevant clause of sub-section (5) of section 35AD which covers the specified business (to be selected c49
from drop down menu)
D [Income chargeableunder the head ‘Profits and gains from business or profession’ D
(A37+B42+C48)

E [Intra-head setoff of business loss of currentyear

45 45

C48

Income of current year (Fill this BUsiness loss set OﬁBusinessincomeremainingafter seft
Type of Business income | column only if figure is zero or off

(1) (2) ()=(1)-()
i Loss to be_ sgt off (_Fi Il this (A37)
rowonlyiffigureis

i Incgmefrom speculative (B42)
business

iii Incqmefrom specified (c48)
business

. |[Income from life insurance
iv . > (4b)
business under section

Sl.

v |Total loss set off (ii +iii+iv)

Vv |Loss remaining after set off (i —v)

Depreciation on Plant and Machinery (Other than assets on which full capital expenditure is allowable as de duction
underany other section)

Block of assets Plant and machinery
2 |Rate (%) 15 30 40 45
(i) (ii) (iii) (iv)

3a [Written down value on the firstday of
previous year

3b [Adjustment as per second proviso to
sub-section (3) of section 115BAC
(Refer to rule 5)

3 |Total (3a + 3b)

4 [Additionsfor a period of 180 days or
more in the previous year

5 |Consideration or other realization
duringthe previous yearout of3 or 4
Amounton which depreciation atfull
rate to be allowed ( 3+4 —5) (enter O, if

result is negative)

7 [Additionsfor a period of less than 180
days in the previous year

8 [Considerationorother realizations
during the year out of 7

9 [Amountonwhich de preciation at half
rate to beallowed (7 — 8) (enter 0, if
result in negative)

10 |Depreciation on 6 at full rate

11 |Depreciation on 9 at half rate

12 |Additional depreciation, if any, on 4
13 |Additional depreciation, if any, on 7

DEPRECIATION ON PLANT AND MACHINERY
[e2]
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14 |Additional depreciation relating to
immediately preceding year’on asset
put to use for less than 180 days
15 [Total depreciation*
(10+11+12+13+14)

16 |De preciation disallowed under section
38(2) of the I.T. Act (out of column 15)
17 |INet aggregate depreciation (15-16)
18 |Proportionate aggregate depreciation
allowablein the event of succession,
amalgamation, demerger etc. (out of
column 17)

19 |Expenditure incurredin connection
with transfer of asset/ assets

20 [Capital gains/ lossundersection 50*
(5 +8 —3-4-7-19) (enter negative
only if block ceases to exist)

21 [Written down value on the lastday of
previous year* (6+9 -15) (enter O if
result is negative)

| Schedule DOA Depreciation on other assets (Other than assets on which full capital e xpenditure is allowableas deduction)
1 [Blockof assets Land |Building (not including land)| Furniture and| Intangible Ships
fittings assets
2 [Rate (%) Nil 5 10 40 10 25 20
(1) (ii) (iii) (iv) V) (vi) (vii)

3 |Written down value on the firstday of
previousyear

4 |Additionsfor a period of 180daysor
more in the previousyear

5 |Consideration orotherrealization
duringthe previous yearout of 3 or

4
6 [Amountonwhich depreciation atfull
rate to be allowed (3+4 -5) (enter 0,
if result is negative)

7 |Additionsfor a period of less than 180
days in the previous year

8 [Considerationorother realizations
during the year out of 7

9 [Amountonwhich depreciation at half
rate to be allowed (7-8) (enter O, if
result in negative)

10 |Depreciationon 6 atfull rate

11 [Depreciationon9 athalf rate

12 [Total depreciation* (10+11)

13 |Depreciation disallowed undersection
38(2) of the I.T. Act (out ofcolumn 12)
14 |Net aggregate depreciation (12-13)

15 |Proportionate aggregate depreciation
allowablein the event of succession,
amalgamation, demergeretc. (out of
column 14)

16 |Expenditure incurred in conrection
with transfer ofasset/ assets

17 |Capital gains/ loss undersection 50

(5 +8-3-4-7-16) (enter negative only if
block ceases to exist)

18 |Written down value on the lastday of
previousyear*(6+9 -12) (enter 0 if
resultis negative)

DEPRECIATION ON OTHER ASSETS

| Schedule DEP Summary of depreciation on assets (Otherthan assets on which full capital expenditure is allowable as deduction
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_ underany other section)

Plantand machinery
SUMMARY OF

DEPRECIATION a [Block entitled for depreciation @ 15 per cent |la

ON ASSETS ( Schedule DPM — 17i or 18i as applicable)
b [Block entitled for depreciation @ 30 per cent |1b
( Schedule DPM — 17ii or 18ii as applicable)
¢ [Block entitled for depreciation @ 40 per cent |1c
( Schedule DPM — 17iii or 18iii as applicable)

d [Block entitled for depreciation @ 45 per cent
( Schedule DPM - 17iv or 18iv as applicable)

€ [Total depreciation on plantand machinery (1a +1b+1c +1d) 1C1

2 [Building (notincluding land)

a [Blockentitled for depreciation @ 5 per cent 2a
(Schedule DOA-14iior 15ii asapplicable)
Block entitled for depreciation @ 10 per cent 2b
(Schedule DOA- 14iii or 15iii asapplicable)
¢ [Blockentitled for depreciation @ 40 per cent 2c
(Schedule DOA-14ivor 15ivas applicable)

o

d [Total depreciation on building (total of 2a+2b + 2c) 2d

Furniture and fittings(Schedule DOA- 14v or 15v as applicable)

Ships (Schedule DOA- 14vii or 15vii as applicable)

3
4 lintangible assets (Schedule DOA-14vi or 15vi as applicable)
5
6

o o M W

Total depreciation ( 1e+2d+3+4+5)

| Schedule DCG Deemed Capital Gains on saleof depreciableassets

1 |Plantand machinery

a [Blockentitled forde preciation @ 15 per cent (Schedule| 1a
DPM - 20i)
b |Blockentitled fordepreciation @ 30 per cent 1b
(Schedule DPM — 20ii)

¢ [Blockentitled fordepreciation @ 40 per cent 1c
(Schedule DPM — 20iii)

d |Block entitled for depreciation @ 45 per cent
(Schedule DPM — 20iv)

e |[Total (1la+lb+1c+1d) 1d

2 [Building (notincluding land)

a [Blockentitled fordepreciation @ 5 per cent 2a
(Schedule DOA-17ii)
b |Blockentitled fordepreciation @ 10 per cent 2b
(Schedule DOA- 17iii)
¢ [Blockentitled fordepreciation @ 40 per cent (Schedulg 2¢
DOA- 17iv)

d [Total (2a+2b+2c) 2d

3 [Furniture and fittings ( Schedule DOA-17v) 3

4 |Intangible assets (Schedule DOA-17vi) 4

5 [Ships (Schedule DOA- 17vii) 5

6 [Total ( le+2d+3+4+5) 6

Schedule ESR Expenditure on scientific Research etc. (Deduction under section 350r 35CCCor 35CCD)

S| NgExpenditure ofthe nature|Amount, if any, debited to|[Amountof deduction allowabl{Amountof deduction in excessof the
referred to in section profit and loss account amount debited to profit and loss
1) 2) 3) account

@=3-2

i 35(1)(i)

i 35(1)(ii)
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iii 35(1)(iia)

iv 35(1)(iii)

v 35(1)(iv)

Vi 35(2AA)

vii 35(2AB)
viii 35CCC

ix 35CCD

X Total

NOTE Isrlﬁzijz?:gzduction is claimed under sections 35(1)(ii) or 35(1)(iia) or 35(1)(iii) or 35(2AA), please provide the details as pe

Schedule CG
Capital Gains

A [Short-term Capital Gains (STCG) (Sub-items4 & 5 are notapplicable for residents)

From sale of land or building or both (fill up details separately for each property)(in case of co-ownership, enter your share of capital

! gain)
Date of purchase/ DD/MM/YYYY Date of sale/transfer DD/MM/YYYY
acquisition
a i Full value of consideration received/receivable ai
ii alue of property as per stamp valuation authority aii
Full value of consideration adopted as per section 50C for the
iii purpose of Capital Gains [in case (aii) does not exceed 1.10 aiii
times (ai), take this figure as (ai), or else take (aii)]
b Deductions under section 48
Reduction as per clause (iii) of section 48 of the Act, read with .
i bi
» Rule 8AB
=
g ii Cost of acquisition without indexation bii
3
= iii Cost of Improvement without indexation biii
o
<
i iv Expenditure wholly and exclusively in connection with transfer biv
2
8 v Total (bi + bii + biii+biv) Bv
s
S c
8 Balance (aiii — bv) 1c
£
] d Deduction under section 54G/54GA (Specify details in item D below) 1d
i
2 ) ; Ald
[ e Short-term Capital Gains on Immovable property (1c — 1d)
f In case of transfer of immovable property, please furnish the following details (see note)
Address of
Name of PAN/Aadhaar | Percentage property, |Pin
S:No. buyer(s) No. of buyer(s) share Amount Country code|code State
ZIP code
NOTE » Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-1A or ig

quoted by buyer in the documents.
In case of more than one buyer, please indicate the respective percentage share and amount.

2 [From slumpsale

A
i Fair market value as per Rule 11UAE(2) 2ai
ii Fair market value as per Rule 11UAE(3) 2aii
iii Full value of consideration (higher of ai or aii) 2aii
B . S
Net worth of the under taking or division 2b
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C
Short term capital gains from slump sale (2Aiii-2B) A2d
3 From sale of equity share or unit of equity oriented Mutual Fund (MF) or unit of a business trust on which STT is paid under section
111A or 115AD(1)(b)(ii) proviso (for FII)
a . . 3a
Full value of consideration
b i i
Deductions under section 48
Reduction as per clause (iii) of section 48 of the Act, read with bi
: rule 8AB of the Rules !
ii
Cost of acquisition without indexation Bii
iii
Cost of Improvement without indexation Biii
iv
Expenditure wholly and exclusively in connection with transfer biv
\ Total (i +ii +iii+iv)
bv
c
Balance (3a — bv) 3c
Loss to be disallowed u/s 94(7) or 94(8)- for example if asset bought/acquired within
d 3 months prior to record date and dividend/income/bonus units are received, then 3d
loss arising out of sale of such asset to be ignored (Enter positive value only)
e Short-term capital gain on equity share or equity oriented MF (STT paid) (3¢ +3d) A3d
4 For NON-RESIDENT, not being an FIl- from sale of shares or debentures of an Indian company (to be computed with foreign
exchange adjustment under first proviso to section 48)
Al
a ISTCG on transactions on which securities transaction tax (STT) is paid )y
b STCG on transactions on which securities transaction tax (STT) is not paid b
5 |For NON-RESIDENTS- from sale of securities (other than those at A3 above) by an FI1l as per section 115AD
a i In case securities sold include shares of a company other than quoted shares
enter the following details
a [Full value of consideration received/receivable in respect off ia
unquoted shares
b |Fair market value of unquoted shares determined in the ib
prescribed manner
¢ |Full value of consideration in respect of unquoted shares ic
adopted as per section 50CA for the purpose of Capital
Gains (higher of aorb)
ii Full value of consideration in respect of securities other than aii
unquoted shares
i Total (ic +ii) aiii
b Deductions under section 48
i Reduction as per clause (iii) of section 48 of the Act, read with bi
rule 8AB of the Rules
ii Cost of acquisition without indexation Bii
lii Cost of improvement without indexation Biii
iv Expenditure wholly and exclusively in connection with transfer Bi
iv
Y Total (i +ii +iii+iv)
Bv
c Balance (5aiii — bv)
5¢c
Loss to be disallowed u/s 94(7) or 94(8)- for example if security bought/acquired
d ithin 3 months prior to record date and dividend/income/bonus units are 5d
received, then loss arising out of sale of such security to be ignored (Enter positive
lvalue only)
e Short-term capital gain on securities (other than those at A3 abowve) by an FIl (5¢ +5d) Ab5¢

6 |From sale of assets other thanat Al or A2 or A3 or A4 or A5 above

In case assets sold include shares of a company other than quoted shares
enter the following details

A i
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a [Full value of consideration received/receivable in respect off

unquoted shares 1a
b |Fair market value of unquoted shares determined in the ib
prescribed manner !
¢ |Full value of consideration in respect of unquoted shares
adopted as per section 50CA for the purpose of Capital ic
Gains (higher of a or b)
1 Full value of consideration in respect of assets other than B
unquoted shares all
iii Total (ic +ii)
aiii
B Deductions under section 48
i Reduction as per clause (iii) of section 48 of the Act, read with bi
rule 8AB of the Rules
ii
Cost of acquisition without indexation Bii
iii
Cost of Improvement without indexation Biii
v
Expenditure wholly and exclusively in connection with transfer biv
Total (i +ii +iii+iv) bv
Balance (6aiii — bv)
C 6¢
In case of asset (security/unit) loss to be disallowed u/s 94(7) or 94(8)- for example if
asset  bought/acquired within 3 months prior to record date and
D . . . . L. 6d
dividend/income/bonus units are received, then loss arising out of sale of such asset
[to be ignored (Enter positive value only)
£ Deemed short term capital gains on depreciable assets (6 of schedule- DCG) 6
e
f Deduction under section 54G/54GA 6f
g STCG on assets other than at A1 or A2 or A3 or A4 or A5 above (6¢ + 6d + 6e — 6f) A6

Amount deemed to be short term capital gains

Whether any amount of unutilized capital gain on asset transferred during the previous years shown below was deposited in the
Capital Gains Accounts Scheme within due date for that year?
O Yes O No O Notapplicable. If yes, then provide the details below

Sl Previous year inwhich Section under which New asset acquired/constructed Amount not used for
asset transferred deduction claimed in that new asset or remained
year unutilized in Capital
gains account (X)
Previous year in| Amount utilized out of
which asset | Capital Gains account
acquired/constru
cted
i 2020-21 54G/54GA
ii 2021-22 54G/54GA
iii 2022-23 54G/54GA

Amount deemed to be short term capital gains u/s 54G/54GA, other than at ‘a’

Amount deemed to be short term capital gains as per Section 45(4) read with Section 9B of the Act Sl.
NO|
.4h
7c |of
for
m
5¢
Amount deemed to be short term capital gains (Xi + Xii +Xiii +b +c) A7
Pass Through Income/Loss in the nature of Short Term Capital Gain, (Fill up schedule PTI) (A8a+ A8b + A8c) A8

Pass Through Income/Loss in the nature of Short Term Capital Gain,
chargeable @ 15%

A8a

Pass Through Income/Loss in the nature of Short Term Capital Gain,

chargeable @ 30%

A8Db
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chargeable at appli

Pass Through Income/Loss in the nature of Short Term Capital Gain,

cable rates

A8c

9 [Amountof STCG includedin Al - A8 but claimed as not chargeable to tax or chargeable at special rates in India as per DTAA
Rate as
per
Amoun| Item No. Al to| Country |Article Tretaty W:;tger Section Rat Applicable rate
SI. No. tof A8 abovein [ name & of rElelrlieirf obtained of I.T. ?_Ie:\a;fter [lower of (6) or
income| which included| Code |DTAA ' Act o Q)]
not (YIN)
chargeal
le)
(1) @ (©)) 4) ®) (6) ) ®) 9) (10)
|
1
a [Total amount of STCG claimed as not chargeable to taxin India as per DTAA A9
: . . . A9
b [Total amount of STCG claimed as chargeable to tax at special rates in India as per DTAA b
10 |Total Short-term Capital Gain (Ale+ A2c+ A3e+ Ada+ Adb+ ASe+ A6g+A7 + A8-A9a) A1
B |Long-term capital gain (LTCG) (Sub-items 6,7& 8 arenot applicable for residents)
1 From sale of land or building or both (fill up details separately for each property)(in case of co-ownership, enter your share of Capital
Gain)
[ Date of purchase/ acquisition | DD/MM/YYYY [ Date of sale/transfer [ DD/MMIYYYY |
i Full value of consideration received/receivable ai
ii alue of property as per stamp valuation authority aii
Full value of consideration adopted as per section 50C for the|
iii purpose of Capital Gains [in case (aii) does not exceed 1.10 aiii
times (ai), take this figure as (ai), or else take (aii)]
Deductions under section 48
i Reduction as per clause (iii) of section 48 of the Act, read with bi
rule 8AB of the Rules
ii Cost of acquisition bii
" iia Cost of acquisition with indexation biia
=
‘©
9 iib Total cost of improvement with indexation biib
[
=
8 (a) Costof Improvement
£
3
T (b)  Year of Improvement
§
(c) Costof Improvement with Indexation
JAdd Row
iii Expenditure wholly and exclusively in connection with transfer biii
iv Total (bi+bi+bii +biii ) biv
Balance (aiii — biv) 1c
Deduction under section 54EC/54G/54GA (Specify detailsin item D below) 1d
Long-term Capital Gains on Immovable property (1c — 1d) B1d

In case of transfer of immovable property, please furnish the following details (see note)
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Address of
PAN/Aadhaar |Percentage property, Pin
SNo. Name of buyer(s) No. of buyer(s) | share Amount Country code| code State
ZIP code
NOTE» Furnishing of PAN/Aadhaar No. is mandatory, if the tax is deduced under section 194-1A or i{

quoted by buyer in the documents.
In case of more than one buyer, please indicate the respective percentage share and amount.

2 |From slumpsale

i Fair market value as per Rule 11UAE(2) 2ai
a ii Fair market value as per Rule 11UAE(3) 2aii
iii Full value of consideration (higher of ai or aii) 2aiii
b Net worth of the under taking or division 2b
c Balance (2aiii — 2b) 2c
d Deduction u/s 54EC 2d
e Long term capital gains from slump sale (2c-2d) B24

3 |From sale of bonds or debenture (other than capital indexed bonds issued by G overnment)

a Full value of consideration 3a
b Deductions under section 48
: Reduction as per clause (iii) of section 48 of the Act, read bi
ith rule 8AB of the Rules
ii Cost of acquisition without indexation bii
iii Cost of improvement without indexation biii
v Expenditure wholly and exclusively in connection with Biv
transfer
[Total (bi +bii +biii+biv) bv
B34
c LTCG on bonds or debenture — (3a-bv)
4 |From sale of listed securities (other than a unit) or zero coupon bonds where proviso under section 112(1) is applicable
a Full value of consideration 4a
b Deductions under section 48
i Reduction as per clause (iii) of section 48 of the Act, read bi
ith rule 8AB of the Rules
li
Cost of acquisition without indexation bii
i
Cost of improvement without indexation biii
iv Expenditure wholly and exclusively in connection with Bii
transfer i
v
Total (bi + bii +biii+biv) bv
c Long Term Capital Gains on assets at B4 (4a— bv) 4c
5 From sale of equity share ina company or unit of equity oriented fund or unit of a business trust on which STT is paid under section
112A
. . . B5
Long-term Capital Gains on sale of capital assets at B5(Column 14 of schedule 112A)
6 For NON-RESIDENTS- from sale of shares or debenture of Indian company (to be computed with foreign exchange adjustment under
first proviso to section 48)
B6
LTCG computed without indexation benefit
7 For NON-RESIDENTS- from sale of, (i) unlisted securities as per sec. 112(1)©, (ii) units referred in sec. 115AB, (iii) bonds or GDR as

referred insec. 115AC, (iv) securities by FIl as referred to in sec. 115AD
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details

In case securities sold include shares of a company other than quoted shares, enter the following

a [Full value of consideration received/receivable in
respect of unquoted shares

b [Fair market value of unquoted shares determined in
the prescribed manner

¢ |Full value of consideration in respect of unquoted
shares adopted as per section 50CA for the purpose of
Capital Gains (higher of a or b)

Full value of consideration in respect of securities other than
unquoted shares

aii

Total (ic +ii)

aiii

Deductions under section 48

Reduction as per clause (iii) of section 48 of the Act, read
ith rule 8AB of the Rules

bi

Cost of acquisition without indexation

bii

Cost of improvement without indexation

biii

Expenditure wholly and exclusively in connection with
transfer

biiv

Total (bi + bii +biii+biv)

bv

c

Long-term Capital Gains on assets at 7 above in case of NON-RESIDENT (aiii-bv)

B74

For NON-RESIDENTS - From sale of equity share in a company or unit of equity oriented fund or unit of a business trust on which
STT is paid under section 112A

Long-term Capital Gains on sale of capital assets at B8 (Column 14 of 115AD(1)(b)(iii) proviso)

B8

From sale of assets where B1 to B8 above are not applicable

a

In case assets sold include shares of a company other than
quoted shares, enter the following details

a Full value of consideration received/receivable in
respect of unquoted shares

b Fair market value of unquoted shares determined
in the prescribed manner

c Full value of consideration in respect of unquoted
shares adopted as per section 50CA for the
purpose of Capital Gains (higher of a or b)

Full value of consideration in respect of assets other than
unquoted shares

aii

Total (ic +ii)

aiii

Deductions under s

ection 48

Reduction as per clause (iii) of section 48 of the Act, read
ith rule 8AB of the Rules

bi

Cost of acquisition with indexation

bii

Cost of improvement with indexation

biii

Expenditure wholly and exclusively in connection with
transfer

biiv

Total (bi + bii +biii+biv)

bv

Balance (aiii —bv)

9c

Deduction under section 54D//54G/54GA (Specify details initem D below)

9d

Long-term Capital

Gains on assets at B9above (9c-9d)

B 94

10

Amount deemed to be long-term capital gains

Whether any amount of unutilized capital gain on asset transferred during the previous year shown below was deposited in the
Capital Gains Accounts Scheme within due date for that year?
O Yes O No O Notapplicable. If yes, then provide the details below

Previous year in which asset transferred|

Section under which
deduction claimed in

New asset acquired/constructed

Amount not used for new
asset or remained unutilized
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Previous year in

Amount utilised

in Capital gains account (X)

W.hICh asset out of Capital
acquired/construd| R
Gains account
ted
i 2020-21 54D/54G/54GA
i 2021-22 54D/54G/54GA/54GB
iii 2022-23 54D/54G/54GA

b [Amount deemed to be long-term capital gains, other than at ‘a’

¢ |Amount deemed to be long term capital gains as per Section 45(4) read with Section 9B of the Act 10c|SlI.
NO|
. 4h
of
for
m
5¢
. . i L B1(
Amount deemed to be long-term capital gains (Xi + Xii + Xiii + b+c)
11 |Pass Through Income/Loss in the nature of Long Term Capital Gain, (Fill up schedule PTI) (B11lal+l1la2 + B11b) B1]

al Pass Through Income/ Loss in the nature of Long Term Capital Gain Bllal
chargeable @ 10% u/s 112A

- Pass Through Income/Loss in the nature of Long Term Capital Gain B1la2
chargeable @ 10% under sections other than 112A

b Pass Through Income/ Loss in the nature of Long Term Capital Gain B1lb
chargeable @ 20%

12 |Amountof LTCG included initems B1 to B11 but claimed as not chargeable to tax or chargeable at special rates in India as per DTAA
Rate as
Item No.B1 Tpert Wheth
Amoun| toB11 | Country . reaty ether Section Applicable rate
SI.No tof above in | name & Articleof | - (enter TRC of I.T Rate as per [lower of (6) or
T X which Cod DTAA NIL, if | obtained A t ! 1.T. Act 9
income . ic ode not (YIN) c 9]
included
chargeabl
e)
(1 @ ®) 4) ®) ) () ®) 9) (10)
|
1
a |Total amount of LTCG claimed as not chargeable to taxin India as per DTAA B12
a
b |Total amount of LTCG claimed as chargeable to tax at special rates in India as per DTAA B12b
13Total long term capital gain] [Ble + B2e + B3c+B4c+B5+B6 + B7c + B8+ B9e+ B10+B11-124] B13
C1 . i . . . . C1l
Sum of Capital Gain Incomes (9ii+ 9iii +9iv+9v +9vi + 9vii + 9viii of table E below)
C2) . . C2
Income from transfer of Virtual Digital Assets (Item No. B of Schedule VDA)
C3 C3
Income chargeable under the head “CAPITAL GAINS” (C1 +C2)
D . ) ) . . )
Information about deduction claimed against Capital Gains
1|In case of deduction u/s 54D/54EC /54G/54GA give following details
a Deduction claimed u/s 54D
i Date of acquisition of original asset ai dd/mm/yyyy
i Cost of purchase/ construction of new land or building for] aii
industrial undertaking
iii Date of purchase of new land or building aiii dd/mm/yyyy
iv IAmount deposited in Capital Gains Accounts Scheme before aiv
due date
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(iva)Date of Deposit (ivb) Account Number (ivc) IFS Code
ddmmvyyyy
\ IAmount of deduction claimed av
b Deduction claimed u/s 54EC
i Date of transfer of original asset )
bi dd/mm/yyyy
i IAmount invested in specified/notified bonds bii
(not exceeding fifty lakh rupees)
iii Date of investment biii dd/mm/yyyy
iv IAmount of deduction claimed biv
c Deduction claimed u/s 54G
i Date of transfer of original asset ci dd/mm/yyyy
i Cost and expenses incurred for purchase or construction of i
new asset
Date of purchase/construction of newasset in an area other ad/mm/
. than urban area e mmiyyyy
. IAmount deposited in Capital Gains Accounts Scheme before | .
iv civ
due date
(iva) Date of Deposit (ivb) Account Number (ivc) IFS Code
ddmm/yyyy
\ IAmount of deduction claimed cv
d Deduction claimed u/s 54GA
i Date of transfer of original asset fromurban area di dd/mm/yyyy
. [Cost and expenses incurred for purchase or construction of dii
" new asset "
iii Date of purchase/construction of newassetin SEZ diii dd/mm/yyyy
. IAmount deposited in Capital Gains Accounts Scheme before | .
iv div
due date
(iva) Date of Deposit (ivb) Account Number (ive) IFS Code
ddmmvyyyy
v IAmount of deduction claimed dv
R Total deduction claimed (1a + 1b + 1c + 1d) e
E
E Set-offof current year capital losseswith currentyear capital gains (excluding amounts included in A9a & B12a whichi1s NOT chargeable
under DTAA)
Gain of current year Current
i i i . . ear’s
Si Type of Capital .(F'” this colur_nn on!y Short term capital loss set off Long term capital loss set off v .
Gain if computed figure is capital
positive) gains
remainin|
g after
set off
(9=1-2-3-
4-5-6-7-
) DTA DTA 8)
15% | 30% |applicable rate| A 10% 20% A o
rates rates|remainin|
g after set
off
(9=1-2-34
4-5-6-7-8
1 2 3 4 5 6 7 8 9
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Loss to be set offf (A3e* (B4c*+ B5*+
(Fill this row if v |(ASe* (Ale*+ B7c*+ B8*+ (Ble*+
i [figure computed Adax + |A2c*+Adb*+A6gl A9b B9e* B2e*+B3c*+B6*+B9¢e*B12b
is Asg*) ABb*)|* +AT*+ABC* ) Bllal*+Blla2 + B10*+B11lb*)
negative) *)
i 1596 | (A3e™+ Ada*+ ABa~)
iiiehort 3004 (A5e*+ ABb*)
term
[ [capit icab (Ale™+
iv[| 93INIAPPICE0Y  Aacx+Adb*+Acg*
€ rate +AT*+ABC* )
DTAA
v rates ASD
(B4c*+ B5*+ B7/c*+
vi Long 10% B8*+ B9e*
e rm Bllal*+Blla2*)
| |capita (BIe*+
viifl gain[ 209 |B2e*+B3c*+B6*+B9e
+ B10*+ B11b*)
i rates
iXTotal oss setoff (il +ili+iv+v+vi+
\vii +viii)
x [Loss remaining after set off (i-ix)

The figuresof STCGinthistable (Ale* etc.) are the amounts of STC G computed in respective column (A1-A8)as reduced by the
amount of STC G not chargeable to tax orchargeable atspecial rates as per DTAA, which is includedtherein, if any.

The figuresof LTCG inthistable (Ble*etc.) are theamounts of LTC G computed in respective column (B1-B11)as reduced by the
amount of LTCG not chargeableto taxor chargeable at special ratesas per DTAA, which isincluded therein, if any.

HInformation aboutaccrual/receiptof capital gain

Type of Capital gain/Date

Upto 15/6
0]

16/6 to 15/9
(i)

16/9 to 15/12
(iii)

16/12
to
15/3

(iv)

16/3 to

31/3
V)

Short-term capital gains taxable at the rate of 15%
Enter value from item 5vi of schedule BFLA, ifany.

Short-term capital gains taxable at the rate of 30%
Enter value from item 5vii of schedule BFLA, ifany.

Short-term capital gains taxable atapplicable rates
Enter value from item 5viii of schedule BFLA, ifany.

Short-term capital gains taxable at DTAA rates
Enter value from item 5ix ofschedule BFLA, ifany.

[¢]

Long- term capital gains taxable atthe rate of 10%
Enter value from item 5x of schedule BFLA, ifany.

Long- term capital gains taxable atthe rate of 20%
Enter value from item 5xi ofschedule BFLA, ifany.

~

Enter value from item 5xii ofschedule BFLA, ifany.

Long- term capital gains taxable atthe rate DTAA rates

the rate of 30%

Enter value from item 17B ofschedule SI, ifany

Capital gainson transfer of Virtual Digital Assettaxable at]
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SIGEGIM From sale of equity share ina company or unitof equity oriented fundor unitof a business trust on which STTis paid under

112A section 112A
Share/ | 1SI | Name No. of Sale- Full Cost Cost If the Fair Total Expendit Total Bala
Unit N of the Shares/ price Value of of of long Market Fair ure deductio nce
acquir | Co | Share/ Units per Conside acquis | acquis term Value Mark wholly ns (6-
ed de Unit Share/ | ration-if ition ition capita per et and (7+12) 13)
Unit shares witho lasset | share/u Valu exclusive Item
are ut was nitas e of lyin 5 of
acquired index acquir on31% capit connecti LTC
onor ation ed Januar al onwith G
before Highe before y,2018 asset transfer Sche
31.01.20 rof 8 01.02. as dule
18 and 9 2018, per of
(Total Lower sectio ITR5
Sale of 6 n
Value) and 55(2)
(4*5) 11 (ac)-
-1f (4*1)
Shares
are
acquired
after
31.01.20
18-
please
enter
full
value of
consider
ation
(Col (Col (& (Col (Col 4) (Col (Col 6) (Col (Col (Col (Col 10) | (Col (Col 12) (Col 13) | (Col
1) la) ol 3) 5) 7) 8) 9) 11) 14)
2)
1
2
3
4
Add Rows
Total
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115AD(1)(b)(iii) proviso For NON-RESIDENTS - From sale of equity share ina company or unit of equity oriented fund or unit of a business trust on which STTis paid under section 112A

SI. | Share/unit | ISIN | Name No. of Sale- | Full Value of Cost of Cost of If the long | Fair Market | Total Fair | Expenditure Total Balance
No. acquired | Code | ofthe | Shares/ | price Consideration | acquisition | acquisition | term capital Value per Market wholly and | deductions (6-13)
Share/ | Units per -ifshares are without assetwas | share/unitas | Value of | exclusivelyin (7+12) Item 8 of
Unit Share/ | acquiredon | indexation acquired on 31% capital connection LTCG
Unit or before Higher of 8 before January,2018 assetas | with transfer Schedule
31.01.2018 and 9 01.02.2018, per section of ITR5
(Total Sale Lower of 6 55(2)(ac)-
Value) (4*5) and 11 (4*10)
-Ifsharesare
acquired
after
31.01.2018-
Please enter
full of
consideration
(Col (Col 1a) (Col | (Col3) | (Col4) | (Colb) (Col 6) (Col 7) (Col 8) (Col 9) (Col 10) (Col 11) (Col 12) (Col 13) (Col 14)
1) 2)
1
2
3
7
Add Rows
Total |

Schedule VDA

Income from transfer of Virtual Digital Assets
(Note: Details of every transaction are to be filled, wherein e very ‘transfer’is a transaction

Sl. No. Date of Acquisition Date of Transfer Head under which | Cost of Acquisition Consideration Income fromtransfer of Virtual Digital
income to be taxed | (In case of gift; Received Assets (enternil in case of loss) (Col. 6
(Business/Capital a. Enter the amount onwhich taxis - Col. 5)
Gain) paid u/s 56(2)(x) if any
b. In any other case cost to
previous owner)
(Col. 1) (Col. 2) (Col. 3) (Col. 4) (Col. 5) (Col. 6) (Col. 7)
Add Rows

A. Total (Sum of all Positive Incomes of Business Incomein Col.7)

(Item No. 3f of Schedule BP)

B.

Total (Sum of all Positive Incomes of Capital Gainin Col. 7)

(Item No.C2of Schedule CG)
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IScheduIe [ORl Income from other sources

1[Gross Income chargeable totax at normal applicable rates (la+1b+1c+1d+1e)

a [Dividends,Gross (ai +aii) la
i |Dividendincome otherthan (ii) ai
ii |Dividend income u/s 2(22)(e) aii

b [Interest,Gross (bi+bii + biii + biv+bv) 1b
i [From Savings Bank bi
ii[From De posits (Bank/ Post Office/ Co-operative) Society/) bii
ii{From Income-tax Refund biii
iv{In the nature of Pass through income/ | oss biv

(2]

i

O v|Others bv

5

o) ¢ [Rental income from machinery, plants, buildings,etc., Gross 1c

w

14 Income ofthe nature referred toin section 56(2) (x) which is chargeableto tax

w d P, 1d

T (di +dii +diii +div+dv)

|_

(@) i [Aggregate value of sum of money received without consideration di
B i In case immovable property is received without consideration, stamp duty dii
|| value of property

i In case immovable property is received forinadequate consideration, stamp| diii
duty value of property in excess of such consideration
iv In case anyother property is received without consideration, fair market div
value of property
In case anyother property isreceived forinadequate consideration, fair|
v - . . dv
market value of property in excess of such consideration
e |Any other income (please specify nature) le
Sl. Nature Amount
No.
1 Any specified sum received by a unit holder from a business trustduring the
previousyear as referred toin section 56(2)(xii)
Rows can be addedas required
2|Income chargeableat special rates (2ai +2aii +2b+2c+2d +2e related tosl. no.1)
ai Winnings from lotteries, crossword puzzles, races, card games etc. 2a
| chargeable u/s 115BB
aiflncome by way ofwinnings fromonline games chargeable u/s 115BBJ 2ab
b{Income chargeable u/s 115BBE (bi + bii + biii + biv+ bv + bvi) 2b
] i |Cash credits u/s68 bi
iilUnexplained investmentsu/s 69 bii
iiilUnexplained moneyetc. u/s 69A biii
iviUndisclosed investmentsetc. u/s69B biv
nvestmentsetc.u/s 69B
v|Unexplained expenditure etc. u/s 69C bv
vilAmountborrowedor repaid on hundi u/s 69D bvi
c|Any other income chargeable at special rate (total of ci to cxxii) 2¢c

Dividends received by non-resident (notbeing company) ci
or foreign company chargeable u/s 115A(1)(a)(i) other
than proviso to section 115A(1)(a)(A)
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Dividend received by non-resident (not being company) cia
or foreign company from a unitin an International
ia [Financial Services Centre, as referred to in sub-section
(1A) of section 80LA chargeableunder proviso tosection
115A(1)(a)(A)

Interest received from Govemmentor Indian concern on cii
foreigncurrency debts chargeable u/s 115A(1)(a)(ii)

. [Interest received from Infrastructure Debt Fund ciii
chargeable u/s 115A(1)(a)(iia)

Interest referred to insection 194LC(1) - chargeable u/s civ
115A(1)(a)(iiaa) @ 5%

Interest referred to in Proviso to section 194LC(1) cv
v |chargeable u/s 115A(1)(a)(iiaa)@4%

Interest referred to insection 194LD - chargeable u/g cvi

VI l115A(1)(a) iiab)

Distributed incomebeinginterestreferred to in section cvii

Vit 1941BA - chargeable u/s 115A(1)(a)(iiac)

Income from units of UTI or other Mutual Funds| cviii
viii|specified in section 10(23D), purchased in Foreign
Currency - chargeable u/s 115A(1)(a)(iii)

Income from royalty or fees for technical services| cix
ix [received from Government or Indian concern -
chargeable u/s 115A(1)(b) (A) & 115A(1)(b)(B)

Income by way of interest from bonds purchased in cX
foreign currency by non-residents - chargeable u/s 115AC

Income by way of dividend from GDRs purchased in cXi

X! foreign currency by non-residents - chargeable u/s 115AC

Income (otherthan dividend)received by an Fllin respectf  cxii
of securities (other than units referred to in section
115AB) - chargeable u/s 115AD(1)(i)

Xii

Income by way of interestreceived by an FIl on bonds onp  cxiii
xiii|Governmentsecurities referred to in section 194LD
chargeable as per proviso to section 115AD(1)(i)

Income received by non-residents sportsmen or sports cxiv

XV associations chargeable u/s 115BBA

Anonymous Donationsin certain cases chargeable u/s CXV
xv |115BBC

Income by way of royalty from patent developed and CXvi
registered in India - chargeable u/s 115BBF

XV

Income by way of transfer of carbon credits - chargeable|  cxvii

XM /s 115BBG

Investment Incomeof a Non-Resident Indian - chargeablgd  cxviii

XVii
u/s 115E

ix [L19AB(1)(@) - Incomein respectof units - off-shore fund|  cxix

Income being dividend received by an Fll in respect of CXX
XX |securities (other than units referred to in section 115AB) -
chargeable u/s 115AD(1)(i)

Income beingdividend received by a specified fund in CXXi
respect ofsecurities (other than units referred to in
section 115AB) - chargeable u/s 115AD(1)(i)

XX

Income (otherthan dividend) received by a specified fund  cxxii
i in respectof securities (other than units referred to in
section 115AB) - chargeable u/s 115AD(1)(i)

d Pass through income in the nature of income from other sources claimed as chargeable atspecial 2d
rates (drop down to beprovided)

e Amountincludedin 1 and 2 above, which is claimed as chargeable at special ratesin Indiaasper 26
DTAA (total of column (2) of table below)
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Item
No.1lai, ' Rate aSperWhether _ _
S| Amoun{lbto 1dCountny Article | Treaty TRC Section Applicable rate
‘| of [toNo.2aname &of DTAA(enter NIL, .~ lof L.T.| Rate as per I.T. Act | [lower of (6) or
No.|[. . : obtained
income|to 2d in| code if not (YIN) Act 91
which chargeable)
includeq
@] @ 3 4 () (6) |1 ® 9 (10)
1
1
Deductions under section 57 (other than those relating to income chargeable at special rates under 2a, 2b, 2¢c, 2
& 2¢)
AlExpenses/Deductions other than “C” 3a
B|Depreciation (available only ifincome offered in 1c) 3b
Interest expenditure on dividend u/s 57(i) (available onlyif
. . 3c
income offered in 1a)
ci|Eligible Interestexpenditure u/s 57(i) — computed value 3ci
d|Total 3d
41Amounts not deductible u/s58 4
5|Profits chargeableto tax u/s59 5
Net Incomefrom other sources 1(after reducing income relatedto DTAA portion)-3+4+5 (Ifnegative takethd 6
figure to 4i of schedule CYLA)
Income from other sources (other than from owning and maintaining race horses) (2 + 6) (enter 6 as nil, if 7
negative)
8|Income from the activity of owning race horses
a |Receipts 8a
b Deductions under section 57 in relation to receipts at 8a 8b
only
¢ |Amounts not deductible u/s 58 8c
g |Profitschargeableto tax u/s59 8d
e [Balance (8a-8b+8c +8d) (if negative takethe figure to 10 xvii of Schedule CFL) 8e
9 |Income under the head “Income from other sources” (7+ 8e) (take 8e asnil if negative) 9
1(Information aboutaccrual/receiptof income from Other Sources
SNo| Other Source Income | Upto 15/6/From 16/6 to 15/g| 'O 16/9 1 From 16/12t0) o oy 62 46 3173
15/12 15/3
O] (iM) (iii) (iv) v)

Income by way of winnings
from lotteries, crossword
puzzles, races, games, gambling,
betting etc. referred to in
section 2(24)(ix)

Income by way of winnings
from online gamesu/s 115BBJ

Dividend Income referred in Sl.
No 1a(i)

Dividend Income ufs
115A(1)(a)(i) other than proviso
to section 115A(1)(@)(A) @ 20%
(Including PTI Income)

Dividend income under proviso
to sec 115A(1)(a)(A) @10%
(Including PTI Income)

Dividend Income u/s 115AC @
10% (Including PTI Income)
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Dividend Income (other than
units referred to in section
115AB) received by a Fll u/s
115AD(1)(i) @ 20%(Including
PTI Income)

Dividend Income (other than
units referred to in section
115AB)received by a specified
fund u/s 115AD(1)(i) @ 10%
(Including PTI Income

Dividend income chargeable at

DTAA Rates

|Schedu|e CYLA

CURRENT YEAR LOSS ADJUSTMENT

Details of Incomeafter Set off of current yearlosses

SI1.No|Head/ Source of Income Income of current|{House property | Business Loss [Othersources loss| Current
year (Fill this loss of the (other than (other than loss year’s
column only if |currentyear set|speculation or| from race horses | Income
income is zero or off specified and amount remaining
positive) businessloss) off chargeable to special|after set off
the currentyear| rate of tax) of the
set off currentyear set off
1 2 3 4 5=1-2-3-4
Loss to be set off -
i |(Fill this rowonly, if computed (3of S:'r;‘;d“'e - (Zs‘éf?ef(;fﬁ': BEPC)’f (6 of Schedule-OS)
figure isnegative)
ii |House property (3 of Schedule HP)
Business (excluding Income
i from Iifeinsur_anc_e businessu/s (A37 of Schedule BP)
115B, speculation incomeand
income from specified business)
. Incqmefromlifeinsurance (3iv ofitem E of Sch.
iv [business BP)
u/s115B
. (3ii of item E of Sch.
v |Speculation income BP)
vi Specifiedbusinessincomeu/s [ (3iii of item E of Sch.
35AD BP)
vii Short-term capital gain taxable| ~(9ii of item E of
@ 15% Schedule CG)
.. |[Short-term capital gain taxable| (9iii of item E of
V' @ 30% Schedule CG)
ix Short-term capital gain taxable| (9iv of item E of
atapplicablerates Schedule CG)
« |atspecialrats ininciaasper | (24Ot Eof
DTAA Schedule CG)
. [Long term capital gain taxable | (9vi of item E of
X @ 10% Schedule CG)
xii Long term capital gain taxable | (9vii of item E of
@ 20% Schedule CG)
Long tG:*rmcaplFaI galpstaxable (9viii of item E of
xiii |at special rates in Indiaas per Schedule CG)
DTAA
Netincomefrom othersources
xiv |chargeable atnormal (6 of Schedule OS)
applicable rates
Profit from the activity of
XV |owningand maintainingrace |(8e of Schedule OS)
horses
Income from other sources
xvi [taxable at special ratesin India| (2e of Schedule OS)
as per DTAA
xvii [Total loss set off
xviii|Loss remaining after set-off (i — xvii)
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|Sch NI R]S WA Details of Incomeafter Set off of Brought Forward Losses of earlier years

BROUGHT FORWARD LOSS ADJUSTMENT

Sl.
No.

Head/ Source of Income

Income after
set off,ifany, of
current year’s
lossesas per 5

of Schedule

CYLA)

Brought forward
loss set off

Brought forward
depreciation set off

Brought
forward
allowance under
section 35(4) set
off

Current
year’s
income
remaining
afterset off

1

2

House property

(511 of Schedule
CYLA)

(B/f house property
loss)

Business (excluding
Income from life insurance
businessu/s 115B,
speculation income and
income from specified
business)

(5iii of Schedule
CYLA)

(Bffbusiness Toss,
other than
speculation or
specified business
loss) (Note: B/F loss
set off will be
restricted to
business income
excluding income
u/s 44BB)

Note: B/F depreciation set
off will be restricted to
business income excluding
income u/s 44BB)

Income from life insurance
businessu/s 115B

(5iv of Schedule
CYLA)

(B/f business loss,
other than
speculation or
specified business
loss)

Speculation Income

(5v of Schedule
CYLA)

(B/fnormal business
or speculation loss)

SpecifiedBusiness Income

(5vi of Schedule
CYLA)

(B/f normal business
or specified busines
loss)

vi

Short-term capital gain
taxable @ 15%

(' 5vii of
Schedule CYLA)

(B/f short-term
capital loss)

vii

Short-term capital gain
taxable @ 30%

(‘5viii of
Schedule CYLA)

(B/f short-term
capital loss)

viii

Short-term capital gain
taxable at applicablerates

(5ix of Schedule
CYLA)

(B/f short-term
capital loss)

Short-term capital gain
taxable at special rates in
India as per DTAA

(5x of Schedule
CYLA)

(B/f short-term
capital loss)

Long-term capital gain
taxable @ 10%

(5xiof Schedule
CYLA)

(B/f short-term or
long-term capital
loss)

Xi

Long term capital gain
taxable @ 20%

(5xii of Schedule
CYLA)

(B/f short-term or
long-term capital
loss)

Xii

Long term capital gains
taxable at special rates in
India as per DTAA

(5xiii of
Schedule CYLA)

(B/f short-term or
long-term capital
loss)

xiii

Net income from other
sources chargeable at
normal applicable rates

(5xiv of
Schedule CYLA)

Xiv

Profit from owning and
maintaining race horses

(5xv of Schedule
CYLA)

(B/flossfrom horse
races)

XV

Income from other sources
income taxableat special
rates in Indiaasper
DTAA

(5xvi of
Schedule CYLA)

XVi

Total of broughtforward loss set off

Xvii

Currentyear’s income remaining after setoff Total of (5i+5ii+ 5iii+5iv+5v+5vi +5vil +5viii +5ix+5x
+5xi +5Xii+ 5xiii + 5xiv+5xV)
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Schedule CFL

CARRY FORWARD OF LOSS

Details of Losses to be carried forward to future years

SI.| Assessment Date of Filing | House Loss from business other than loss from Loss from | Loss from Loss Short-term Long-term [ Loss from
No. Year (DD/MM/YYYY) | property | speculative business and specified business | speculative | specified | fromlife | capital loss | Capital loss [owningand
loss Brought Amount as Brought business | business | insurance maintaining
forward adjusted on forward business race horses
business loss| accountof | Business loss u/s 115B
opting for  |available for set
taxation under | off during the
section 115BAD year
or 115BAC(1A)
1 2 3 4 5a 5b 5c=5a-5b 6 7 8 9 10 11
i (2010-11
ii [2011-12
iii 12012-13
iv |2013-14
v [2014-15
vi [2015-16
vii |2016-17
vii[2017-18 _
ix [2018-19
X |2019-20
xi [2020-21
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xi

2021-22

Xiii

2022-23

Xiv

2023-24

XV

Total of earlier
year losses b/f

XVi

Adjustment of
abowve lossesin
Schedule BFLA

XVi

2024-25
(Currentyear
losses)

XViii

Currentyear
loss distributed
among the unit-|
holder
(Applicable for
Investment
fund only)

Xix

Currentyear
losses to be
carried
forward (xvii-
Xviii)

XX

Total loss
Carried
forward to
future years

(Xv-XVi +XiXx)

(2i of
Schedule
BFLA)

(2xvii of
Schedule
CYLA

(2ii of Schedule
BFLA)

(2iv of
Schedule
BFLA)

(2v of
Schedule
BFLA)

(2iii of
schedule
BFLA)

(2xiii of
Schedule
BFLA)

(3xvii of
Schedule CYLA)

(B42 of
Schedule
BP, if —ve)

(C48 of
Schedule
BP, if —ve)

(Adb of
Schedule
BP, if —ve

(2x+3x+4x+5x)
of item E of
Schedule CG)

(6x+7x+8x) of
item E of
Schedule CG)

(8e of
Schedule
0S, if —ve)
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Schedule UD Unabsorbed de preciation and allowance under section 35(4)
SI No| Assessment Depreciation Allowance under section 35(4)
Year Amount of Amount as Amount of Balance | Amount of Amount of | Balance
brought adjusted on [depreciationset-off carried brought [allowance set-off Carried
forward |account of opting |against the current forward to forward against the [forward to
unabsorbed [for taxation under| year income [the nextyea) unabsorbed | currentyear | the next
depreciation [section 115BAD or allowance income year
115BAC(1A)
@ B) ® 3(a) @ ®) ® @ ®
Current
i Assessment
Year
i
iii
iv
\Y Total (3xvi of BFLA) (4xvi of BFLA)
ISch edule ICDS Effect of Income Computation Disclosure Standards on profit
Increase in | Decreasein | Net effect
S.No. ICDS profit (Rs.) | profit (Rs)|  (Rs)
1) (2) (3) 4) (5)
| Accounting Policies
I Valuation of Inventories (other than theeffect of change in method of valuation u/s 145A, if
the same is separately reported at col.4d or 4e of Part A-Ol)
11 Construction Contracts
A\ Revenue Recognition
\Y Tangible Fixed Assets
\Y| Changes in Foreign Exchange Rates
Vi Government Grants
Vil Securities (other than the effect of changein method of valuation u/s 145A, if the sameis
separately reportedatcol.4d or 4eof Part A-Ol)
IX Borrowing Costs
X Provisions, Contingent Liabilities and Contingent Assets
X Total effect of ICDS adjustments on profit (I+1+1H+1IV+V+VI+VII+VIHIHIX+X)
Fchedule 10AA Deduction under section 10AA
:(( Deductionsin respect of units located in Special EconomicZone
S - - - -
(7', Sl Undertaking Assessmentyear in which uqlt begln's 19 Sl Amount of deduction
5 manufacture/produce/provide services
(23 UndertakingNo 1 (item 17 of Annexure A of Form
E a (-ndertakingNo. a 56F for Undertaking 1)
o (item 17 of Annexure A of Form
D .
o | b [UndertakingNo2 b [ 56F for Undertaking 2)
o c |Total deduction under section 10AA (a+b) c |

NS

| Schedule 80G

Details of donations entitled for de duction under section 80G

Donations entitled for 100% de duction without

DETAILS OF DONATIO

Eligible Amount of donation

A qualifying limit
PAN of Amount of donation
Name and address of donee 0 ount of donatio

Donee
Donationl?Onatlon Total
. in other .
in cash Donation

mode

Total
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Donations entitled for 50% de duction wi thout

B qualifying limit
Name and address of donee PAN ofi Amount of donation Elglb_le Amount of
Donee donation
Donation I?onatlon Total
. in other .
in cash Donation
mode
i
ii
iii [Total
c Donations entitled for 100% de duction subject to
qualifying limit
PAN of Amount of donation  [Eligible Amount of donation
Name and address of donee
Donee
Donation I?onatlon Total
. in other .
in cash Donation
mode
i
ii
iii [Total
D Donations entitled for 50% de duction subject to
qualifying limit
ARN Amount of donation  [Eligible Amount of donation
Name and address of donee PAN ofj(Donation
Donee|Referencs
Number
Donation I?onatlon Total
. in other .
in cash Donation
mode

iii [Total

Total donations (Aiii + Biii + Ciii + Diii)

| Schedule 80GGA

Relevantclause unden

| Details of donations forscientificresearch or rural development

S. Wr_]ich deduction is Name and PAN of Donee Amount of donation Eligible Amount of|
No/claimed (drop down toladdress of donee donation
be provided)
Donation in | Donation in other Total
cash mode Donation

[Total donation

Schedule Details of contributions made to political parties
80GGC
IAmountof contribution Eligible amount of Transaction Reference IFS code of Bank
S. No.[Date L
contribution number for UPI transfer on
Contribution|Contribution Cheque
in cash in other mode |Total Contribution number/IMPS/NEFT/RTGS
i
(add rows)
Total
contribution
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Schedule 80IAC Deduction in respect ofeligiblestart-up [to be filled only if answer to A19(g) is ‘Yes’]

SI. No. Date of Nature of Certificate numberas First AY in which Amountof deduction
incorporation business obtained from Inter deduction wasclaimed claimed for current
of Startup Ministerial Board of AY

Certification

(€ @) ® 4 ®) (6)

Schedule 80LA Deduction in respect of offshore bankingunitor IFSC

Sub-sectioninwhich deduction is claimed
SI. Type of Type of Authority Date of Registration First AY during Amountof
No. entity income ofthe | granting registration number whichdeductionis | deduction
unit registration claimed claimed for
currentAY
1 1@ (3) @) (5) (6) (@) (8)

(add row option tobe provided)

Total

| YN0 Details of donations to research associations etc. [deduction under sections 35(1)(ii) or35(1)(iia) or35(1)(iii) or 35(2AA)]

Name and address of donee PAN of Donee Amount of donation Higible Amount of
donation
Donationinl?onatlon Total
in other .
cash Donation
mode
i
i
iii [Total

| Schedule 80-1A Deductions under section 80-1A

L . Undertakingno]  (item 30 of Form 10CCB of the
Deductionin respect of profitsof anenterprise |al 1 undertaking)

a fr:;e”rt;id toinsection 80-IA(A)(7) Infrastructure 2 Undertakingno|  (item 30 of Form 10CCB of the
a 2 undertaking)

bi Undertakingno|  (item 30 of Form 10CCB of the
b Deduction in respect of profits of an undertaking 1 undertaking)

referred toin section 80-1A(4)(iv) [Power] b2 Undertakingno|  (item 30 of Form 10CCB of the
2 undertaking)

¢ |Total deductions under section 80-1A (al+a2 +bl +b2) c
|Schedule 80-1B Deductions under section 80-1B
Undertakingno)

Deduction in respect of industrial undertaking |al (30 of Form 10CCB of the undertaking)

a [located in Jammu & Kashmiror Ladakh Und t:\k'
[Section 80-1B(4)] a2 nder 9 Ing no'(30 of Form 10CCB of the undertaking)
Deduction in the case of undertaking which Undertaking no

. . . o (30 of Form 10CCB of the undertaking)
beginscommercial production or refining of 1

bl . - -

mineral oil [Section 80-1B(9)] b2 Undert;klng no.(30 of Form 10CCB ofthe undertaking)
Undertakingno, :

Deduction in the case of an undertaking cl 1 91430 of Form 10CCB ofthe undertaking

¢ |developingand building housing projects [Sectio -
80-1B(10)] 2 U”de”gk'”g N04(30 of Form 10CCB of the undertaking)
!:)eductloq in the case of_an undenaklngengaged a1 Undertaking no.(30 of Form 10CCB ofthe undertaking)
in processing, preservation and packaging of 1

d |fruits, vegetables, meat, meat products, poultry, | - {Undertakingnoj 5 ¢ £orm 10CCB of the undertaking)
marine ordairy products [Section 80-1B(11A)] 2

Deduction in the case ofan undertaking engaged e Undertakingno,

300fF 10CCB of the undertaki
e |in integrated business of handling, storage and 1 (30 of Form ofthe undertaking)
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transportation of food grains [Section 80-
IB(11A)]

e2

Undertakingno,
2

(30 of Form 10CCB of the undertaking)

—h

Total deduction under section 80-1B (Total ofal toe2)

]

DEDUCTION U/S 80-IC

| Schedule 80-1C or80-1E Deductions under section 80-1C or 80-1E

. (30 of Form 10CCB of thg
al [Undertakingno. 1 undertaking)
a [Deductioninrespect ofundertaking locatedin Sikkim - 3 (30 of Form T0CCE of thd
ac|Undertaingno. undertaking)
. (30 of Form 10CCB of thg
bl [Undertakingno. 1 undertaking)
b |Deduction in respect of undertaking locatedin Himachal Pradesh : (30 oFForm T0CCB of The
b2 [Undertakingno. 2 .
undertaking)
. (30 of Form 10CCB of the
cl [Undertakingno. 1 undertaking)
¢ |Deduction in respect of undertaking locatedin Uttaranchal - 3 (30 of Form 10CCB of The
cl [Undertakingno. undertaking)
d [Deductioninrespect ofundertakinglocatedin North-East
dal . (30 of Form 10CCB of the
i la Undertaking no. 1 undertaking)
a prssam da2 Undertaki 1 (30 of Form 10CCB of the
ndertaxingno. 4 undertaking)
dbl . (30 of Form 10CCB of the
db IArunachal Undertaking no. 1 undertaking)
Pradesh db2 . | (30 of Form 10CCB of the
Undertaking no. 2 undertaking)
dcl . (30 of Form 10CCB of the
' Undertaking no. 1 undertaking)
de Manipur e O orekane ] (30T Fomm 10CTB of fie
nde rtaking no. 2 undertaking)
ddi . (30 of Form 10CCB of the
_ Undertaking no. 1 undertaking)
dd Mizoram 54 Undermkimana (30 of Form 10CCB of the
ndertaxingno. 4 undertaking)
fF 1 B of th
del Undertakingno. 1 (300 ur?(;r:rtaokﬁcg;) ofthe
de |Meghalaya
de2 Unde rtaki 1 (30 of Form 10CCB of the
ndertakingno. 4 undertaking)
30 of F 10CCB of th
dft Undertaking no. 1 (30 of Form . otthe
df INagaland undertaking)
agafan a2 |, ] (30 ol Form T0CCB of e
Undertaking no. 2 undertaking)
dgl . (30 of Form 10CCB of the
) _ Undertaking no. 1 undertaking)
g [Tripura dg2 Unde rtaki | (30 of Form 10CCB of the
ndertakingno. 4 undertaking)
Total deduction forundertakings located in North-east (total ofdalto
dh dg2) Dh
e [Total deduction under section 80-1C or 80-IE(a +d + ¢ + dh) E

SR Deductions under section 80P

Natureof [ Income Amount
Business eligible
Code for
deduction
1 | Sec.80P(2)(a)(i) Banking/Credit Facilities to its members
2 | Sec.80P(2)(a)(ii) Cottage Industry
3 | Sec.80P(2)(a)(iii) Marketing of Agricultural produce grown by its members
4 | Sec.80P(2)(a)(iv) Purchase of Agricultural Implements, seeds, live-stocks or other articles
intended for agriculture for the purpose of supplying to its members.
5 | Sec.80P(2)(a)(v) Processing, without the aid of power, of the agricultural Produce of its
members.
6 | Sec.80P(2)(a)(vi) Collective disposal of Labourof itsmembers
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7 | Sec.80P(2)(a)(vii) Fishingor allied activities for the purpose of supplying toits members.

8 | Sec.80P(2)(b)Primary cooperative society engaged in supplying Milk, oilseeds, fruits or
vegetablesraised or grown by its members to Federal cooperative society engaged in
supplying Milk, oilseeds, fruits or vegetables/Gove mmentor local authority/Government
Company / corporation established by or under a Central, State or Provincial Act

9 | Sec.80P(2)(c)(i)Consumer Cooperative Society Other than specified in 80P(2a) or 80P(2b)

10 | Sec.80P(2)(c)(ii)Other Cooperative Society engaged in activities Other than specified in
80P(2a) or 80P(2b)

11 | Sec.80P(2)(d)Interest/Dividend from Investment in other co-operative society

12 | Sec.80P(2)(e)Income from Letting of godowns/ warehouses for storage, processing /
facilitating the marketing of commodities

13 | Sec.80P(2)(f)Others

14 | Total

|ScheduIeVI—A Deductionsunder Chapter VI-A

1 [Part B- Deduction in respect of ce rtain payments
a |80G b [BOGGA
c |80GGC
Total Deductionunder PartB(a+b+¢c) 1 |
» 2 |Part C- Deduction in respectof certain incomes
% d [80-1A (c of Schedule 80-1A) e [80-1AB
(l:) f [80-1AC ( 6 of Schedule 80-1AC) g [80-1B (f of Schedule 80-1B)
8 h [80-IBA i [80-1C/80-1E (e of Schedule 80-1C/ 80-1E
LéJ [ST.no. 5I(eiv) +51T of
- j [BOJJA k [BOJJAA Annexure to Form 10DA]
E
= I [8BOLA(1) (8 of Schedule 80-LA) | ™ 80LA(1A) (8 of Schedule 80-LA)
n [80P
[Total Deduction under Part C (total ofdton)
3 [Total deductionsunder Chapter VI-A (1+2) 3

|Schedu|e AMT Computation of Alternate Minimum Tax payable under section 115JC

1 [Total Income asper item 130f PART-B-TI 1

2 |Adjustment as per section 115JC(2)

a |Deduction Claimed under any section included in ChapterVI{ 2a
A under the heading “C.—Deductions in respectof certain
incomes”

b |Deduction Claimed u/s 10AA 2b

¢ |Deduction claimed u/s 35AD as reduced by the amount of
depreciation on assets on which such deduction is claimed
d |Total Adjustment (2a+2b+ 2c) 2d

3 |Adjusted Total Income under section 115JC(1) (1+2d) 3

a |Adjusted Total Income u/s115JC from units located in IFSC,ifany

b |Adjusted Total Income u/s 115JC from other Units (3-3a)

Tax payable under section 115JC(1) [(9%of (3a)+18.5%or 15%of (3b)asapplicable ])] (Inthe case
of AOP, BOI, AJP thisis applicable if 3 is greater than Rs. 20 lakh)

| Schedule AMTC Computation of tax creditunder section 115JD

1 |Taxunder section 115JC in assessment year 2024-25 (1d of Part-B-TTI) 1

2 [Tax under other provisions of the Actin assessmentyear 2024-25 (2gof Part-B-TTl) 2

3 Amountof tax againstwhich creditis available [enter (2—1) if 2 isgreater than 1, otherwise 3
enter0]

4 Utilisation of AMT credit Available (Sumof AMT credit utilized during the current year is subject to maximum ofamount mentioned
in 3 above and cannot exceed the sum of AMT Credit Brought Forward)
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S.No | Assessment Year AMT Credit IAMT CreditUtilised| Balance AMT
(AY) during the Current| Credit
(A) Assessment Year |Carried Forward
©) (D)=(B3) —(C)
Gross Set-off in earlier| Balance brought
(B1) assessment years|forward to the current
(B2) assessment year
(B3) =(B1) - (B2)
i [|2011-12
ii |2012-13
iii |2013-14
iv [2014-15
v |2015-16
vi [2016-17
vii [2017-18
viii |2018-19
ix [2019-20
x [2020-21
i |2021-22
ii |2022-23
wiii |2023-24
CurrentAY (enter1
xiv |-2, if 1>2 else enter
0)
xyv |Total
5 [Amountof tax creditunder section 115JD utilised during the year [total of item No. 4 (C)] 5
6 [Amountof AMT liability available for creditin subsequent assessment years [total of 4 (D)] | 6
Schedule SI
Sl Section/Description Special rate Income(i) Tax
No (%) thereon
(ii)
1 111Aor section 115AD(1)(ii)- Proviso (STC G on shareskequity oriented O 15 (part of 5vi of
E MF on which STTpaid) Schedule BFLA)
04 i . O 30 (part of 5vii of
3:' 2 [115AD (STCG for FllIs on securitieswhere STT not paid) Schedule BFLA)
O 3 9 . CG onlisted ities/ units without i ndexati O 10 (part of 5x of
m 112 proviso (LTCG on listed securities/ units without i ndexation) Schedule BFLA)
(%]
. . . art of 5xof Schedulg
4 [112(1)(c)(iii) (LTCG for non-residenton unlisted securities) O 10 P BFLA)
. . . . 10 (part of 5x of
5 |115AB (LTCG for non-resident on units referredin section115AB) O Schedule BFLA)
- 10 (part of 5x of
6 |115AC (LTCG for non-residenton bonds/GDR) O Schedule BFLA)
o 10 (part of 5x of
7 |115AD (LTCG for Fll on securities) O Schedule BFLA)
8 [112 (LTCG onothers) O 20 (5xi of Schedule
9 112A or section 115AD(1)(b)(iii)-Proviso (LTC G onsale of sharesor 10 (5x of Schedule
units onwhich STTis paid) BFLA)
. . . (part of 5ix of
10 |STCG chargeable atspecial ratesin Indiaas per DTAA O Schedule BFLA)
11 [LTCG Chargeable atspedial rates in Indi DTAA H (part of Sxii of
argeable atspecial ratesin Indiaas per Schedule BFLA)
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) . . . O (5iii of Schedule
12 |115B (Profitsand gains of life insurance business) 12.50
BFLA)
115AC (Income by way of interest received by a non-resident from 0 10 (part of 2¢cx of
13a|bonds purchased inforeign currency) Schedule OS)
13b 115AC (Incomeby way of dividend received by non-resident from GDR O 10 (part of 2cxiof
purchasedin foreign currency) Schedule OS)
14 1115BB (Winnings from lotteries, puzzles, races,gamesetc.) O 30 (2ai of Schedule OS)
15 [115BBJ (Winnings from onlinegames) a 30 (2aii of Schedule OS)
16 |115BBE(Incomeundersection 68,69,69A, 69B,69C or 69D) O 60 (2b of Schedule OS)
17 |115BBF (Income from patent)
a |Income under head business or profession O 10 (3d of Schedule BP)
b |[Income under head othersources [m] 10 (2cxv of Schedule OS
18 [115BBG (Income from transfer of carbon credits)
a [Incomeunder head business or profession O 10 (7e of Schedule BP)
b [Income under head othersources O 10 (2cxvi of Schedule
19 | 115BBH-Tax on Income from Virtual Digital asset
a. Income under head business or profession O 30 3f of Schedule BP
b. Income under head Capital Gain a 30 (C2 of Schedule CG
20 e (part of 2cviii of
115A(1)(b) (A) & 115A(1)(b)(B) (Income of a non-resident from Royalty] O 10 Schedule 0S)
21 [Income from other sources chargeable atspecial ratesin India as per | (part of 2e of
DTAA Schedule OS)
2o |Pass Through Income in the nature of Short Term Capital Gain ] 15 (part of 5vi of
chargeable @ 15%u Schedule BFLA)
23 Pass Through Income in the nature of Short Term Capital Gain O 30 (part of 5vii of
chargeable @ 30% Schedule BFLA)
24 Pass Through Income in the nature of Long Term Capital Gain O 10 (part of 5x of
chargeable @ 10% Schedule B_FLA)
25 Pass Through Income in the nature of Long Term Capital Gain [m] 10 (part of 5ix of
chargeable @ 10%- u/sotherthan 112A Schedule BFLA)
26 Pass Through Income in the nature of Long Term Capital Gain O 20 (part of 5xi of
chargeable @ 20% Schedule BFLA)
Pass through income in the nature of income from other sources
27 |chargeable atspecial rates (2d of Schedule OS)
2g |ANY other income chargeable atspecial rates (Please choose from a (part of 2c of
dropdown menu) Schedule OS)
Total
| Schedule IF Information regarding partnership firmsin which you are partner
Number of firmsin which you are partner
Whether Amount of Capital balance
T N fth Whether the | section 92E Pe;(;]entage share 'fr.‘ the on 3:';1“ l\]{l_arch
Q | si| NameOole | pANofthefirm | firm isliable for | isapplicable |~ >ar¢ profit In the firm
X No. audit?(Yes/No) | to firm? in the profit I 1"
=4 (Yes/No) | of the firm
pd
=M 1
nd
>al 2
@
o 3
4 | Total
| Schedule El Details of Exempt Income (Income notto be included in Total Income or notchargeable totax)
1 |Interestincome 1
0 o | i Gross Agricultural receipts (other thanincome to be excluded under i
2 rule 7A, 7B or 8 of I.T. Rules)
LZ) ii |Expenditure incurred on agriculture i
E iii |Unabsorbed agricultural loss of previous eight assessmentyears iii
E iv Agricultural income portion relatingtoRule7, 7A,7B(1), 7B(1A) and 8 iv
ﬁ (from SI.No. 38 of Sch. BP)
v |Net Agricultural income for the year (i —ii—iii +iv) (enter nil if loss) 2
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Vi

In case the net agricultural income forthe year exceeds Rs.5 lakh, please fumish the following
details (Fill up details separately for each agricultural land)

a [Name ofdistrictalongwith pin code inwhich agricultural land is located

b [Measurement ofagricultural land in Acre

¢ |Whetherthe agricultural land isowned or held on lease (drop down to be provided)

d |Whetherthe agricultural land isirrigated or rain-fed (drop downto be provided)

3 |Other exempt income (please specify) (3a+3b)

Income u/s 10(23FB)or 10(23FBA)or 10 (23FC)or 10(23FCA) or
10(23FE) or 10(23FF) or 10(4D) (Please provide details of
Acknowledgement Number and Date of Form Filed if10(23FF) and 10(4D),

the nature of income to be provided in utility

a | . 3a
is claimed))
Add row option and drop down to be provided in utility for each section
separately

b Any other Income (Specify nature) — Add row option with free text to enter3b

4 [Income claimed as not chargeable to tax as per DTAA

Sl. No. |JAmountof income

Nature of
income

Country
name & Code

Article of
DTAA

Head of
Income

Whether TRC
obtained
(YIN)

Il [Total Income from DTAA not chargeable to tax

5 [Pass through income claimed as not chargeable to tax (Schedule PTI)

6 [Total (1+2+3+4+5)
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Schedule Pass Through Income details from business trust or investment fund as per section 115UA, 115UB
PTI

SL Investment Name of PAN of Sl. Head of income Current | Share of Net TDS on
entitycowred | business the year current Income/Loss such
by section trust/ business income | year loss 9=7-8 amount,
115UA/15UB | investment trust/ distributed if any
fund investment by
fund Investment
fund
1 2 3 4 5 6 7 8 10
1. i House property
ii | Capital Gains
a Short term
ai | Section 111A
aii | Others
b Long term
w bi | Section 112A
CEJ bii | Sections other
O than 112A
Z iii | OtherSources
I a Dividend
9 b_| Others
(e} iv_| Income claimed to be exempt
x a_ | uls 10(23FBB)
= b [ u/s
a C u/s
E 2. i House property
ii | Capital Gains
a Short term
ai | Section 111A
aii | Others
b Long term
bi | Section 112A
bii | Sections other
than 112A
iii | Other Sources
a Dividend
b Others
iv | Income claimed to be exempt
a u/s 10(23FBB)
b U/S weveennnnnnnnn
o U/S ceverennnes

NOTE Pleaserefer tothe instructions for filling out this schedule.
>

Schedule-TPSA

Details of Tax on secondary adjustments as per section 92CE(2A) as per the schedule provided in e-filing utility

Amountof primary adjustments on which option u/s 92CE(2A) isexercised & such
1 | excessmoney hasnotbeen repatriated within the prescribedtime (please i ndicate the
total ofadjustments made in respectof all the AYs)

a | Additional Income tax payable @ 18%on above

b | Surcharge @12%on “a”

¢ | Health & Education cesson (a+b)

d | Total Additional tax payable (atb+c)

3 | Taxes paid

4 | Nettax payable (2d-3)

Date(s) of
deposit of
taxon
secondary
adjustment
sas per
section
92CE(2A)

Date 1

Date 2

Date 3 Date 4

Date 5

Date 6

(DDIMMIYYY
Y)

(DDIMMIYYY
Y)

(DDIMMIYYY | (DD/MMIYYY
Y) Y)

(DDIMMIYYY
Y)

(DDIMMIYYY
Y)

Name of
6 | Bankand
Branch

BSR Code

Serial
8 | number of
challan

g | Amount
deposited

TAX ON SECONDARY ADJUSTMENTS ASPER SECTION

92CE(2A)
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| Schedule 115TD Accreted income under section 115TD

1

Aggregate Fair MarketVValue (FMV) of total assets of specified person

2

Less: Total liability of specified person

3

Net value of assets (1 - 2)

(i

~

section10(1)

FMV of assets directlyacquired out ofincome referred to in

4i

(i)

FMV of assets acquired during the period from the date of
creation or establishment to the effective date of

registration/provisional registration u/s 12AB, ifbenefitu/s 11
and 12 not claimed during the said period

4ii

(iii)section 115TD(2)

FMV of assets transferred in accordance with third provisoto

4iii

(iv)|Total (4i +4ii + 4iii)-

4iv

Liabilityin respect of assetsat 4 above

Accreted income aspersection 115TD [3 — (4iv—5)]

Additional income-tax payable us 115TD at maximum marginal rate

Interest payable u/s 115TE

Ol | N O] O

Specifieddate u/s 115TD

5
6
7
8
9

Additional income-tax and interest payable

10

11

Tax and interest paid

11

12

Net payable(10- 11) (Enter O if negative)

12

13

Date(s) of depositof taxon accreted income

Date 1

DD/MM/YYYY DD/

Date 2
MM/YYYY

Date 3
DD/MM/YYYY

14

Name of Bank and Branch

15

BSR Code

16

Serial number ofchallan

17

Amountde posited

| Schedule FS|

Country
Code
(dropdown
to be
provided
inthee-
filing
utility)

SI.

Details of Incomefrom outside Indiaand tax relief (available only in case of resident)

Taxpayer [Sl.[Head of income
Identification

Number

Income from
outside India
(includedin PART|
B-TI)

Tax payable on
such income
under normal
provisions in
India

Tax paid
outside Indig

Tax relief
available in
India
(e)=(c) or (d)
whichever is
lower

Relevantarticlg

of DTAAif
relief claimed|
u/s 90 or 90A

(a)

(b)

(© (d)

(e)

()

i |House Property

Businessor
Profession

i [Capital Gains

O thersources

Total

INCOME FROM OUTSIDE INDIA AND TAX RELIEF

i |House Property

Businessor
Profession

i [Capital Gains

O thersources

Total

Please refer to the instructions for filling out this schedule.
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| Schedule TR Details Summary of tax relief claimed for taxes paid outside India (available only in case of resident)
< 1 |Detailsof Tax relief claimed
o Country Code Taxpayer Total taxespaid outside Indial Total tax relief available [Sectionunder which relief
P Identification [(total of (c)of Schedule FSI in|(total of (e)of Schedule FS1in claimed
g Number respect of each country) respect of each country) | (specify 90, 90A or 91)
@ (@ (b) (c) (d) (e)
>
(@]
a)
<
i Total
< Total Tax reliefavailable in respect of country where DTAA is applicable (section 90/90A) (Part
£ | 2 bftotalof1(d)) 2
CL-E 3 Total Tax reliefavailable in respect of country where DTAA is not applicable (section 91) (Part 3
w of total of 1(d))
% 4 W hetherany tax paid outside India,on which tax reliefwas allowed in India, has been 4 Yes/No
'S:J refunded/credited by the foreign tax authority during the year? If yes, provide the details be low
X

a [Amountof tax refunded| b |Assessmentyear in which tax relief allowed in India |
Please refer to the instructions for filling out this schedule.

TA

Schedule FA Details of Foreign Assetsand Income from any source outside India

Al [Detailsof Foreign Depository Accounts held (including any beneficial interest) at any time duringthe calendar year ending
on 31st December, 2023)

S| [Country| Country |Name of | Address| ZIP Account Status Account Peak |Closin| Gross
name code financial of code | number opening date [balance| g interest
0 institutio|financial during |balanc|paid/credit
n institutio the e ed to the

n period account
duringthe

period

@ @ ®) 4) ®) (6) ) ® ©) (10) (11) (12)

(0]
i

Details of Foreign Custodial Accounts held (including any beneficial interest) at any time during the calendar yearendingon

2 A2 31st December, 2023
% SINgCountr] Country |Name of | Address | ZIP [Accoun| Status [Account| Peak [Closing Gross amount
< y name code financial of code t opening | balance |balance| paid/credited to the
S institutio|financial numbe date during account during the
i n institution r the period
% period (drop down to be
I provided specifying
% nature of amount viz.
@ interest/dividend/proceed
3 s from sale or redemption
i of financial assets/ other
o income)

O] @ @) @) G 6o e @ [ @ |a (12)

(i)

(i)

A3 Details of Foreign Equity and Debt Interestheld (including any beneficial interest) in any entity at any time during

the calendar year ending on 31st December, 2023
SINgCountr] Country |Name of| Address | ZIP [Nature| Date of| Initial Peak [Closin|Total gross| Total gross

y name code entity |ofentity| code of |acquirin| value of [ value of | ¢ amount | proceeds
entity | g the the [investme|value [paid/credite|from sale or
interest{investme[ntduring dwith [redemption
nt the respect to of
period the holding|investment

during the| during the
period period
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] @ (3) 4) (5) ® | M (8) 9) (10) | (11) (12) (13)
(i)
(ii)
Details of Foreign Cash Value Insurance Contractor Annuity Contract held (including any beneficial interest) at any time
A4 . .
during the calendar year ending on 31st December, 2023
SINg Countr] Country | Name of financial [ Address of [ ZIP |Date of contract| The cash value or|Total grossamount]
y name code institutionin which| financial code surrender value of| paid/credited with
insurance contract| institution the contract respect to the
held contract during the
period
@O @ 3 (4) (5) (6) (M (®) (9
M
(ii)
B [Detailsof Financial Interest in any Entity held (including any beneficial interest) at any time during the calendar year
ending on 31st December, 2023
S| No[Country| Zip [NaturfName and| Nature of |Date since| Total Income |Nature [Income taxable and offered in
Name |Cod| e of |Address | Interest- held |Investmejaccruedfrom| of this return
andcode| e [entity| of the Direct/ nt (at |such Interest{Income [Amoun|Schedule Item
Entity |Beneficial cost) (in t where |number of
owner/ rupees) offered | schedule
Beneficiary
2 (2a) [(2b)| (3) 4) (5) (6) (M (8) 9 | (10) (11) (12)
(M)
(ii)
C |Detailsof Immovable Property held (including any beneficial interest) at any time during the calendar year ending on
31st December, 2023
S| No[Country|ZIP [Addressof(Ownershi| Date of Total Income [Nature of |Income taxable and offered in
Name [code| the p- acquisitiolnvestment (at|derived from| Income this return
and code Property | Direct/ n cost) (in rupees)the property Amount|Schedule {Item number
Beneficial where |of schedule
owner/ offered
Beneficiar
y
1) | (28 (@] () 4) (5) (6) (M (8) 9) (10) (11)
(i)
(i)
D |[Detailsof anyother Capital Asset held (including any beneficial interest) at any time duringthe calendar year ending on
31st December, 2023
S| No|Country Nature [Ownership-| Date of Total Income  |Nature of [Income taxable and offered in
Name Zip of Direct/ Jacquisitio[lnvestment (at[derived from| Income this return
andcode| Code | Asset [Beneficial n cost) (in the asset IAmountSchedule [Item number
owner/ rupees) where |of schedule
Beneficiary offered
1| @ | @b | @) 4) (5) (6) (7 (8) 9 | @0 (11)
(i)
(ii)
E [Detailsof account(s)inwhich you have signing authority held (including any be neficial interest) at any time calendar year
ending on 31st December, 2023 and which has not been included in A to D above.
S| No| Name of | Addressof | Zip [ Name of|Account| Peak Whether If (7)is [If (7)isyes, Income offered in
the the ~|Code| the |Number| Balance/ income yes, this return
Institution| nstitution account Investment | accruedis |Income
in which holder during the |taxableinyour |accrued
the year (in hands? in the
account is rupees) account
held
IAmountSchedule {Iltem number
where [of schedule
offered
1) (2) (3a) |(Bb)| (4) (5) (6) (7) (8) (9) | (10) (11)
(i)
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(i)

Details of trusts, created under the laws ofa country outside India, in which you are a trustee, be neficiary or settlor

Sl No

Country| Zip| Name [Name| Name |Name and| Date
Name |Cod| and and and |address of| since
and e |address |addres| address|Beneficiari|position
code of the | sof |of Settlon es held

trust [trustee)

s

Whether |If(8)isyes,
income Income
derivedis derived
taxable in | from the
your hands?| trust

If (8) is yes, Income offered in
this return

Amount

Schedul
e where
offered

Item
number of
schedule

(1)

(2a) |(2b)] (3) (4) (5) (6) (7

(8) (9)

(10)

(11)

(12)

O]

(i)

Details of any other incomede rived from any source outside India which isnot included in,- (i) items A to F above and, (ii)

income under the head business or profession

SI No

Country Name and address of

Name Zip Income Nature of |Whether taxable

the person from

and Code whom derived

code

derived income in your hands?

If (6) is yes, Income offered in
this return

Amount

Schedul
e where
offered

Item
number of
schedule

1)

(22) | (2b) ®3) (4) () (6)

Q)

(8)

9)

M

(ii)

NOTE » Please refer to instructions for filling out this schedule.

SI. No.

|Schedu|e [€87] INFO RMATION REGARDING TURNO VER/GROSS RECEIPTREPORTED FOR GST

GSTIN No(s). Annual value ofoutward supplies as per the GST return(s) filed

@

6

@)

SOF

| NOTE »

Please furnish the information above for each GSTIN No. sep

arately

PART-B

| PartB-TI Computation of total income
1 [Income from house property (3 of Schedule-HP) (enter nil ifToss)

2 |Profitsand gains from business or profession

Profitsand gains from business other than speculative businesq 2i

and specified business (A37 of Schedule BP) (enter nil if loss)

Profitsand gains from speculative business (3(ii) of table E of | 2ii

Schedule BP) (enter nil if loss and carry this figure to Schedule
CFL)

Profitsand gains from specified business (3(iii) of table E of2
Schedule BP) (enter nil if loss and carry this figure to Schedule
CFL)

iv

Income chargeable totax at special rate (3d, 3e,3f and 4bof |2jv

Schedule BP)

\"

Total (2i +2ii+2iii + 2iv) (enter nil, if lossand carry this figure of loss to Schedule CYLA)

2v

3 |capi

tal gains

TOTAL INCOME

a

Shortterm

Short-term chargeable @ 15% (9ii of item E of schedule

' lco)

ai

Short-term chargeable @ 30%o (9iii of item E of schedule
CG)

aii

Short-term chargeableat applicable rate (9iv of item E of
schedule CG)

aiii

Short-term chargeableat special ratesin Indiaasper
DTAA (9v ofitem E of Schedule CG)

aiv

v [Total Short-term (ai +aii +aiii +aiv) (enter nil if loss)

av

Long-term

Long-term chargeable @ 10% (9vi ofitem E of Scheduld

i bi

CG)
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.. [Long-term chargeable @ 20% (9vii ofitem E of Scheduld .
ii bii
CG)
iii Long-term chargeable atspecial ratesin Indiaas per biii
DTAA (9viii of item E of schedule CG)
iv [Total Long-term (bi +bii +biii) (enter nil if loss) biv
¢ [Sum ofShort-term/ Long-term capital gains (3av + 3biv) (enter nil if loss) 3c
d [Capital gain chargeable @ 30%u/s 115BBH (C2 of schedule CG) 3d
e [Total capital gains(3c+3d) 3e
4 [Income from other sources
a |Netincomefrom othersources chargeableto tax at normal| 4a
applicable rates ( 6 of Schedule OS) (enter nil if loss)
b |Income chargeableto tax atspecial rate (2of Schedule 0S) | 4b
¢ (Income from the activity of owning and maintainingrace | 4c
horses (8eof Schedule OS) (enter nil if loss)
d [Total (4a+4b +4c) 4d
5 [Total of headwise income (1 +2v+ 3e +4d) 5
6 [Losses ofcurrentyear to be setoffagainst5 (total of 2xvi, 3xvi and 4xvi of Schedule CYLA) 6
7 Balance after set off of current yearTosses (5—6) (total of serial no (ii), (iii), (iv) to (xv) of column 7
5 of schedule CYLA +4b + 2iv)
8 [Brought forward losses to be setoffagainst 7 (total of 2xv, 3xv and 4xv of Schedule BFLA) 8
Gross Total income (7 - 8) (alsototal of serial no (i), (ii) , iv) to (xiv) of column5 of Schedule BFLA|
9 9
+ 4b + 2iii)
10 [Income chargeableto tax atspecial rate under section 111A, 112, 112A etc. included in 9 10
11 |Deductionsunder Chapter VI-A
Part-B of Chapter VVI-A [1 of Schedule VI-A and limited upto (i-+ii+iii+iv+v+viii+xiii+xiv) of 1
2 lcolumn5 of BFLA] a
b |Part-C of Chapter VI-A[2 of Schedule VI-A)] 11b
¢ (Total (11a+11b) [limitedupto(9-10)] 11c
12 |Deduction u/s10AA (Total ofSch. 10AA) 12
13 |Total income (9-11c-12) 13
14 [Income chargeableto tax atspecial rates (total of (i) of schedule SI) 14
15 |Net agricultural income/ any other income forrate purpose (2v of Schedule EI) 15
16 Aggregate income (13- 14 +15) [applicable if (13-14) exceeds maximum amount not chargeable 16
to tax]
17 |Losses of currentyear to be carried forward (total of xix of Schedule CFL) 17
18 |Deemed total income under section 115JC (3 of Schedule AMT) 18
| PartB-TTIl Computation of tax liability on total income
1 la
A [Tax payable on deemed total income under section 115JC (4 of Schedule AMT)
B [Surcharge on (a)above (if applicable) 1b
C |Health and Education Cess @ 4%o0n la+lbabove 1c
D [Total Tax Payable on deemed total income (1la+1b+1c) 1d

2 |Tax payable on total income

COMPUTATION OF TAX LIABILITY

A [Taxatnormal rateson 16 of Part B-Tl 2a
B [Tax at special rates (total of col. (ii) of Schedule-SI) 2b
Rebate on agricultural income [applicableif (13-14) off 2¢c
C [PartB-TI exceeds maximum amount not chargeable to
tax]

D [Tax Payable on total income (2a+2b-2c)

2d

Surcharge
computed | Surcharge
E |Surcharge before |after marginal
marginal relief
relief
_ [25%o0f 12(i1) of Schedule SI 2ei ia
: 2g(ii
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" ho%wor 15 %, as applicable (Referinstructions) 2eli

... [On[(2d) - [(12(i1) of Schedule SI —tax on Income
" referred in 2e(ii) )]

2eiii

iv [Total (ia+iia) 2eiv
F |[Health and Education Cess @ 4%o0n 2d+2eiv 2f
g |Gross tax liability (2d + 2eiv + 2f) 2g
3 |Gross tax payable (higher of1d or 2g) 3
4 Credit under section 115JDof tax paid inearlier years (applicable if 2g is more than 1d) 4
(5 of Schedule AMTC)
5 |Tax payable after credit under section 115JD (3 - 4) 5
6 [Tax relief
a [Section 90/90A (2 of Schedule TR) 6a
b [Section91(3 ofSchedule TR) 6b
¢ [Total (6a +6b) 6c
7 [Net tax liability (5— 6c¢) (enter zero, if negative) 7
8 |Interest and fee payable
a |Interest for default in furnishing the retumn (section 234A) 8a
b |Interest for default in paymentof advance tax (section 234B) | 8b
¢ |Interest for defermentof advance tax (section 234C) 8c
d [Fee for default in fumishing return of income (section 234F) | 8d
e [Total Interest and Fee Payable (8a+8b+8c+8d) 8e
9 |Aggregate liability (7 +8e) 9
10| Taxes Paid
% » a |Advance Tax (from column 5 of 115A) 10a
< <=(I b [TDS (total of column 9 of158 10b
2 ¢ |TCS (total of column 7 of 15C) 10c
E @) d [Self-Assessment Tax (from column5 of 15A) 10d
B e [Total Taxes Paid (10a+10b+10c+10d) 10e
é % 11]JAmountpayable (Enter if9 is greater than 10e, else enter 0) 11
F  [2[Refund (If10e s greater than 9) 12
13|Net tax payable on 115TD income includinginterestu/s 115TE(Sr.no.12 of Schedule 115TD) | 13
14| Tax payable u/s 115TD after adjustmentof refund at SI. No.12 (13-12) 14
Net refundafter adjustmentas per SI. No. 14 (12-13) (refund, ifany, will be directly credited
15(. 15
into the bankaccount)
16 Do you have a bank accountin India (Non- Residents claiming refund with nobank accountin Select Yes or No
India may selectNo)
a) Detailsof allBank Accounts heldin Indiaat any time during the previous year (excluding dormantaccounts)
SI. |IFS Code of the Bank in case of Bank Name of the Bank Account Number Type of account
Accounts held in India (Dropdown tobe provided
by e-filing utility)
|
e 1
8 Note:
8 1) All bank accounts held at any time are to be reported, exceptdormant A/c
; 2) In case of multipleaccounts, the refund will be credited to oneof the validated accounts after processing the return.
<
o)

Rows can be addedas required

details ofone foreign bank account:

b) Non- residents, who are claiming income-tax refund and not having bank accountin Indiamay, attheir option, furnish the

;:)' SWIFT Code Name of the Bank | Country of Location IBAN
Rows can be addedas required
17/Do you at any time during the previous year,-
(i) hold, as beneficial owner, beneficiary or otherwise, any asset (including financial interest in any
entity) located outside India; or O Yes 0 No

(ii) have signing authority in any account located outside India; or
(iii) have income from any source outside India?

[applicable onlyin case ofa resident] [Ensure Schedule FA isfilled up if the answer is Yes]




[T Hl—=T2 3(i)]

HIT T OTIA AHTYTIT

301

IA

TAX PAYMENTS

_IW Enter the totals of Advance tax and Self-Assessment tax in SINo. 10a & 10d of Part B-TTI

Details of payments of Advance Tax and Self-Assessment Tax
Sl BSR Code Date of Deposit (DD/MM/YYYY)Serial Number of Challan Amount (Rs)
< No
LL
hAT0) @ ®) @ ©)
5L
0 &
z2 i
<0
2w i
< D
<

B Details of Tax Deducted at Source (TDS) on Income [As per Form 16 A issued or Form 16B/16C/16D/16E furnished by
Deductor(s)]
SI| TDS |PAN/Aadhaa| TAN of the [ Unclaimed | TDS of the current [TDS credit being claimed this| Corresponding] TDS
N | credit r No. of Deductor/ |TDS brought|Financial Year (TDS|Year (only if corresponding Receipt/ credit
o |relating|OtherPerson|PAN/Aadhaa|forward (b/f) [deducted during the|income isbeing offered for tax| withdrawals | being
to self |(if TDS credit| r No. of FY 2023-24) this year, not applicable if TDS offered carried
/other | related to Tenant/ is deducted u/s 194N) forwar
person |otherperson) Buyer d
[other
person
as per
rule
37BA(2)
1
Fin. | TD |Deducte|Deductedin|Claime Gross | Head
Yearin| S |dinown|the handsof| din [Claimedinthehands|Amoun| of
which | b/f | hands [orany other| own of or any other t Incom
deducte person as | hands | person as per rule e
d per rule 37BA(2) (if
37BA(2) (if applicable)
applicable)
v @ (3) 4) G |6®f M (8) 9) (10) (11) | (12) | (13)
Incom| TD Incom| TD | PAN/
e S e S |Aadhaa
r No.
1
|NOTE » Please enter total of column 9in10b of Part B- TTI
C Detailsof Tax Collected at Source (TCS) [As per Form 27Dissued by the Collector(s)]
Sl TCS Tax PAN/Aadhaar| Unclaimed TCS [TCS of the current| TCS credit being TCS credit
No| credit |Deduction| No. of Other |brought forward (bf)| financial Year claimed this Year |being carried
relating to| and Tax [Person (if TCS (Tax collected forward
self/other|Collection|credit related duringFY 2023-24)
person [ Account to other
[other |[Numberoff person) Fin.Yearin|Amount{Collected[Collected
w person as the which b/f inown [ in the Claimedin
% per rule |Collector collected hands | hands of Claimed the hands of
8} 371(1)] any otherf|. any other
£ person as h own personasper
% per rule hands rule371(1) (if
A 371(2) (if applicable)
= applicable)
W__23) (2)(ii) (3) 4) (5) [ ®)) [ (6)(ii) | (M) 7(ii) (8)
TCS| PAN/
i Aadhaar
No.
i
NX¥Ag Please enter total of column (7)in 10cof Part B-TTI
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VERIFICATION

I, (full name in  block letters), son/  daughter of
,solemnly declare that to the best of my knowledge and belief, the information given in the return
and the schedules thereto is correct and complete is in accordance with the provisions of the Income-tax Act, 1961.

| further declare that | am makingthisreturnin my capacityas__ (dropdown to be provided) and | am also competent to make this|
return and verify it. | am holding permanent account number (if allotted) (Please see instruction)

I further declare that the critical assumptions specified in the agreement have been satisfied and all the terms and conditions of the agreement have|
been complied with. (Applicable, in a case where return is furnished under section 92CD)

Date | Place | | |Sign here = ”.

[Notification No. 19/2024/ F. No.370142/47/2023-TPL]
SURBENDU THAKUR, Under Secy. TaxPolicy and Legislation

Note:- T he principal rules were published vide notification S.0. 969 (E), dated the 26th March, 1962 and last amended vide notificat ion GSR
64(E), dated the 24" January 2024.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.





